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LEGISLATIVE ASSEMBLY
-. Wednesday, Tth March, 1945

i

The Assembly met in the Assembly Chamber of the Council House

‘Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
“Chair.

.

. STARRED QUESTIONS AND ANSWERS.

(@) ORAL ANSWERS.
1888.*—736.*

ExCOURAGEMENT TO COUNTRY CRAFTS IN COASTAL AREAS

787. *Mr. T. 8. Avinamingam Obsttiar: Will the Honourable Member for
*War Trangport please state:

(a) the specific measures taken by the Government of Indla to encourage
«sountry crafts in coastal areas; and

(b) whether any subsidy or materials necessary for buxldmg up country crafte
are-given at concessional rates to the industry?

The Honourable Sir Edward Benthall: (a) The Government of India in War
Transport Department Resolution No. 81-T(1)/42, duted the 11th August 1943,
appointed a Comm.ttee consisting of Mr. H. T. Sorley and Rao Bahadur
Maneklal Lallubhai to examine and réport on the nature and volume of the
traffic carried by country craft on the West Coast, the agencies through which
4he traffic was organised, the -capacity of the existing fleet and the poss.bilities
of increasing it and the methods and agencies through which an increase in the
total volume of coastal traffic could best be effected. The Committee sub-
mitied its report in November, 1942, and in pursuance of its recommendations,
the Countrv Craft Organisation for the West Coast was set up. The work of
this organisation durmg the 1943-44 season and the introduction of the Route
Scheme during 1944-45 season are described in two articles entitled ‘!Country
craft traffic on the West Coust’" published in the issues of the Indian Infor.
mation, dated 15th August 1944, and “1st October 1944, respectively, copies
of which are available in the Tibrary of the House. Details of the Route
Schemie are given in two Press notés dated the 15th August 1944, and the' 3rd
September, 1944, which were placed on the table of the House on the 12th
,Februgry 1945 in answer to question No. 130.

(b The answer is in the negﬂtnn Assistance was rendered to intendin
builders of country :eraft by approving. release of timber ‘and other controlle
materials which are in short supplv. -

Mr, T. S. Avinashilingam Ohettiar: With reference to part (a), what is
the reply as regards the specific measures taken? : -

The Horourable Sir Edward Benthall: They are set out in the papers to
which T referred. copies of whicli are either in the Library of the House or
have been placed on the table.

Mr. T. 8. Avinashilingam Chettiar: Those relate to the report of the Com-
_ mittee; but what are the steps taken?

The Honourable Siz Edward Benthall: Those set out the steps taken. It
will take a very long time to read out even a summary of the communiques.
s Mr..N. M. Joshi: May T kyow why the Government of India do not them-

relves undertake the building of country-craft?

The" Honourable Sir Edward Benthall: I think that I replied to that ia
answer to question No. 130. Country-craft owners are very numerous, large.
1y small people owning perhaps one, two or three boats, and the organisation
of this trade is péculiarly difficult. But we thbught the best way of encourag-
ing the increase of boat building was to make it profitable for country-craft to

—

tFor these queetions and answers, see pages 1102—22 of these debates. r
(1061)
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_operute. That is why we introduced this scheme which is haying ite- effect, .
first of all in that more goods are moved by coyntry-craft,: and secondly in
that more country-craft have been built in the period between 1942 and 1945.
In that period 26,000 tons of country-craft have been built.

Mr. T. 8. Avinaghilingam COhettiar: May 1 know whether any organisation .

* been set up for the past coast?

The Honourable Sir Edward' Beathall: 1 undersjand that_ the Madras
Government havd set up an organisation. [ think the Honourable Member -

- will find a summary of that organisation on page 156 of Indian Information .

dated the 15th August, 1944. :

Mr. T. 8. Avinashilingam Ohettiar: Does the west coast orghnisation mean -

minus Malabar?
Mr. President (The Honourable Sir Abdur Rahim): Next question.
CERTAIN MAIPRACTICE REFERRED TO IN PUBLIC AcoOUNTS CoMMrTTEE REroR>

" 738, *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the Railway
Member please state:

* (a) the definite malpractice referred to on page 9, paragraph 20 of the Report
of the Public Accounts Committee for the year 1942-48 ;

(b) who the delinquent servants referred to were; and

(c) the punishment meted out to them?

The Honourable Sir Edward Benthall: (a) If the Honourable Member will
read again paragraph 20 of the report of the Public Accounts Committee -he
will find that the Commitfee are not referring to any specific malpractices.
They point out the difficulties, which generally urise in bringing home the
responsibility for malpractices if and when they occur and argue from this
against lenient punishments in cases in which charges have been proved.

(b) and (c). Do not arise. But if the Honourable Member is interested
in knowing the punishments inflicted for irregularities brought to notice in
connection with the accounts for 1942-48, he will find them dealt with in the
Audit report and the Public Accounts Committee’s comments thereon.

Mr. T. 8. Avinashilingam Ohettiar: I submit that the paragraph doés
refer to specific malpractices. It says even when on éxamination malpractices
have been found out the railway authorities have not taken sufficient action.

The Homoursble Sir Edward Benthall: The Honourable Member refers to
‘‘the definite malpractice referred to on page 9’y Perhaps he will be good
“enough to quote ‘‘the definite malpractice’’. :

Mr. T. 8. Avinashilingam Ohettiar: T have quoted the psragraph and said
that the malpractice has been referred to.

Mr. President (The Honourable 8ir Abdur Rahim): Next question.
PROPOSAL FOR CHANGING NAME oF DxHRI-OY-S0NE RAmLway STATION
tﬂ?" *Mr. Abdul Qalyum: Will the Honourable Member for Railways please:

state: -

(s) whether proposals have been received for changing the name of Dehri-on-
Bone Railway station on the East Indian Railway; - .

(b) the new name proposed and who has suggested a change; _

(c) whether he has received public protests against the proposal; and .

(d) the final attitude of Government in this matter?

The Honourable Sir Edward Benthall: 1 would refer the Honourable
Member to the replies given tb Mr. Ram Narayan Singh’s Starred Question
No. 626 on 2nd March 1945, - . ,

Mr. Abdul Qaiyum: May T know whether Government have come o any
T re Honours ' ‘

The ble Sir Edward Benthall: The position is that ihe matter is
!e}t. to the railway administration to settle in consultation with the Govern-
ment of Bihar, and I understand the East Indian Railway does not propose
to change the namie,
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SHIFT Amnamn AT TwexTty Four-Hours Orex Booxing Orrices oX NoRTH
o ' WESTERX RamLway.

’

" T40. *Bardar Sant Singh: (a) Will the Honourable Member for Railways
please state ifit is a fact that there are stations on she North Western Railway
where booking is open for twenty-four hours? Is it also a fact that Booking:
Clerks on these stations have to work for eight hours continuously? If so, does
he propose to explain what procedure is adopted in giving and taking over charge-
after each shift?

(b) Is it a fact that while charge by one Booking Clerk is being handed over-
to another, the booking remains open?" If so, does he propose to take suitable -
steps to relieve the clerks during the time of making over charge and accouiiting
by ordering that booking be suspended for some time?

(c) Is it a fact that after making over the charge, the Booking Clerks have
to close and reconcile the accounts which takes over an hour or so after eigh$~
hours’ work? If so, are they paid any compensation for this over-work?

" The Honourable Sir Edward Benthall: (a) Reply to the first and second-
parte is in the afirmative. With regard to the last°part, the procedure adopt-.
ed is that the relieving Booking Clerk checks all tickets, imprest cash, con-
cesgion orders and the non-issued tickets register. etc., before the relieved
Booking Clerk is pefmitted to leave, after each eight heurs shift. :

(b) While charge by one Booking Clerk is being made over to his succes-
sor, the booking window is not closed, but booking of passengers is suspended
for a short while in the course of the .change-over. Gevernment do not pro-
pose to issue any such general directive. . e
. (c) Yes, but the actual time taken for this purpose varies with the volume
of work offering from day to day at each station. In regard to the last por-
tion of the question, overtime is payable under the Hours of Employment
Regulations if the maximum weekly hours of work are exceeded.

Sardar Sant Singh: Is it a fact that in ordinary stations the time taken in
making over charge and leaving the office is sometimes over an bour?

The Honourable Sir Edward Benthall: It should certainly not be, in ordi-
nary circumstances. : . .

ScaLes oF PaY or GooDs SUPERVISORS, BTO. ON NORTH WESTERN RAILWAY

741, *8ardar Sant Singh: (a) Will the Honourable the Railway Member
please state the scales and grades of pay of the féllowing cadres on the North
Western Railway:—(i) Goods Supervisors; and (ii) Chief Booking Clerks?

_ (b) Is'it a fact that personnel of both these cadres gre qualified to work in
vither? .If so, does he propose to explain the grounds for the difference in the
higher scales and grades of pay of these cadres? Why is the number of higher
(g}xl'ad;:?in the cadre of Goods Supervisors greater than in that of Chief Booking

er . :

The Honourable Sir Edward Benthall: (a) The required information is as

follows:
- ’ -
Designation 014 scale of pay Corresponding reviged
scale of pay,

. . Rs. Rs.
Gogd- Supervisor . . . . 250—10—300 230
Chief Booking Clerk ' . . 200—10—250 200

R 150—10—190 160

106—5-—140 100—\10;‘2 Years—120,
66—4—90 65—5/2 Years—365.

(b) The reply to the-firet part is in the negative. The second part does
not arise. As regards the last part, it will be observed from the reply to part*
(8) that Goods Bupervisors on the N. W. Railway have only one grade, which
is- higher thanall the grades for Chief Booking Clerks. This is due to the fact
that the duties and responsibilities of Goods Supervisors  are higher than
those of Chief Booking Clerks. ' - ‘

. . . 2 :

-~
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REVENUR OF TELEGRAPH DEPARTMENT COMING FROM DEFENCE DEPARTMENT

742. *Mr. Manu Subedar: (&) Will the Secretary for Posts and Air ples
‘state how much of the total gross revenu Somes
from the Defence Departmeﬁg‘o © of the Telegraph Departm__e nt o0ies

(b) What rates have been charged to the Defence Department? Are they on
the same basis as thoge charged to the civil population?

(o) Has the Department seen complaints in the press or received representa-
tions that there are serious delays in the transmission of messages and that these
delays are due to the lines being engaged on military traffic?

(d) Is it a fact.that military people prefer to communicate on the telephone-
and by telegram only instead of sending in messages by post? '

(e) What steps have Government taken to relieve the -congestion both on the
telephones and on the telegraphs so far as the civil population is concerned ?

Sir Gurunath Bewoor: (a) I am unable to give the information required as
separate figures are not maintuined of revenue derived from the Fighting Ser-
vices. ' : :

(b) Same as public rates, .

(¢) Yes, . .

(d) No. The Fighting Services are fully aware of the necessity for eco-
nomy in the use of telegraphic and telephonic communication. Only when
speed in communicat.on 18 necessary for the successful prosecution of the war,
are telephones used and telegrams issued. -

(e) More lines have been and are being erected and more channels estab- -
I'shea. Reserved circuits have also been given to military authorities 80 as to
reduce the load on public channels. There has been a largea increase in non-
military traffic also and appeals have been made to the public to use the tele-
graph and telephone only in very urgent cases. There has recently been some
improvement generally, and it is hoped that the improvement will not only be
maintained but bettered. . .

Mr. Manu Subedar: May I know that in view of the fact that ordinary
telcgrams are delivered after two or three days and business communities are
compelled to go to the urgent rates, if this is done deliberately by Goverm-
ment to earn more revenue? ; - '

Sir Gurunath Bewoor: No, Sir.

Mr. Manu Subedar: Then why is Government not asking Civil Depart-
ments as well us the Military Departments to economise in the use of telgrams
gimilar to the appeal made to the public? Tt is the civil population which
wants more facilities which are g present monopolised -by the Defence and the
Government Departments. .

8ir Gurunath Bewoor: Such an appeal has been made to all Government
Departments. .

Mr. President (The Honourable Sir Abdur Rahim): Next question.

FACTORIES ERECTED AT GOVERNMENT COST, ETC,

" 743. *Mr. Mana Subedar: (a) Will the Honourasble the Bupply Member
please state how many factories have been erected in India—(i) wholly at
Government cost, and (ii) partly at Government cost, and which are they?

(b) How many extensions of existing factories have Government finapeed and
which are they? - : '

. (¢) How much money have Government spent on items mentioned in (a)
and (b)? '

(d()b )What arrangements, if any; have Government reached with these firms -
with regard to the disposal of these plants after the war?

(e) On what basis have these firms offered to take over these plants?

{f) Do Government propese to explain to this House the policy with regard to
these extensions and the manner in which Government seek to sequre permanent
addition to India’s industry by the maintenance of these planta?

mmmmuma.ml%m (a), (b) and
(). Government are collecting the information, which be laid on the
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table of the Housée as far as security considerations permit.
. (d) No arrangements have yet been made.

(e) Does not arise. ) - C .

(f) The matter is under the consideration of Government, and -it is not
possible to say unything definite at present. .

* Mr, Manu Bubedar: In view of . the fact that the - Governments of the
United States, Australia and the United Kingdom have already issued instruc-
tions and have already decided their policy, may I know if Government expect
to come to some consideration on this subject and to give information to the
public?

The Honourable Dewan  Bahadur Sir A. Ramaswami Mudaliar: The
assumptions about the Governments in the supplementary are not correct.

Mr. Manu Subedar: Why is the Government trying to keep back from the
public information in regard’ to war plants which have been set up at public
cost-whose fate we want to know about, both now and after the war?

The Honourable Dewan Bahadur Sir A. . Ramaswamji Mudaliar: Govern-
ment are keeping back that information from the public because of security
considerations.

AoquisrTioN oF Raw WooL BY Gov‘;nugnlnr

T44. *Mr, Manu Suabedar: (a) From which date did the Honourable the
. Bupply Member commundeer the whole supply of raw wool in this country for
Governmant use? .

(b) What were the prevailing pre-war prices and at what prices have Gov-
ernment acquired raw wool? - o )

(c) Since when have Government released small quantities for the use of
the civil population®” . '

(d) What are these quantities with reference to the whole production of
woollen cloth in India, both factory and handloom production? o _

(e) Is it a fact that for civil population, all kinds of woollen things are
extremely difficult to secure and, besides, they are extremely costly?

(f) What steps hava Government taken to increase the supply of wool?

(g) Is it not a fact that the supply of wool has gone down on aceount of' the
slaughter of sheep in very large numbers?

(h) By what stages and in what manner do Government expect the position
to be easier for the civil population? _ - -

The Honoutable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) The
supply of raw wool has not been commandeered by Government.

(b), (¢) ind (d). Do not arise. '

(e) There has been shortage of woollen goods for the civil population. Thy
prices were uncontrolled until the Indian Woollen Goods (Control) Order, 1944
came into force.

(f) No specific steps have been taken in respect of the indigenous supply.

() Statistics of the number of sheep annually slaughtered in the country
are not available. ' . "

(h) Government have placed orders on the organized woollen industry to .
the extent of 7,310,000 1bs. of woollen materigl which will be released to the
civil population during 1945 at controlled prices through recognized dealers.
This roughly corresponds to Tndia’s pre-war production. -

Instryctions to the manufacturing mills during 1944, were that first priority
should be given to the. manufactyre of goods against Defence requirements,
with the result that civilian production was hampered. Revised instructions
have recently been issued clearly stating that. hoth the Civil and Defence Ser-
vice, goods should be given the same priority and that in case of hold-ups of
manufacture due to unforeseen circumstances the production of both tvpes of
goods should be affected proportionately. There should, therefore, -be com.-
paratively little difficulty for the civil population to get their essential re-
quirements of woollen materials at reasonable rates. As the war situation
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improves, Government are hopeful that increasing percentages of the output
of the organized industry could be made available for the civil population.
Mr. Manu Subedar: When Government 'monopolised and commandeered
almost the entire output of woollens in this country, did they realise that the
eivil population would suffer terribly ?
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I have

just answered the question that the Governrment did not monopolise and did
not commandeer. '

Mr. Manu Subedar: ‘The Honourable Member said so in his own answer.
Will he repeat it? ’

Mr, President (The Honourable Sir Abdur Rahim): Next :question.
Mr. Manu Subedar: He said that the whole output was. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber can draw his own inferences.

PROVINCIAL FAVOURITISM IN THE PLACING OF WAR ORDERS

745. *Mr. Manu Subedsr: (a) Has the 'attention of the Honourable the
Suﬂply Member been dmwn to the following in the presidential address of Rai
Bohadur S8yamnandan Sahaya, C.I.LE., at the Bihar Chamber of Commerce on
the 25th- January 1945:

“Waur Orders:—In the madtter of contracts given by the Central Govern-
ment in the Department of Supply, it will be surprising to note that although
many of the contracts have been or are being executed in Bihar, with raw
-materials of this Province, the contractors are in most -cases outsiders. "It is
not that contractors in Bibar are shy in their offer or are deficient in any way
in rendering prompt execution to the orders. The reason apparently is that
the distributing centres have been giving preferentinl treatment_to the con-
tractors of the Province where the centre is located’? .

- '&:) Is there any ground for complaint with regard to provincjal favouritism
in the placing of war orders? . . _

(c) Have Government made any caleulations by Provinces as to the total
War orders in ene of the war years?

(d) It =0, what are Lhore calculations?

(e) Are all orders placed by oper. tender, or is any other method adopted?
If so, what is thas method? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) No. °

(b) No. '

{c) and (d). A statement is placed on the table showing the value of con-
tracts placed by the Supply Department in Provincial- Circles from 18th
January 1944 to 30th November 1944. .

(¢) Orders. are placed in a variety of way i.e., by open tender, limited

tender, single tender and by negotiation.

Statemens showing the value of Condracts placed by the Su Depariment sn Provincial Oireles
during the period from 1st Janwary, 1944, to 30th November 1944.

\ o Re,

Bengal . . . . . . . . . . 80,66,19,556
Madras . . . . . . . . . . 8,5227220
Bombsy . . . .« . .« . . . . 2008363250 -

- U.P. . . . . P . . . . 17,18,84,513
Punjsb . . o e . . . . . . 12,35,18,552
8ind . T . . . . . . . .+ 1,28,67,687
All Indis . . . . . . . . 1,26,07,13,786

Mr., Muhammad Nauman: Js there any quota given to certain provine-
es or just an open tender which is placed at the disposal of the provinces o
be at their own choice. ' .
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The Honoursble Dewan Bahadur Sir A. Ramaswami Mudaliar:: There is
¢t no quota but it depends on the capacity of the provinces to supply goods of
* the required quota and at the proper price. . .

Mr. Muhammad Nauman: May T know if the Honourable Member has
looked into the fact which is alleged in this question: that in Bihar the con-
tracts are given to people who have nét got any business there and who bhe-
i long to other provinces?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T am glad
“that point has been raised. T have looked into it carefully. I am myself very
conscious that as fir as possible the people of the province ghould get these
contracts. But I do not know whether the Honourable Member who asked
- this question has his constitiency behind him in suggesting that contracts in
provinces should as far as possible be limited to people of the province concerned
I should be glad to have the commercial and industrial opinion on the sulject.

Mr. Manu Subedar: I cannot give an opinion in an answer. But the pur-
pose of this enquiry. was to investigate the statement made by a Chairfhan of
- a Provincial Chamber of Commercz that there is favouritism in placing con-

tracts, particularly in favour of those who are located near the centre of Gov-
- ernment, namely, Dclhi; and the Honourable Member. . . . '
Mr. President (The Hononrable Sir Abdur Rahim): The Honourable Mem-

ber cannot go 'on arguing! .

T™h Honourabls Dewan Bahadur 8ir A. Ramaswami Mudaliar: There is
no favouritistn of any kind. ‘But it is a fact that people who do not belong
tc the province are in some cases getting the contracts.

Mr. Hooseinbhoy A. Lalljee: What is the position of’all-India firms?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They will
" have an all-Tndia interest in the" contract. B

Mr., Hooseinbhoy A. Lalljee: Not provincial interests only?

Mr, President (The Honourable Sir Abdur Rahim): Next question.
GOVERNMENT ORDERS PLACED DIRECT WITH MANUFACTURERS AND WITH
MIDDLEMEN, ETC.

:746. *Mr. Manu Subedar: (a) Will the Honourable the
- please state what percentages of the orders in the years 1042-48 and 1943-44
were placed with manufneturets direct, and what percentages were placed with

middlemen, merchants and contractors?
.(b) What steps have’ (iovernment taken for the elimination of middlemen,
merchants and confractors in the placing of Government. orders?
(c) Has the attention of Government been drawn to the fsct that parties

who receivg Government orders, sub-contract them and - that in some cascs «

between the original recipient of the order and the party, who,executes the

order, there are half a dozen intermediaries?
(d) What are the reasons for such sub-contracting?
(e) Is it the high prices given by Government, or is it that certain favoured
partigs alone can get the contract?
lﬁ('tht?o Qove?rafntthpropoiie to ugpoint a committee of officials and non-
oihicials 1o investigate the matter and to suggest what st shoul ien i
future to safeguard public interests? SEST Tt fepe = ouid be tal\en_m
‘The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar:
= e D¢ : . ! (a) 1 regret
that this information is not available as no separate records are mai(ngainedg;gr
the different categories of contractors mentioned by the Honourable Member.
(b) to (e). Every eflort is made to place Orders on contracters who them-
selves ma.nufactqre the goods and do not act as mere middlemen. An execep-
:::mhto th;‘st;ule is thfe case ofdreeoqnised Selling Agents of reputable firms as in
ch caseg the manufacturers § ] i
those Aoty o not as & rulg ell their products except tl‘n'ough
The General Conditions of Contract applicable to Supply Depart
1 : _ ‘ment con-
tracte expressly provide against sub-letting,- transfer or agfignmerft' of the con-

tract without the previous permission of the Purchase officer. Permission to *

Supply Member,

-
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sub-contract is,’ however, given in the cases of big contracts involving a_series
,:tu r:pemtmm:m as in the case of Ship-building and Ship-repairs and steel struc-
8. '
o u(gid?m\ 'bnder the :a.nating_'nrra.ngemems public interests are fully safe-
beellrf l;;m Bnl:ot}n: I&g:_y Ihlmowthwhether any cases of sub-contructing have
n found, apart from three’ thi 'hi
mentioned? p e three’ things which the I:E.or!aumble Membgr has
The Honourable Dewan Bahadur 8ir A. Ramaswam! Mudaliar: I should like -
to have notice of that question. If by that the Honourahle Memher means
cases of sub-contracting with the permission of the Purchase Officer . . . . . .
Mr. Manu Subedar: I say, without permission where the original recipient
of the order has been found to trunsfer it not merely to onme but to several .
parties. ' . ' |
- The Homourable Dewan Bahadur 8Sir A. Ramaswami Mudaliar: T should like

.

to have notice of that-._‘
STEEL COMMISSIONER

747. *Mr. K. O. Neogy: Will the Hopourable the Supply Member be
pleasad to state: ) .

(1) the functions and powers of the Steel Commissioner, indicating "any
change that may hav: taken place in these functions and powers sinee his
appointment; .

(ii) the date of Lis appcintment; : i

(i) the arrungements that were in operation for discharging any or all of
these functions and powers-prior to the appointment of the ' Steel Commis-
sloner; .

(iv) the previous experience of the Steel .Commissioner together with his
businass affiliations, if any, and

(v) the terms of thbe appointment,- including emoluments?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (i) The
Bteel Commissioner, was appointed with the functions of co-ordinating the work
of the different authorities whose activitiee affected the steel situation in India,
and of ensuring the maintenance of adequate =tatistics of the whole steel posi-
tion. For this purpose he was given the usual administrative powers. There
bas been no major change but since his appointment, the Steel Commissioner
has at various times been given specific powers necessary for the proper discharge
of his functions, : :

(ii) The 8th Décember, 1943, .

(iii} The co-ordinating functions of the Steel Commissioner cofld only be
exercised by Government before his appointment end the statistical functions
were carried out independently by the various authorities dealing with different
aspects of the steel position. . '

(iv) A statement iz laid on the table,

(v) A statement is laid on the table,

Statements

Purt 11\ —The Steel Commissinner was formerly a Direcfor of the Blaenavon Company
and of the Barrow Heamatite Steel Company. He was a membher. of the International Rail
Makers Committee and Chairman of one of the British re-rollers sections of the Iron and
Steel Cartel Committee. During the war he was emploved in the British Tron and Steel -
Control as their liaison officer for the London and South Esatern area and then as Director
of plant progress. .

Prat (v). Pay.—Rs. 6,000 per mensem,

Duraticn of Service.—One year suhject to extension hy mutual agreement. The agreement
was extended for six months with effecf~from 8th Decemher 1944, )

Allowances.—(a) Outfit sllowance—£75. : : .

{b) Disturbance allowance (Cost of leaving Enrland including storage of furniture, etc.)— -

(é-) Travelling allowances as spplilmljle to him ander Fondamental Rules.
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Patsagts.—Free passages, preferably by air, from and to the U. K. Free :
wayn for wife, if desired. ' v ' . ) passages both
Termination of Service.—(a) By the Governor General-in-Council without previous notice
if he is found medically unfit. Six-months’ pay or pay for the unexpired portion of the
term, whichever is less;, has to he paid to him on termination, of service without notice.
(b) By the Governor General-in-Council without previous notice in case of breach of
agreement, insuliordination, jntemperance or misconduct.
+ Pensions, etc.—No pension, gratuity or bonus or Provident Fund, except that in case he-
sustaius & war injury durifig the journeys to or from Indis he will be eligible for sion
under the existing U. K: rules. The War Injuries Ordinance, 1941, does not apply to m
Other Concessions, etc.—(n) Medical attendance and treatment prescribed for officers of

his status. )
{b) He is eligible for an award under the appropriate Civil Service Rules in the event of

disability or death occasioned by risk of his office or enemy action.
(¢) Life Insurance (including injury) during the journeys to or from India up to s capital
sum of £10,000 plus cost of insurance of baggage and War Risk Insurance. .

Mr. K. 0. Neogy: Is it a fact that Steel Commissioner is going to be or has-.
already been invested with certain powers: hitherto reserved for the Governmens
of India and usually exercised- by the latter? ’ .

The Honcurable Dewan Bahadur Sir A. Ramaswami Mudaliar: [ said that
the co-ordinating functions of the Steel Commissioner could only be exercised
by the Government »f India before his appointment and now the Steel Com-
nissioner exercises those powers, '

M-, K. 0. Neogy: Fver since his appointment or has there been a change?

The Homourable Dewan Bahadur Sir A, Ramaswami Mudaliar: No change:

ever since his appointment. . .
Pandit Lakshmi Eanta Maitra: What is the nature of the statistical work

done by him? o

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Statistics
about production. about import and various other things connected with steel
manufacture.

Pandit Lakshmi Kanta Maitra: Will this data be available to the public?

The Hogourable Dewan Bahadur Sir A, Ramaswami Mudaliar: No, Sir. It
Honourable Members should take the trouble of becoming" members of the
Supply Advisory Committee probably much of this data will be available to-
them. . .

PoLicy RE STEEL IMPORTATIONS

748. *Mr, K. O. Neogy: (a) Will the Honourable the Supply Member please
state if it is a fuct that the Steel Commissioner is shortly going to tHt United
Kingdomn on deputation for the purpose of discussing with the authorities there
questions connccted with the speeding up of steel imports and the transfer of
certain indents froin Lease-Lend to the United Xingdom supply as also to
obtain information for the Government of India about the latest developments
afecting the steel policy in the United Kingdom during and after the war?

(b) Tf thé answer to (x) be in the affirmative, does the Honourable Member
propose to explain: ' , ' i
* (i) the nolicy o° the Go¥vernment of India in the matter of importations of
steel which is intended to be speeded up, .

(i) the scheme of the prorosed tramsfer of certain indents from Lease-Lend
to United Kingdom supplx as affecting India, and

(ii) the bhearinr of the steel policy in the United Kingdom on any policy of
the Government of Tndia, either during or affer the war?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) Yes.

(b) (i) The policy is orfly to import steel to cover esséniinl war and ecivil’
requirements which ¢nnnot he met from Indian produetion or stocks: Ib is
desired to speed up deliveries against indents placed overseas in accordance with
this policy. X ) _ .

(i) Under the allied scheme for eontrolling supplies of steel the U. K. was
not allowed until reeently to export steel except for ecertain small specialized
types and a'most all Indian imports were obtained from the U. S. A. on Lease-
Lend. There has since the beginning -of this vear been some change in this
positinn and the U. K. is agpin in a position to export certain categories of steek
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and the Government of India wish the Steel Comnfissioner to discuss in the

U. K. the possibility of obtaining its steel requirements from the U. K. both
sgainst future indents and agninst indents already placed on the U. 8. A. where
delivery has been delayed. -

(iii) 1t is comsidered that this information will be of considerable value in
relation to the future of this industry. The war position has been covered in
my answer to part b (ii) of the question. .

Mr. K. 0. Neogy: With reference to the reply to part (ii) (b) of my qliestion,
do I understand that certain steel articles for which India had not to pay and
which used to come in under the Leasa/Lend arrapgements will hereafter have
to be purchased from the United Kingdom?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The position
that the Honourable‘ Member has stuted in his supplernentary question is not
duite accurate. India does pay for the Lease-Lend that comes from the United
Btates of America in the form of supply articles on reverse Lease-Lend, which
is 88 good as payment. ' :

Mr. T, T. Krishnamachari: May I know if the Honourable Member is aware -
that the question of reverse Lease/Lend is not contingent on what is obtained
in the form of Lease/Lend from the United 'States of America and that we
would be liable to release this reverse Lease/Lend i any event?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I think the
Honourable the Finance Member would be a better authority to deal with the
question. That is not the correct position.

Bir Oowasjee Jehangir: Is it a fact thut Government have got a large quan-
tity of surplus steel which they cannot use and which they have now to stock?

The Honourable Dewan Babadur Sir A, Ramaswami Mudaliar: 1 should like
to have notice of that question. ) ‘
" Sir Cowasjes Jehangir: If that is so, are Government assuring themselves
that they are not making arrangements to import steel which can be made in
this country quite easily?

The Honourablp Dewan Bahadur Sir A. Ramaswami Mudaljiar: ] have had
allegations of. that kind made and I am having a conference with the main pro-
ducers and the Steel Commissioner day after tomorrow to examine this very

uestion, T
4 Prof, N. G. Ranga: By what means do Government propose to supply -the
‘agriculturists in this country with the iron and steel needed for their agricultural
implemeRts, sbout which there is a great shortage now? Is it by imports or by
docal manufacture? _

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It may be by
importe or by local manufacture. In any case §t.will be by imports by releasing
the corresponding quantities from local munufacture. By local manufacture I
mean manufacture by the main producers. A quota is dllocated foe agricultural
purposes to each Provincial Government. I am aware that that quota is not
sufficient and Provincial Governments have mede representations. Imported
steel is no longer available for such purposes and steel for such purposes should
.come from the producers in this. country. .

Mr. Manu Bubedar: Is it a fact that about 20,000 tons of Lease/Lend
‘steel is freezing in Bombay and cannot be sold and merchants are complaining
that they are unsble to dispose this of, because Government does nob give the
license for the purpose?

. The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T should like
1o have nofice of that question.

. Mr. K. 0. Neogy: Now that the Honourable the Finance Member is present,
‘may T ask him for the information which I sought in the supplementary ques-
4ion? T shall repeat it in substance. Are the Central Government in a posi-
4ion to assure this House that in so far as the Lease/Lend arrangerfents may
‘be modified for the purpose of cnalling Great Britain to export certain steel
-articles to India, whether, the liability of India in regard to the provision of
weeiprocal aid is going to be modified to any extent? )
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The Honoufable Dewan Babadur Sir A, Ramaswami Mudaliar: That was not
the question that was put to me. There was no question of modifying Lease/
Lend arrangements ut all. The Iease/Lend arrangements continue as they
.ark.  What I said was that if we do uot get certain articles on Lease/Lend
from America but transfer that to the United Kingdom, it does not mean that
we would -have got those Lease/Lend urticles for nothing. There is a reverse
Lease/Lend obligation which equates the Lease/Lend advantage.

Mr, E. O. Neogy: I wunt to know definitely us to whether as a result of
this change in the Lend/Lease position India’s liability in regard to reclproca.l
aid is going to be modified to any extent, -as the Honoursble Member himself
seems to suggest, because certain articles which have so far come from the
United States of America under the Lease/Lend arrangements are hereafter. to
be purchased for cash from the United Kingdom. I want to kpow whether &
change in regard to the Leare/Leund position in that respect is n;’bing_tc be
accompanied by any change in regard to our liability for providing veciprocal
aid to the United States of America?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Perhaps the
Honourable Member would kindly put down a question on the subject.

STEREL IMPORTS

749. *Mr. K. C. Neogy: (a) Will the Honourable the Supply ‘Member
‘- please state what has been the quantity of steel imports since the appointment
. of the Steel Cummissioner, month by month, and of what different types have

these imports mainly been? To. what extent, if any, has the manufacture of
steel in India beoa affected by the said imports? . ’

(b} To what extent has .the manufacture of steel in India been curtailed
since the control measures were introduced, on account of coal shortage or
otherwise, what are the prospects of production of steel in India being made to
the utmost capacity of th: different concerns engaged in it, and how far, if at
all, is the import policy of Government likely to prejudice maximum produc-
tion in Indin? .

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliat: (a) First part.
A statement is laid on the table. ) '

Second part.—Indigenous manufacture has not been affected by imports as
the policy is only to import steel to meet demands which cannot be met in time
from Indian production and ctocks. '

(b) First part.—The output of steel ingots fell by 4 per cent. in 1944, ag
against the output in 1948 owing to coal shortage and transportation difficulties.
Otherwise there has been no gurtailment in production since the control was
introduced. . _

Second part.—The prospects of attaining maximum production depends on
the rate of improvement in the coal and transport situations,

Third part.—Not at all. '

. ) Statement.
The quantity of steel imports received month by month sinoce the appointment of the .

Steel Comn.issioner are as follows :—
Tons. ,

January 1044 ., ', . . . . . . . . "

. February 1944 . N . . . . . . . ﬁ.gg: -
March 1944 . . . . . . e . . . 33,119
April194¢. . | < 0 7T aghien e

ay 1044 . . . . . . . . . . 23,074

June 1044 . . . . . . L . " . 16,847
July 1044 . . . . . . . . ) . . 25,502
August 1944 -, . o . . . . . . 30,077
' September 19044 . . . . . . . . . . 25087
October 1044 . . . . . . . . . 37,787
November 1944 . . . . . . . . . . 28,787
December 1944 . . . . . .. T 22,961

26,083 -

.. Jenuary 1945 . e e e
.. The different t mainly im) were (a) semi-finished (b) Heavy Rails and Fishplates
e) lates and mmm d mhoeh T i
(Pnzi:g. e and'I“u{)- (¢} Wheels, Tyres and Axles (f) Wire and Wire

#
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Ra1L-Roap Co-ORDINATION SCHEMES IN THE PUNJAB.

750. *Khan Bahadur Shaikh Pasl--Haq Piracha: (a) With reference to-
paragraph 24, on page 17 of the Budget apeech of the Chief Commiissioner of
Railways read in the Council of State on the 15th February, 1845, regarding the-
Road Rail co-ordination, will the Honourable the Railway Member please lay
on the table of the House copies of the short term and the long term schemes.
that have be_eu devised by Government in collaboration with the Provincial
Government in the Punjab for participating in the development of Road Trans-
part Services? '

(b) Which of the road lines are at present worked in the Punjab by the Rail-
way Department iu_pascenger ar in goods traffic departmentally and which of
them are jointly worked with the Road operators and on what terms?

(¢) Is ghere any programme of the Railway Department for operating pas-
senger or goods traffic either departmentally or jointly with the Road operators
of. any road lines in the Punjab in the year 1945-46? Which of the Road lines.
will be operated departmentally and which of them jointly with the operators™
and on .what terms? _ T '

(d) What is the system of ‘‘tied mileage Unit’’? Will a detailed statement
explaining this system be laid on the table of the House for information?

The Honourable 8ir Edward Benthall: (a) 8o fur, no scheme for the vpera-
tion of road services has been formulated by the North Western Railway in col« -
laboration with the Punjab Government.

(b) The road services at present worked in the Punjab for the carriage of
goods traffic by North Western Railway, departmentally are (i) Lahore-Nagrote
and (ii) Lahore-Multam. ' .

As regards passenger services I would refer the Honourable Member to my
reply to Questiorf No. 615 asked by Mr. T. 8. Avinashilingam Chettiar on March
2nd and to my replies to supplementaries. ' .

(¢) Bo far, no further scheme to operate passenger or goods services depart-
mentally or by means of Joint Companies in the Punjab in the year 1845-48 has
“been examined. . o '

(d) The ‘tied mileage unit’. scheme is a system by which a contractor is tied
to the Railway by an agreement to carry traffic between certain points at a
predetermined rate. .

A detailed statement explaining this system is laid on the table of the House.

, Statement showing the Tied Mileage Um'll system.
The Tied Mileage Unit’ scheme is a system whereby the railway runs the commercial side

but contracts out for the operation, paying merely for lorry mileage and idle time, to an -
operator who is, by agreement, bound to keep at the d‘npm]e:f‘tha railway, a certain
number of lorries in running order. ) )

2. The railway, therefore, guarantees to the operator a certain mileage rate which covers
the running of the vehicles and a certain fixed amount for idle time, ?nyshle only if the
vehicles are not used on any day. No amount is payable for any single vehicle for more
than 26 days in & month, be they "‘mileage’’ days or “‘idle time'’ daxs. For every idle day
charged, the lorry must have been serviceable. If a vehiclie has worked for 23 days and 1s
available for the rest of the month but not used, payment for idle days will be limited to
3 days. ) )

.If a vehicle actually runs for 26 days or more, there is no idle ‘time that month. Gen-
egall~, idle time is reckoned at Ra. 25 per day and running time at 9 annss a mile,

3. The "baving-in"' clause provides for termination of contract at' thre month’s notice
and payment for the vehicles at cost less a preagreed rate of depreciation. .Usually, the cost
is to he written off at 100,000 miles, subject to fair wear and tear.

4, The ‘tied mileage unit’ system offers definite advantages hoth to a railway and to the
contractor; the railway s relieved of operational details and the contractor js freed from
commercial. risks.

Post-War NEW Ra'LwAy LINES IN THE PUNIAB
751. *Khan Bahadur Shaikh Faxl-i-Haq Piracha: With reference to pars.
graph (6) on page 5 of his budget speech on the 15th February, 1945, will the
Honourable Member for Railways be pleased to lay a statement on the table
of the House showing the proposed new Railway lines to be constructed in the
Post-war plans in the Provinece of the Punjab? Can any more suggestions be
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made by the Members of this House of some very important and useful lines
to be considered and included in the post-war plans and to whom?

The Honourable Sir Edward Benthall: The tentative progrumme of construc-
tion of new ruilways in the post-war period, referred to in para. 6 of my speech
introducing the Railway Budget for 1945-46, its not yet complete as regards the
Punjab, the Provincial Government not having yet finnlised their proposals.

With regard to the second-portion of the question the Railway Board will be
only-too glad to receive and consider in consultation with the Provinecial Gov-
ernment any suggestions which Membets may like to make in this connection.

752*[ Cancelled. ]

DisLocatioN oF TELEGRAPHIC COMMUNICATIONS OF SIMLA

768. *Mr. Muhammad Nauman: a?) Is the Secretary for Posts and Air
aware of the fact that Simla’'s telegraphic communication was cut off for- ahout
a week towards the beginning of January, 1945?

(b) What measures were tuken for the restoration of telegraphic communica-
tion with Simla, and how many days did it take to complete this work?

- (¢) How much labour was employed for the restoration of this dislocation?
Could not the communication be restored earlier by recruiting labour at
ebhanced rates which would naturally be demanded on such occasions?

(d) Were any.efforts made to ensure’ that adequate supplies of men and
material reached the gites of damage before dislocation of road and rail com-
Tnunication? . '

(e) What were the movements of the Divisional Engineer concerned during
this period? Is it not a fact that he was mostly in Simla town instead of
directing works at the sites? : N

8ir Gurunath Bewoor: (a) No Simla was not completely cut off for & wesk. -
Interruptions occurred from the 5th January to the 14th January due to repeat-
ed snowstorms but limited communication was muintained with Siila during
the greater part of this. period. ' '

(b) I place on the table a report regarding the action taken to restore com-
munications. o

(¢) On the average about 70 men were employed daily. Enhanced rates
were offered and sufficient labour was available but fresh snowfalls hindered the
wnr(l:i' B_._l;d cauused further interruptio‘ﬂs after communivation had been restored.

)-Yes. -

(ey The Divisional Engineer left his headquarters at Ambala for Simla at
4.00 hrs. on the 7th and went to Solan on the 9th after organising the -repair.
parties for the sections Simla-Solan. He left Solan for Kalka on the 10th and

remained in Kalka up to 16th. He was not mostly in Simla, as stated by the
Honourable Member. '

i
-

Report

The breakdown commenced on the 5th January 1945, at 6.-30 hours. The damage to the
line was extensive and widespread: The local line staffi moved out promptly to restore
communication in all sections. The Sub-Divisional Officer, Telegraphs, Ambala, the Engineer-
ing Supervisor, Telegraphs, Ambala, and additional.line staff proceeded to the site of the
major breakdown h{ the first available traip at 4-00 hrs. on the 6th, as the journey by
road was not possible. In addition to usual stores they took with them field service cable
which waa specially loaned by Military authorities at Ambala. Parties of coolies with line
stafl were dropped at vatidus stations between Kalka and Bimla. The Telegraph Testing
Master and the Deputy Assistant Engineer, Telephones, Simla, also’ sent out line staff from

Rimla and temporary communication was restored hetween Simla and Lahore at 21-00 hours
On the 6th.

After arrsnging for mora stores, tools and staff, the Divisional Engineer left Ambala for
Simla at 4-00 hrs. on the 7th, Thare was some difficulty in getting cooliss as ost of them
were not willing to work during the snow storms but sufficient were obtained by offering
enhanced rates. Temporary commaunication was restored between Simia and Delhi on the
Bth. Further storms occurred on the 9th January, which not only hindered restoration
work but caused farther interruptions and the train service was also suspended. On the

S



1074 LEGISLATIVE ASSEMBLY [7TR Maxz. 1946

11th the weather cleared and it was only then possible te make good progress. Additional

cable was obtained ot a few hours' notice from military stores in Delhi on the 10th and
tched b pnunger train to Kalka. Limited communication was available by -the 13th
by 16-30 on the 14th January communication on most of the wires had been restored.

Mr. Muhammad Nauman: May i know, Sir, if the inberruption. was only
for two days? ' .

8ir Gurunath Bewoor: No, Sir, I said the interruption occurred from 5th
to 14th January due to repeated snowfalls. .

Mr. Muhammad Nauman: Is it a fact that no public telegrams were deli-
vered in Simla within those days? _ ’

8ir Gurunath Bewoor: It is quite possible that they were not delivered.

Mr. Badri Dutt Pande: Is it n fact that Naini Tal, Ranikhet, Mussoris,
Lansdowne, .etc., were totally cut off for five days from 5th to 11th January?

Sir Gurunath Bewoor® I have not got the information, but it is. quite
possible that that was the case. It was a very severe winter this year.

Mr. Muhammad Niuman: Are Government satisfied from the explanation
given by the Engineer that communications could not have been restored
earlier? ’

Sir Gurunath Bewoor: Yes, Sir. Government are satisfied.

NorTE WESTERN RAILWAY SECTIONS NOT PROVIDED WITH HIGHER CLASS
- ACCOMMODATION  * ~

754. *Mr. Lalohand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state the names of sections of Railway line on the North Western
Railway where first. and second class accommodation is not provided in trains

as 8 regular course? .
(b) Are Inter Class passengers, in the absence of second class travelling

accommodation, " allowed the occupation of Second Class Waiting Rooms on

such sections? If not, why not? _

(¢) To what use are ‘Waiting Rooms’ put on such Railway stations when

no upper class passengers travel? Is it proposed to convert’them either as
Inter Class Waiting Rooms or combined Inter-Seconrd-First Class Waiting
Rooms? If not, why not?
. (d) Is the Honourable Member aware that on sections referred to'in (a)
above, no second or first class accommodatign is provided even when prior notice
s given owing to want of appropriate carriages, or it generally being unecono-
mical to run a full carriage for one or two passengers? If o, what relief is
proposed to be given to such persons in the matter of waiting rooms accommoda-
tion who travel lower class under forced circumstances?

The Honourable Sir Edward Benthall: (a) (i) No upper class accommoda-
tion, 1st or 2nd, is provided as a regular measure on trains running over the
following sections: )

Hyderabad-Badin, Pad Idan-Tharushah-Tando Adam, Pad Idan-Mahrabpur,
Jacobabad-Kashmore, Sakrand-Nawabshah. ’ .-

- (ii) Second class accommodation only is provided as a regular course on
the following scetions: - _ ‘ )

Rawalpindi-Mandra-Bhaun, Shorkot Read-Malakwal—On certain trginn.

Malakwal-Bhera—On all trains. “

(b) No, as it is scarcely possible to discriminate between a passenger who
travels inter class owing to the absence of 2nd class and others who normally
travel inter clasa. ’ '

(c) They remain vacant. In-reply to the second part of the question, I
understand the North Western Railway have not got wny such proposal under
consideration at prewent. ' o

(d) T understand that every endeavour is made to proyide first and second
class accommodation but this is not alwaye poesible under present circum-
stances. As regards the second portion of the question, I am arranging fo
haw a oopy of the question and of this reply ‘forwarded to the - General
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lanager, North Westerh Railway, with-the request that the issues raised by
1e Honpurable Member be examined in conjunction with the Karachi Local
.dvisory Committee. ’

Mr. Lalchand Navalral: Does the Honourable Member know that there
re no intermediate waiting rooms also on_these sections? Will the Honour-
ble Member provide such rooms and in the mean time allow tke use by the
iter class padsengers of the upper class waiting rooms?

The HonOurable 8ir Edward Benthall: This is essentially s matter for the
ocal Advisory Comumittee, of which I understand the Honourable Member
» a member, und which. I understand, he has been attending in the last few
ays.

8aN Fraxcisoo CONFERENCE

7565, *Mr. T. T. Krithnamachari: (a) Will the Forel.gn Becretary please state
shether the attention of the Government of India has been drawn to'thte report -
v the Hindustan Times of Wednesday, the 14th February, where, in the
tatement issued by President Roosevelt, Premier Stalin .and Mr. Churchill, i#

3 stated that a Conference of United Nations is to be called to meet. at San _
"rancisco on April 25, 1945?

(b) Will the Government of India be represented in the Conference?

(¢) 1f the answer to (b) is in the affirinative, and in view of the imrortance

f the Conferences will the Government delegatlon include non-official repre-
entatives?

(d) Do Government propose to select those representatives in consultation
vith the Leaders and Parties of this Assembly?

8ir Olat Oaroe: (a) Yes, Sir,

(b) Yes.

(¢) No, for the Conference will be at Ministerial level.

(d) Does not arise.

Prof. N, G. Ranga: Is it not a fact that the status of the Government of
ndia’s representative in America is that of a Minister, and therefore will it not
re competent for him to attend the Conference on behalf of the Government of
[ndia? Will the Government of India depute him to attend it? N

8ir Olaf Oaroe: I did not use the word ‘‘Ministerial’’ in a diplomatic aense.
>ut in the sense of a member of a Government.

Mr. N. M. Joshi: Mav T ask if the Government of India is aware tha&
Labour Representatives should*be associated with the deliberations of the
various nations th order that they may be able to make their suggeatlons regard-
ng the future Security Organisation?

Sir Olat Oaroe: The Honourable Member’s reminder may be extremely use- *
ful, but I suggest the substance of his question is rather one for my Honour-
sble friend the Labour Memiber. "

Sardar Sant Bingh: Who will prepare the brief for the delegation?

Bir Olat Oaroe: The Government of India.

Mr. N. M. Joshi: Will the Government of India consider the question of
sending Labour representatwes to the San Franclsco Conference along with
their delegation®

Sir Olat Oaroe: The Honourable Member will give notice of that question.

Sardar Sant Bingh: In view of the peculiar position of the Government of
India, that is, in view of its subordinate position to Whitehall, will it be possible
for officials to participate in the San Francisco Conference?

. Bir Olat Oaroe: The suggestion is not that an official should be sent to the
Conference as s delegate.

Sardar Sant Bingh: No non-officials?

Sir Olaf Caroe: As theglonference will be at the Ministerial level it would
hbe for members of Government to attend.
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Sardar Mangal Singh: What position will such a delegation enjoy? What
will be the position of the member of Government ? -

Sir Olat Caroe: He will be a member of the De]egatlon of the Govern-
ment of this country.

*  Mr. N, M. Joshi' In yiew of the fact that the Legislature is greatly interest-
-ed in the future Becurity Organisation will the -Government of Iudm be pleased
to allow a day for the disoussion of it?

8ir Olal Qaroe: | cannot deal with that. question on an interpellation.
Broox oF PROMOTTON OF CERTAIN COMMERCIAL CLERES, NORTH WESTERN RAILWAY-
 756. *Mr. D. K. Lahiri Ohaughury: (a) Will the Honourabfe the Railway
Member please state whether grade No. I Commercial Clerks holding fifteen
years’ service are still left blocked on Rs. 60 only, on the North Western Rail-
way even ‘after the upper grade scheme of grude 1 line clerks vide General
Manager, Lahore, letter No. 561-E/39V of the 9th November, 1944?

(b) Is it a fact that Divisional Office clerks step into grade II aiter two or

years' service? 'If so, why are not Commercial Lne clerks who work
for more hours and whose duties are harder than thede office clerks, similarly
given grade II in such time?

(¢c) What considerations have been given to Commercial clerks blocked “on
Rs. 60, when the starting salary of newly appointed clerks have, at present,
been increased from Rs. 80 to Rs. 407 R

The Honourable Sir Edward Benthall: (a) The reply is in the affirmative.

(b) Government understand that due to special conditions arising in con-
nection with the war, Clerks of Divisional Offices have received in some cases
rapid promotion. The’ basic principle followed in regard to the grading of line
staff is to fix pay in relation to fhe work performed. It must be realised that
the number of posts calling for higher pay in the different establishments muat
vary.’

(c) The incressed minimum pay for new entrants, was given to attract
‘better qualified staff and applies to all subordinate categories and not merely
to Clerks. It has no bearing on the prospects of staff in various categories.

Mr. D. K. Lahiri Chaudhuri: On this question of commercial clerks who have
‘put in this long service are Government aware that their salary is only Rs. 60
which is wholly insufficient during this war t:me and mny T know. from “the
‘Honourable Member whether for the last twenty' vears these dlerks have been
complaining that they are not getting any promotion at all and their minimum
salary has not been increased at all and they have been making representations
for the last twenty vears and Government has not been paving any attention
4o it? Are Government prepared . . . .

°  Mr. President (The Honoursble Sir Abdur Rahim): The Honourable Mem-
ber is making a speech. '

‘'Mr. D. K. Lahiri Ohaudhury: I was not making a speech. I am asking the
Honourable Member whether it ie a fact. thal; there has- been this comphunt
for the last twenty vears or not?

- 'The Honourable Sir Edward Benthall: I can not quite hear nhst ‘the -
Honourable Member's question is. Will he repeat it?

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour&ble
Member had bétter pass on to the next question.

Mr. D. K. Lahiri Ohaudhury: Their complaint is long standing. Is Govern-
ment prepared to consider their case? T have not got an answer in reply fo
my question.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
‘er is making a speech.

g., %ﬂx I.ah# Ohmdh;;y *i[ :ln; not making a speech: I want reply.

chand Navalral: Ma & question without arguing the matter?

“Mr. Predident (The Honounyble Str m:'ﬁur Rabfn): Nextsquuegtwn Ster?
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mmmMu Is t that the Honoursble Member can put.
this long questioh to the Honoumlllfgezlember in the Lobby? P

- Nox-ProvisioN OF FREE Qnmrm 170 COMMEROIAL CLERKS )
757. *Mr. D, K. Lahiri OChaudhury: (s) Will the Honourable the Railway
Member please state if the Commercial clerks have been deprived of &ee—rent
quarters or rent allowance in lieu thereof? R

(b) What steps are supposed to be adopted to remove blockade on Rs. 60
of grade~1 ling Commercial clerks even after their completing -fifteen years’
service or moe? .

(¢) Have grade I and grade II of Accounts Clerks been amalgamatad? Ir
8o, why bave they not been Amalgamated for Commercial Clerks?

The Monourshls Sir Edwapd Benthall: {(a) No. - The Honourable Member
da presumably referring jo the revised policy governing house rent introduced
in 1928, in accordance with which all railway servants are now required to pay
rent for railway quarters, subject to the exception that those who, under the
old rules were entitled to the privilege of rent-free quarters or an allowance m -
lieu, are allowed this privilege when they occupy certain posts.’

- (b) While reasonable prospects of advancement are generally. provided
it is not possible to remove entirely the block in promotion in the case of thoee
on the maximumn of the grade who have long service. Government understand
that the Railwuy Administration has already upgraded 148 posts of. Commercial
Clerks Grade I to Grade II permanently and have authorised Divigional Super-
intendents to sanction temporary upgmdlngs where the nature of the work
justified such action.

(c) The Honourable Member is- prmumnbly referrmg to an amalgamatior
which took place in January, 1935, as a result of the separation of Railway
Accourrts from Audit and which does not apply to Accounts Clerks on the
revised 'scales of pay. The circumstances which necessitated the nmalqama-
tion referred to do not exist in the case of Commercial Clerks.

Mr. Lalchand Nuulrnl In view of the assurances given on the floor of this
HMouse that these clerks in grude I will be upgraded so much that there will -
be so many places that this complaint will be removed, is the Honourabls
Member prepared to say that that cowmplaint has been removed or.he is going
to create more places becnugg this complaint has been there for twenty years?

The Honourable Sir Idard Benthall: I should require notjce of that ques-
tion.. -

Mr, Lalchand Navalrai: It is in clause (b). ' A - .

The Honourable 8ir Edward Benthall: I have anawerad clause (b). '
DisPENSING WITR PRopUCTION OF TICKET AT RESERVATION OF ACCOMMODATION

BY MEMBERS oF CENTRAL LEGISLATURE .

768. *Mr. Badri Dutt Pande: ' Will the Honourable Member for Railways.
please state whether Government propose to take steps to see that written ~
requests for reservation of uceommodation in Railway Trains, from Honourablé
Members of the Central Legislature are registered in the reservation book without
production- of tickets; if not, the reasons therefor? _

The Honourable Sir Edward Benthall: T would refer the Honourable Mem-
ber to the reply 1 gave to his starred question No. 630 on the 2nd instent. .

Government bre however examining the possibility of setting aside a special
cartinge on certain trains from Delhi_for two days following the official termi-. -
nation of the Session, in which Henourable Members will have first call om
accommodation pmnded nt.l,wh are lumrrht and reservations, made ‘one w(.ek
in advance, '

Mr, ‘Badri Dutt Pande: Cannot reservation be made on application and pay-
ment of the reservation fee? Honguruple Members have to purchase tickets
and then only reservation is madé: cinmnot that situation be improved ?

’ R
Il
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The Honourable Sir Edward Benthal: My enswer was that that could not
be done as the reservation for accommodation without purchass of tickets
would only be on a provisional bagis, which will not be of advantage to Honour:
able Members. _ .ol

Mr. Lalchand Navalrai: May I know if this cannot be done—notioe muy be -
given for reservation and the ticket may be purchased thereafter? Thia is not
being done. - )

The Honourabls Sir Edward Benthall: I have just made a statement which
I think will meet the views of Honourable Members who wish to secure accom-
modation on leaving Delhi at the end of the Bession, and what I have said ig
the moet we can do on the subject for the present.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
INSTRUCTIONS RE RESERVATION OF BERTHS FOR MEMBERS OF CENTRAL LRGISLATURE”

759. *Mr. Harl Sharan Prassd Srivastava: Will the Honourable Member for
Railways please state: ' .

-(a) the instructions issued by the Railway Board to the Railway administra-
tions .segarding reservetion of berths for the Honourable Members of the Cep-
tral. Legislature and their staff for their journey from any station to any station,
it and when undertaken on a short notice say twenty-four hours in advance of
the departure of train for immedigte transaction of a business in connection”

with their Legislative duty; if no instruction has been issued, the reasons
thierefor; ’ . .

(b) if it"is & fact that a ticket is purchased in advance between s month
and 7 days before the départure of the train, for tHe specific purpose of reserva-
tion of berth; if not avsiled of due to the readjustment of the meetings of the .
Central Legislature, whether it is liable to"be returned and the refund of the
fare is made subject to-10 per cent. discount on North. Western and other Rail-
waye; if so, why; if not, what the fact is; and '
~_ (c) the reapons for not exempting the Honoursble Members of the Central
Legislature and their staff from the “existing rules for reservation of berths in
the same manner as the said rules are not made applicable o Railway Gazetted -
Officers travelling on pass and to other Government Officials travelling on duty?

The Homourable Sir Edward Benthall: (a) I would refer the Honourable
Member to the reply I gave on the 2nd instant to glmrt (c) of Mr. Badri Dutt
Pande’s starred question No. 628. e

(b) The rules provide that, if for any reason, a passenger who hag purchased
s ticket in advance is unable to travel on the date fixed by him and endorsed
on the ticket, he should apply to the Station Master, who will refund the fare
without making any deduction provided the ticket is given up before ite expiry
and also provided that a fresh ticket of the same class and of the same descrip-
tion (i.e., single or return) and to the same destination is purchased at the time.
Tt for any reason, a fresh ticket is not purchaped, a refund will be granted on.
:::n :nuaedﬁ t:fcktelslte provided it is surrendered on or before the date of the com-

encement of -the- journey. Application for a ‘ref i
mat:e) t‘.?.‘h the GeneraldMaﬁyager ?:lijhthe Ballw-a; refund fn such cqpes should, be

¢) The question does not- arise, as the rules do nét make a ion i
favour of Railway Officers or Government Officials meﬂin:eunwgug“xgn c;:
:ﬁ;mbeﬁm reservations only on production of the pass or ticket, as the case

Prof. N. G. Rangs: Will the Honoursble Membe ite these

boc;t:f.ah present ii;iiakea more than a month toa;t :u:;p;?lzazl;ue mfur_:ds
Honourable Edward. Benthall: Constant . ' i

that, but I know it takes time- on occasion?.m o eflorte qre.msc_lfa to expedite

Mr. H, A. Sathar H. Essak Sait: With reference to Lo
ion. i - e : art (¢) of th .
tion, is my Honqurable friend awsre that a circular waﬂl.’issuéd) abomu; ‘:::l::k

‘ago, which provided that Honourable Mgmbers of this Ho
_their berths oné month in advance of thei 4 ith urchasing Kebers
Gyl bariis, on ron eir travel without gurchamng ticked?

»
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The Honmourable Sir Bdwird Benthall: Yes, Sir. Perhaps_I should read
out again what I said in answer to question No. 758:° .

“Government are, Kowever, -examining the possibility of setting aside a special carrisge
on certain trains from Delhi for two days following the official termination of the Session,
{i.c., if the Session ia put off by & day or two the reservation will still be made, if possible),
in ~which Honourable Members ‘will have first call on accommodation provided tickets are

* bought and reservations made one week in advance.” .

" Sardar Sant Singh: Is the: Honourable Member awsre that the difficulty is

. sbout these sudden oalls that are made on Members to make intermediate
journeys? Then reservation is difficult. .
The Honourable Bir Edward Benthall: That is a difficulty which every body
suffers from, including officials. . -

. Mr, T. 8. Avinashilingam Ohettiar: The Honourable Member’s -reply covers
anly our’ departure from Delhi to our places. What arrangements can be made
40 _facilitate ouir coming from our places to Delhi? - _ . -

" The Honourable Sir Edward Benthall: That is explained in the circular.
Honourable Members will know—they have plenty of notice—when the Assem-
bly is to meet ‘and they "have only on receipt of that notice to make arrange-
ments to buy tickets and make reservations in advance and all will be well.

_Maulana Zafar Ali Khan: Is it not possible to reduce the period-of one montb,

.as required at the present moment to seven days for the purposes of reserva-
tion ? o " ' <

The Honourable Sir Edward Benthall: T have just explained that at the
end of the Session we are trying to set aside special carriages on certain’ trains
in which Honourable Members will have first call on accommodation in pre-

_ference to the public provided tickets are btought and reservations made one
week in advance. - - . _

' Mr. Abdul Qaiyum: In.view of the uncertainty of the date of termination
of the Session, will Government make suitable arrangements. )

The Honourable Sir Edward Benthall: We will do our best to make arrange-
ments,

Mr, President (The Honourable Sir Abdur Bﬁhim): Next question.

InsisTING ON ProDUCTION OF TIOKET AT RESERVATION OF ACCOMMODATION

760. *Mr. Hari Sharan Prassd Srivastava: Will the Honourable Member fo
Railways please state: : : '

(8) if it is a fact that the Station Superintendent, Lahore, in a postcard
.dated the 6th December, 1944, iiformed that accommodation for journey from
Amritsar to Delhi could only be reserved on purchase of tickets and therefore -
no arrangements could be made unless tickets were purchased in advance at
Delhi Shahdara Station, if so, were the tickets for journey Trom Amritsar to
Delhi available for sale at Delhi Shahdara Station ‘in December, 1944, .
~ (b) if it is a fact that the Station Buperintendent, Delhi, in a letter-No.:
16/44, dated the 4th December, 1944, informed that tickets should be pro-
_duced and reservation fee paid for the journey from Meerut city to Juffundae
city, jf 8o, what arrangements ' are made for the purchase and production of
tickets by persons not residing in Delhi and. undergulging journey from a station
on Khurja-Hapur Section on the East Indian Railway changing 3t Meerut city;

. (c) if it is & fact that a person fromn the above cection for securing reserva-
tion ought to travel to Delhi first when he .must not uccording to the propa-
ganda carried on by Railwasy for restricting overcrowding; and _

(d) the reasons for forcing a man to undertake the journey for reservation
of berth which could be done by post or telegrams and the steps taken by Gov-
ernment in this respect; if no steps have been taken, the reasons therefor?

The Hohouzable Sir Edward Benthall: (a) and (b). T have called for the.
information and will lav it on the table in due course. .

(c) Not necessarilv. It is always open to one to get.a friend ov agent to
purchase a ticket on his behalf and secure a firm reservation. '

(d) In view of the reply to part'(c), the question does not arise.
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' VAGANCIES IN (GRADES SPECIFIED FOR DIRECT RECRUITMENT QN EAST INDIAN
. Ramway ' v _
761. *Mr. Muhammad Naumac: (a) Will the Honourable Member for Rail-
ways be pleased to state if it is a fact that on the East Indian Railway vuacan-
diex in the grades specitied for direct recruitment ride’ General Manager's Oir-
cular No. AK3015/1, dated the 24th August, 1844, have not been filled witk
retrospective effect since the Yth August, 1943, by direct recruitment?
(b) If the reply to (#) 1= in the negative, will he be pleased to state:
(i) the number of vacaneies in the said grades during the period from Oh
August, 1944, to February, 1845; . : .
(ii) the dates when .thesn vacancies were advertised; and
.(iii) the number of persnns, community-wise, recruited in these va'csnoias?
o) Is it a fact that” Muslim interest suffered when these vacemcies Were

- filled by direct recruitment? . .

" The Honourable Sfr Edward Benthall: Government have no inforimation and
I regret I cannot undertake to collect the detuils asked for under present condi-
tions. I will however forward the question to the Administration for their
congideration. . B

CasEs oF IRREOULAR APPOINTMENTS ON EAST INDIAN RamLway

762. *Mr, Muhammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleased to state jf it is a fact that, according to the General Manager,
East Indian Railway, Circulsr No.. AE840/1942-8," dated' the 8rd January, 1944,
some cases of irregular appointments during the year'1842-48 were detected?,

(b) If the reply to (=) is in the affirmative, will he be pleased to state the
cases referred to in the said Circular, and the-details of appointments reserved
‘for Muslims given to non-Muslims? .-

(¢) Is it a fact that the deficiency of Muslims in these appointments .was
not made good at any stage? . -

The Honourable Sir Edward Benthall: (a) The reply is in the afirmative. -

(b) Complete details are not gvailable but Government understand that four
cases were detected in which appointments were made by certain offices before
the receipt of communal allotments from the Headquartrs -Office and three cases
in which appointments were made against allotments which were out of date.

(c) There was no deficiency in the .recruitment of Muslims on the Fast
Indiar. Railway during the year 1842-43. Muslims having obtained more than
the quota fixed for them. ' ' '

Mr. Muhammad Nauman: With reference to (b), is it not a fact that-out
of those four posts, no posts were given to Muslims? . '

The Honourable 8ir Edward Benthall: I shall require notice of that.

Paverry oF MusLiMs 1x ESTABLISEMENT BRANOH STarr SECTIONS, ON EAST INDIAN
- ) ' RATLWAY ;

763, *Mr. Muhammat Nauman? (a) Will the Honourable Mémber for Rail-

‘wsya Bt pleased to state if it is a fact that in the staff sections of the Estab-

lishment , Branches at the Head Office, Divisions and Workshops of the East
Indian Railway Muslims are inadequately represented in the following posts:

“ (i) Office Superintendents, (ii) Chief Clerks, (iii) Head Clerks, (iv) Sub-

Heads; and (v) Clerks (lowest and higher grades)? .

(b) If the reply to (8) is in the negative, will he be pleased to state, com-
paratively, the Muslim and non-Muslim strength- *on the st Janyary,.1940,
and the 1st January, 19457 _

(c) Ts it a fact that the D’SBouza Committee’s recommendation about giving
weightage to Muslims in filling. vacancies in the Establishment Offices was
accepted by the Railway DBoard and circularised to. all Railwayw for action?,

(d) T3 it a fact that the East Indian Railway has not acted on the Railway
Board’s eirenlar referred to in (c) shove? o T ) -
The Homourable Sir Edward Benthall: (a) and (b): . The Mformation is nof

readily availuble. .
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(¢) Yes, as a temporary measure it was decided to.reserve for minority com-
munities 50 per cent. of the vacancies among clerical staff of Establishinent
Branches filled by direct recruitment till such time as their representation im.
these branches is brought up to the over-all percentages prescribed for those
communities on each Railway. ' Instructions to this effect were igsued to rail-
ways. ' . , :
(d) No, the present strength of Muslims in ‘the’ Establishment Sections on
the E.~I. Railway exceeds the percentage prescribed for that Railway.

Mr. Muhammad Nauman: Am I to.understand that the percentage given to
Muslims excgeds 50? - . ‘ . oy

The Honourable Sir Edward Benthall: No, Sir. The prescribed percentage
-is 20.5 and the Muslims have got 24.82 per cent. . . .

Mr. Lalchand Navalral: Will the larger number of posts given to them be

reduced now?

{No reply.) -
Pavorry oF MusLiMs IN ESTABLISHMENT BRANCH STAFF SECTIONS, ON EAST INDIAN
: RaiLway '

764. *Mr. Muhammad Nauman: (a) Will the Honourable Member for Hail-
wauys be pleused to state il it s a fact that the vacancies in the staff sections
in the Establishment office of the Howrah Division, East Indian Railway, during
the ‘period from Japuary, 1943, to February, 1945, were not filled by Muslims
ih the smmie way as they were filled by non-Muslims? ;

(b) 1f the reply to (u) is in the negative, will he De pleased to statc the
vacancies grade.wise and section-wise during the §aid period, and the nuuber
‘of Muslims and non-Muslins ‘who” were absorbed n them?

The Honourable Sir Edward Benthall: (a) and (b). 1 have called for ‘the
information and a reply will be luid on the table of the House in due cdurse.

PavoiTy oF MUSLIMS IN ESTABLISHMENT BEANCH STAFF SEcTIONS, ON EAST INDIAN
' : . Rammway :

765. *Mr. Muhammad Nauman: (a) Will the Honowable Member for
Railways be pleased to state if it is a fact that Muslimg are kept for indefinite
~period on the plea of training in the Pay Bill Section of the ‘Establishment
Office of the Divisional Superintendent, Howrah, East Indian Railway, and their
xnon-Muslim colleagues are kept in staff sections? ‘ _—_—
(b) If the reply to (a) is in the negative, will he be pleased to state the
number of Muslims, the length of their service, the period of their service in
the Pay-Bill Section, and the number of their non-Muslim compatriots in the
Staff Sections as it stood on the 81st December, 19447 . ’
. The Honourable Sir Edward Benthall: Government have no informations A
<copy of the question is, however, being sent to the General Manager for such-

action ns he considers necessary. - .
APPOINTMENT OF NoN-MUSLIMS AS COMMERCIAL INSPECTORS ON BENGAL AND AssAM
o RAmLwAY ' ' '

1'?5‘8. *Shaikh Rafluddin Ahmad Siddiquee: (1) Will the Honourable Member -
* for Railways please state if it is a fact that to the detriment of the interest of
the Muslim staff in the Chief Commiercial Manager's Office of the Bengal and
Assam Railway, the posts of Commercial Inspectors were given to non-Muslims
drawn from the District and other offices on personal recommendations and
without having been approved by.the Traffic Selection Committee during the
period from January, 1944, to the 20th January, 1945? . ' :

- (b) If the reply to (a) is in the negative, will he please state the number
-of Muslimy and non-Muslim employees recommended by the District Selection
Committees for the post of Commercial Inspectorssand the mamber of non-
Muslims who were promoted to the post of Commercial Inspectors before they
T;;;;oted_ by the.Traffic Selgetion Committee on the 30th and 81st January,

tAnswer to this question laid on the table, the questioner being absent.
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‘The Honourable Sir Edward Benthall: With your permission, 8ir, I propose
to reply Starred Question Nos. 766 to 768 together.
1 have culled for the inform: atlon and s reply will be lgjd on ‘the table of
the House in due course.
Musum EMPLOYEES AND ProMOTIONSs T0 HIGHER PoSTS ON BENGAL AND AssaM
Rammway

1767. *Shaikh Rafiuddin Ahmad Siddiquee: (a) W ill the Honourable Member.

. for Railways please state if it.is a fact that the suitable Muslim employees were

neither recommended for prometion nor their applicatipns forwarded to the

Heads of Departments for higher posts as was done in the case of non-Muslim

“-employees by the District Traffic Superintendenfs and other District Officers of

. the ‘Bengal and Assam Railway during the period from January, 1944, to
February, 1945?

(b) If the reply to (a) is in the negative, will he please state the number
of the employees, community-wise, with their educational and de_pa.rtmental
qualifications recommended for promotions to different higher categories during
January, 1944, to February, 1045, and the number of Muslim employees “of
requisite quahﬁcntlona whow cases did not receiwe consideration for higher posts
during thé said period? In how wany cases did-the Muslim Employees appesl?
ALLOWING UNQUALIFIED CANDIDATES TO APPEAE FOR SELECTION FOR PosTs or

TRACERS, ETO., ON BENGAL AND Assam Ramway

1768, *Shaikh Rafiuddin Ahmad Siddiques: (a) Will the Honourable Member
for Railways please state if it is & fact that the standing orders of the Traffic
Department of the Bengal and Assam Rpilway are that no candidate who doy )
not qualify himself in Goods and Coaching Exuminations will be allowed
appear before the Selection Boards for selection for the posts of Tracers, Gom-.
meroial Inspectors and Special Inspectors?

(b) If the reply to (a) is in the affirmative, will-he please-lny a statement on
the table.of the House showing the number of the candidates, Community-wi
who were made to appear before the Selection Boards for the said posts relsxmg
the cdnditions stgted in {a) above during the year from 1st Januarv 1044, to the
1st January, 1945? -~ -

TRANSFERRING NON-MUSLINS TO PERSOXNAL-BRANCH OF Gmm Mnnon 8
OrFipE oF BENGAL AND AssaM Ramway -

4769, *Shaikh Rafiuddin Ahmad Siddiquee: (a) Will the Honourable Member
for Railways please state if it is & fact that to discourage the representation of
Muslims jn the Personal Branch of the General Manager's office of the Bengal
snd Assam Railway, the practice of transferring- non-Muslims from other
‘Bistrict Offices to fill vacancies was still resorted to during the perlod from
January, 1944 to Februsry, 19457

(b) If the reply to (a) ig"in the megative, will he please state the number of
temporary and permanent posts which qcourred d the said period and the
names of the staff who filled them, and also the method adopted by the Bengal
and Assam Railway for such vacancies?

. The Honourable Bir Edward Benthall: (a) The reply is in the negative.

(b) T have -called for the information und will lav the reply on the table
of the House in due .course,

DariorENcy oF MuSLIMS IN APPOINTMENTS OF APPRENTICE MECHAKNICS AT
JAMALPORE

1770. "lr Muhammad Hussain Ohoudhury: (a) - Will the Honourable -
Member for Railways be pleased to state if it ig & fact that in the year 1944
communal quota was not strictly observed in the recruitment of Apprenhoo

Mechanics at Jamalpur, East Indisn Railway?
(b) If the reply to (a) is in the negative, will he be pleased to utate (i) the

number of total vacancies; (ii) the number of vacancies reserved for Muslims; and
(iii) the number of Muslims and rion-Muslime recruited? :

+For answer to this question, see anawer to question No. 766,
_ *Anuwer. to this-quustion laid on the table, the questioner being absent. ~
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(e) 1f-the reply to (s) is in the affirmativé, will he be pleased .to state if the
recruitment rules do not permit that communal quots ahould ba made up by
nommahon?

Tae Honourabld Sir Edward Benthall: (a) The reply is in the affirmative,
in that a sufficient number of qualified- candidates of minority communities.
was not obtainable. - ‘

(b) Does not arise.. -

(c) Yes, but in this cuse no quahﬁ-.—d candidatgs were available for momina-

tion. . .

DEFICIENOY or MusLIMS IN APPOINTMENTS OF APPRENTICE MnﬂHINIcsrn

- JAMALPORE

t771, *Mr. Muhammad Hll.ﬂl.ln Ohmlndhury (a) Will the Honoursble*
Member for Railways be pleased to state if it is & fact that the deficiency of -
Muslims in. the appointments of Apprentice Mechanics at Jamalpur, East
Indian Reilway, in the year 1044 was made up by the ‘recrmtment of nom-
Muslims ?

(b) If the reply to (s8) is in the negative, will he be pleused to state the
procedure adopted to fill up the_vacancies reserved for Muslims?

(c) If the reply to (a) is in the affirmative, will he be pleased to state the
pumber of non-Muslims and sheir positions in’ order of merit, recruited to mak&
up the deficiency of Muslims?

The Honourable 8ir Edward Benthall: (a) The reply is in the affirmative.

{b) Does-not arise,

(¢) I have called for the infarmation and a reply will be Iani on the table

-‘of the House in due course.
DericieNoy or MUSLIMS IN Arronmlm or Ammcnlhcnmm AT
. JAMALPUR _ )

1772. *Mr. Mohammad Husssin Choudhury: (a) Will' the Honourable Mem-
ber for Railways be pleased to state jif it is 8 fact that in order to make up
the deﬁc:ency of Muslims in the appeintments of Apprentice Mechanios at
Jamalpur, East Indian Railway, in the year 1944, the.recognised Societies,
other Railways, Provincial and Central Gnvemments were not appmsched to
get the right type of Muslims?

(b) If the reply to (a) is in the affirmative, will he be .plensed to state the
other methods adopted to get Muslims?

(c) If the reply to (a) is in the negatlve will he be pleased to place ‘before
the House the correspondence that ensued with the bodies mentioned in (s},
above?

The Honourable ‘Sir ldward Bepthall: (a) and (b). As s sufficient number
of Muslims applied in response to the advertisement, the Railway Administra-
tion did not consider it necessary to seek the help of the Bodies, étc., referred
to in the question.

(¢) Does not sarise.

PREPONDERANCE OF NON-MUSLIMS IN SELECTION Boun ror REcRUTTMENT OF
. APPRENTIOR MECHANICS AT JAMALPUR -

+773. *Mr. Muhammad Huasain Uhoudhuly (a) Will the Honourable Mem-
ber for R-al]\\a\ﬁ be plensed to state if it is a fact that the Examiners and
Personnel of the Selection Board appointed to examine the papers and select
- eandidates for the posts of Apprentice Mechanics at Jamalpur, East Indian

Railway, in the yvear 1944, were almost all non-Muslims?

(b) Is it n fact that thm was against the procedure laid dowrn by the Ba'llwa)r
Board for the nelectmn of Examiners and the constitution of the™ Selection
Board?

The Honourable Sir Edward Benthall: I have called for the information ‘md
s reply will be Jaid on the table of the House in due course.

tAnswer to this question laid on the table, the questioner being absent.
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CoMMURAL COMPOSITION OF-CERTAIN- WORKSHOPS STary, East INDIAN RAILWAY
774. *Hajes Ohowdhiry Muhammad Ismail Xhar: {a) Will the Honourabls
Member for Railways be plensed to state, community:-wise, the number of
staff empleyed in the following cadre-. in the W orkshops on the Fast Indian
Railway: -

(i) Officers—Senior Scale. Junior Seale; dnd Lower Gazetted service:

(i1) Supervisors, Suhor'am;\te clerks and- staff in grades of—Rs. 700 to 600,
Rs 600 to 500, Rs. 500-to 400, Rs. 400 to 300, Rs. 300 to 200, Rs. 200&:
100, Rs. 100 to 80, Rs. 80 to 80, Rs. 60 to 40. Rs. 40 to 20, and Rs. 20 to 10; and

(iii) Apprentices—Special Class, Mechanic, and Trades?

The Hopourable Sir Edward "Benthall: T regret I cannot undertake to collect

the information under. present circumstances.
Nox-RECOMMENDATION or MusLiM Srtarr ror Posrs or Jtmtos PERSONNBL
INsPECTORS, EAST INDAIN RATLWAY >

775. *Hajee Ohowdhur{ Muhammad Ismail Khan: (a) Will the Honourable
Member for Railways be pleased to state if it is a fact that no Muslim candidates
were examined by the Llllooah and Lucknow Workshops, East Imdian Reilway,
at the time of remmmendmp staff for the posts pf Junior Personnel Inspectors,
the selection of which was held at the Head Office, East Indmn Railwayv, in

* December, 1044?

(b) If the reply to (a) is T the nezative, will he be pleased to stntp the

number of the Muslim staff whd were ~xaitned ?

'

(¥V Ts it a fact that nom- -Muslims were recommended without lmvmg been

examined by the preliminary Selection Boards?

The Honourable Sir Edward Benthall: With your permission, Sir, T will®
Teply to Questions Nos. 775 and 776 together.

I have called for information and a reply will be laid on the table of the
Hobse in due course.

Nox-RrcoMMENDATION OF MUsLIM Suw ror Posts or JUNIOR PERSONNEL
. InspEcTORS, EaST INDIAN Ramwway .

1776. *Hajee thdhmy Muhammad Ismail XKhan: (a) Will the Honourable
Member for Railways be pleased to state the academic, departmental and
<pecial qualifications of the non-Muslin staff, recommended by the Lilloosh
and Lucknow Workshops, East Indian Railway, for the postg of Junior Per-
-sonnel* Inspectors, the Selection of which was held at the Haad Office. East
Tndian Railway, in December, 19447 °

(b) Were Muslims of the rame qualifications not available? -

(¢) Ts it a fact that these non-Muslims had neither passed any establ:sh~
trent examination nor had any experience about labour control?

- NoX-RECRUTTMENT OF MUSLIMS IN ESTABLISHMENT OFFICERS OF mnnr

WorksaOPS, EasT INDIAN RaAmway

77T7. *Hajee Chowdhury Muhammad Ismail Khan: (a) Will the Honourablo
Member for Railways be pleased to state if it is a fact that Muslims were not
recruited and posted in’ the Establishment Offices of the Lilloosnh, Jamalpur
- and Lucknow Workshops. East Tndian Ruilway, during the period from January,
1943, to February, 1945, according to their quota. on the said Railway?

(b) Tf the reply to (a) is in the negative, will he be pleased to state the
number of vacancies. sgction-wise, in the Fastablishment Offices, and the num-
ber of the staff, community-wise absorbed therein through transfer from ather
Departments or.divect recruitment during the said period?

(¢) Is it a fact that nssurance of the Railway Board that efforts should be
made to.increase Muslims in the Estahlishment Offices was ignored in filling
vacancies mentioned in (a) above?

The Honourable Sir Edward Penthall: (a) No.

tPor answer to this question, sec wnswer to question No. 775.
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= -(b) I regreti’ I cannot undertake to collect the details. From the informa-
tion readily available with  Government, however, I find that the percentage of
Muslims in the various Establishment Branches including Lilloosh, Jamalpur
and Lucknow Workshop Offices has risen from 14 to 24.8 during the. perlod
1st January, 1948 to BUth September, 1944, .

(c) The reply is in the negative, .

Dumcmmr m SECURING RAILWAY AOOOM‘II.DDATIOKAT DeLHI BY LEGISLATIVE
AssgMBLY MEMBERS

T78. *Mr. thunmld Ashar Ali: Will the Honoursble Member for Rail-
wayg please state:

(8) if it is & fact thut whenever Honourable Members of this House require
accommodation for their travel from Delhi and give a week’s notice in advahce;,
- they nre told that no accommodation is available;

~ (b) if it is o fact 'that the;r request f for a provlslonnl reser"nlion too is
refused ; if so,” why; and N

(c) it it is a fact that whenever any Railway officer u"ludmg those serving m'_
Ruilway Board require any accommodation atshort notice, it is available?

- The Homourable Sir~Edward Benthall:” (a) and (b). - Though this at times
may be the cuse, I understand it is not invariably so.

(c) No.

Mr. Manu Subedar: For which class of officers does the booking office
reserve the coupes, in favour of the officers and against the public who m;h
" to travel in such coupes?

The nonounlm 8ir Edward Benthail: ] ahou,ld require notlce of that.

Mr, H. A. Sathar H. Essak Sait: May 1 ugain call the sttent:on of the
Honourable Member to the circular that, was issued lust week for advance
bmkmg for Honourable Members. T do not want that that circular msking
pravision for one month's udvance booking shoild he cancelled., The Hon-
ourable Member's replies this morning makes it doubtful whether that circular
is in force. Will he make inquiries and see that that e:rqular is not cancelled.

The Homourable Sir Edward Benthall: That circular is in force. I will
endeavour to send an additionsl circular making special arrangements for giving

preference to Honourable Members, .
Iuponm'nos OF Exm'r Paixt TECHNOLOGIST

+779. *Mr. Amarendra Math Ohattopadhyaya: (a) Will the Honourable
Member for Railwivs be pleased to state if the Railway authorities had impqrted

an Expert Paint Technologist from abrond? If so, when, and who was the
Expert appointed? What were his qualifications?

(b) Was there no such Expert Paint Technologist available in Indm?

(¢) Is it a-fact that the expert had to suggest methods by whick improvement
i the class of paint and painting materials used b\ the Indian Bs:lways could
be effected ?

(d) Was a Sub-Committee appomtfed o go through the report of the axpert?

(e) To w hat extent has the report of the expert becn acted upon?

The Honourable Sir Edward Benthall: (1) Yes, In 198788. Mr. F. Fancutt,
F.1.C., Chiet Paint Tedhnologist of the London Midland und Scottish 'Rai]way

(b) No
{c) and”(d). Yes. B
() In a very large measure. L. '

LY

tAnswer to this question laid on the table, the questioner being absent. »
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’ CoLoUR SCHEMES ON RAILWAYS -

t780. *Mr. Amarendra Nath Chattopadhyaya: Will the Honourable the
Railway Member please state if it is not & fact that varipus Railways in India
have differant colour schees, green, yellow, white, brown, red, ete.? If so
has any survey been made to find out the reasons for such differences ?

The Homourable Sir Edward Benthall: The answer to the first pert of the
question is in the affirmative. As regards the second part, the.colour schemes
adopted by the various railways are of very long standing and the possible
. advantages of uniformity in the colouring of rolling stock ‘throughout India

bave not been considered to outweigh the advantages of permitting various
railway administrations, each with its high traditions of service, to retain such
* outward and visible signs of individuality.
PREPERENCES OF WORK MANAGERS FOR DIFFERENT BRANDS Oor PAINTS

781. *Mr. Amarendra Nath Ohattopadhyaya: ()’ Will the Honourable the
Railway Member please state whether it is a fact that different Works Managers
prefer to pitronise different proprietory brands of paints? If so, does the
Honourable Member propose to examine the position of such preferences from
_th:haxperts’ point of view and a!so_' from the.point of view “of economy and
quality? . | :

-

(b) Is it a fact that the Jenson and Nicholson—Shalimar or Goodlen ‘Works—
are the preferred paint suppliers to the Railways? How many Indian manufac-
" turers of paints and varnishes have been given orders by Railways, and when ?

. Honourable Sir Edward Beathall: (a) and (b). Orders are placed by the
Supply Department against current railway requirements of paints, . enamels
and varnishes. The supplies are made to specifications drawn up by the
Government Test House at Alipore, on the basis of test reports prepared by the
Test House on manufacturers’ samples and not on the individual preferences
ot Works Managers. ) .

APPOINTMEXT OF INDIAX Parst ExeERT .

1783. *Mr. Amarendrs Nath OChattopadhyaya: Will the Honourable the
Railway Member_be pleased #o state if he propdses to appoint an Indian Psint
Expert for co-ordinating the supply of paint to all the State Railways on
economic lines ? '

'Thé Honourable Sir Edward Benthall: No. The present arrangements appear
to be working satisfactorily but the question will be considered if the need
Brises.

LiamLITIRS OF BENGAL AND NoxTH WesTRRN RAILWAY COMPANY

- - 1788, *Mr. Satya Narayan Binha: (a) Will the Honourable Member for
Railways please state the position in 1egard to the liabilities of the latq Bengal
"and North Western Reilway Company to the general public in respect of claims
for the value of goods lost, overcharges and irregular recoveries by that Railway
Company? Will he please state whether any amount, and, if so, what smount
dut of the sale-price of the Bengal and North Western Railway Company, has
been retained by the Government of Indis to meet such liabilities ? o

(b) Is the Honourable Member aware that Govind Bhawsn Karyalaya (Gite
Pross, Gcnk?mr bas obtained s decree for Rs. 10,743-4-0, against the said
Bengal snd h Western Railway Comapany in suit No. 52 of 1048 in the
court of the Civil Judge, Gorakhpur, but the Genersl of the Qudh and
Tirhut Railway and the liquidator’s local representative of the Bengsl and North
Western- Railway Company have both refused to pay the decretal amount on the
ground of want of funds avasilable ? -

tAnswer to this question Isid on the table, the questioner being abeent.
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~ . (c) What does he propose to do to safeguard the interests of similar decree-
holders against the Bengal and North Western Railway Company ?
The Honourabls Sir Edward Benthall: (a) The claims of the public against the
late B. & N. W. Railway Co. fall under two categories, viz., —(1) claims for
losses ariging in the ordsi’nary'course of the working of the railway, and (2)
_ .claims for losses during the August 1942 disturbancées. As regards the claims.
falling under (1), Government did not, on purchase of the B. & N, W. Railway
take over the outstanding liabilities of the Company so far as the main line
is concerned but the liabilities of the Company in respect of the State-owned
portion, called the Tirhut Railway, previously worked by the- Company, were
taken over by the Government subject to the two conditions, namely, (i) thad’
the liability must have been incurred by the Company with the sanction of the-
Becretary of Btate, and (ii) that it was subsisting at the date of determination
of the contract. As regards the claims of the public for losges under category
{2) nbove, Government have, by settlement with the Compény.taken over the
liabilities both for the Co.'s main line and for the Tirhut Railway. -
(b) The case referred to falls under category (2) mentioned in (a). There has.
been no refusal of payment by the O. & T. Railway but the General Manager
. gent an interiim reply to the Civil Judge, Gorakhpyr pending orders of Govern-
ment. He is being autherised to make the payment after satisfying himself-
thar no appeal need, be preferred against the judgment of the Civil judge.
(¢) Tn view of the answer to (b), this does not-arise.

MAINTENANCE OF MUsLIM QUOTA IN THE DIRROTORATE-GENERAL, MUNITIONS
' PropUoTION, CALOUTTA .
" 784. *Maulvi Muhammad Abdul Ghani: Will the Honourable. the Supply
- Member be pleased to state: s o .« -
(a) whether the Government of India have been pleased to establish a policy
.of maintaining a quota of 35 per cent. for Muslims in all ranks of services. under

them; and
+ (b) if the answer to (8) be in the affirmative, whether this policy has been
maintained .in the Directorate-General, Munitions Production, Calcutta; -and if
80, to what extent ? - Co . T .o
The Honourable Dewan Bahadur -Sir A. Ramaswami Mudaliar: (a) The
question sbould be addressed to the Honourable the Home Member as it relates
%o the recruitment policy of all the Departments of the Govermnent of Indie.
" (b) Every effort has been made to give due representation to each community
in all ranks of the Supply Department. The representation of Muslims in the
non-gazetted staff of the D.G.M.P. is 25 per cent. while in the gazetted staft
it is only 82 per cent. Since the majority of the posts in the latter category are
~of a specialised and technical character, it has not been possible to adhers
strictly to any communal_ratios. I would, bowever, re-iterute the statement
I made on the 6th November ‘1984, in reply to part (c) of Starred Question No.
107, namely, that the importance of observing the- orders on the subject of
communal representation is well understood by the heads of offices under my
Department. T ' . ~
_Maulvi Muhammad Abdul Ghani: What 8 the methlicd of selection in the
Department of Supply ? - :
. The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: There is & .
Special officer, called the Officer on Special Duty, Recruitment, who receives
* the applications from the various candidates. There are special commitiees
somposed of officers of ‘certain levels in Calcutta and Delhi” who scrutinise the
applications and make recommendations’ to Government. On these recom-
‘mendations, the Government makes the appointmént.
Mr. X. A. Sathar H. Essak Saith: Are these committees and this special .
officer specially instructed with regard to the necessity of inaintaining the com-
miinal proportions ?
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" The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Most
certainly. " .

Mr, Lalchand Navalrai: Why are not the Public Services Ggmmission consul-.
ted with regard to these appointments? Is it because thése gre tenmiporary
men ? : :

. The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They are.
temporary and the appointments have to be made at such short notice that the
procedure of the Federal Public Services Comnisgion would be quite unsuituble -
for getting the candidates, so far aus the Supply Department is concerneg.

Mr. Lalcharid Navalrai: Even in the Supply Department there may be
- some categories of posts which can be .recruited through the Public Service

Commission. Why are not the Public Service Cammission consulted' in respect
of those categories. - i )

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I don't know
the categories which the Honourable Member bas in mind. '

MoUsLIMS IN CERTAIN Posts IN THE DIRECTORATE-GENERAL, MUNITIONS
. ’ PropuoTioN, CALCUTTA " .

785. *Maulvi Muhammad Abdul Ghani: Will the Honoursble the Supply
Member be pleased to state the total number of the .following posts in- the
Directorate-General, Munitions Production, Calcutts, and the number of posts
‘held by Muslims, if any, showing against each, theitr proportionate strength:

(i) (a) Deputy Director General, (b) Directors, (¢) Deputy Directors, (d) In-
dustrial Planning Officers, (e) Assistant Industrial Planning Officers, (f) Progress
“Officers, (g) Senior Progress Assistants; and (h) Technical Assistants:. and
. (ii) (a) Assistant Becretaries posted in Calcutta, (b) Gazetted Superintendents
fn the Branch Section, (c) Non-Gazetted Superintendents in all the Directorates,
(d) Assistants-in-Charge in all the Directorates, (e) Benior Clerks gmd Aesistunts,
{f) Clerks of other grades, (g) Estimators; and (h) Progress Representatives?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T place on
the table a statement giving the requisite information.

-

Statement T
Total  of pouts ion
, Total of posts *roportionate
Name of post number of - held - strength of
: . ‘posts by . Muslims
- . Muslimps
{i) (a) Dy.DirectorsGeneral .. . -~ . ~ . 7 Nil Nil
(%) Diretors . 21 Nil Nil~
'"(¢) Dy. Directors . . 32 Nil Nil .-
*  (d) lndustrial Planning Officers 22 Nil Nil
(e) Asstt. Industrial Planning Officers 47 4 .8'5 per «€nt
(f) Progress Officers . . . . . 5 Nil- Nit
(g) Benior and Junior Progress Assistants L 23 ° . 1 43 per vent
(h) Technical Assistanta . . . . 69 3 4+3 per vedb
(¥) (a) Asstt. Secretaries posted in Calcutts . 3 Nil Nil
(%) Gazetted Supdts. in the Branch Becretariat 7 3 about 43 per cent
(¢) Non-gazetted Supdts. in all the Directo- 26 6. 23 per cent
rates. N -
(d) Assistants-in-charge .. m ' 3, 28 per cent
(e) Senior Clerks’and Assistants . . . 313 197 53 per cent
(f) Clerks of other grades . . . 1993 480 23 pet cet
(¢) Batimators .+ . . . . 2 Na ' - Ni
(k) Progress ives 22 8 27 per cent
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Sardar Sant 8Singh: May I usk, in this connection, to place the information
reluting to the Supply Depurtment as a whole, not snmply relating to. a parti-
oular office aud the proportlon which the various commun: ities enjoy in the
Department ue a whole ?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I have given-
thmt information more than once ut the instance of iny Honourable friend himself
\\ho has put numerous questions on thls ubject.

Sl.rdl.r Sant 8Singh: In that case, may I know - whether the Honourable.

Mamher is in n position to say thut Muslin representation in the Supply Depa.rt»
_ment as g whole is more than adequate ? .

. The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Iknowthat
in some sections of the Supply Depurtment, Muslims are very well represented,
while in other sections they are ynder represented for reasons which are obvious
and which I have stated in answer-to the previous question.

TECHNIOAL ASSISTANTS LACKING TECHNICAL QUALIFICATION IN THE
DIRECTORATE-GENERAL, MUNITIONS PRODUCTION, CALOUTTA

786. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Supply
Member be pleased to state whether it is @ fact that the posts of the Technical

Assistants in the Directorate-General, Munitions Production, Calcutta, are ’

geuera.lly filled up from persons having no ‘‘Technical quahﬁoatlons"?

The Honourable Déwan Bahadur Sir A. Ramaswami Mudalizr: Posts of
Technical Assistants in the Directorate General, Munitiogs Production, are as
a rule filled by recruitment of persons possessing technical quaslifications.
These qualifications need not necessarily be of an academic nature but should
cover such requirements as practical experience and general aptitude for the
tvpe of work which, in a Directorate, a candidate is requjred to undertake.

(B) WRITTEN ANSWERS,
" MUSLIMS IN OERTAIN PosTs IN METALS .Dmoronn OF THEs DIRECTORATE-
- GENERAL, MUXITIONS -PRODUCTION, CALOUTTA

"787. 'Hsulvi Muhammad Abdul Ghanl Will the Honourable, the - Supply

Member be plcused to state:

(a) the number of the followlng posts in the Metals Directorate of the

Directorate-General, Munitions Production, Calcutta, ahowmg against emb the
number of posts held by Muslims, if any: .

(:)' Directors, (i) Deputy Directors, (iii) Industrial Planning Officers, (iv) As-
gistant Industrial Planning Officers, (v) :Superinfendents, (vi) Assistants-in-
- Charge, (vil) Technical Assistants, (vii) Estimators, (ix) Clerks of all gmdaa.
and (k) Stenographers,- -Steno-ty pists and typists;

(b) whether it is a fact that none of the present Techniocal- A.Bmt-ants in the
Metals Directorate possesses=any technienl qualifications; if not, what are their
-technical qualifications, and, if so, why;

=(c) whether it is « fact that none of the present Assistants-in- Chnrge in the

Metals Directorate has got any previous experience of Secret&nat. if not what
is their ex‘pcrlcnce and, if. so, why; and

(d) the number of gulq in the Metnls Directorate, out of the total strength?

The Honourable Dewan. Bahadur Sir A. Ramaswami Mudaliar: {n) I place
on the $able a statement giving the requisite information.

(b) The information is being collected and will be laid on the table in due
course, )

{c) No. One of the Ass'stants-in-charge is a Jermanent Assistant of the
Department of Bihar Legislature with nine years' experience. All the other

1
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Kssistants-in-charge have sufficient knowledpe of the work of .the Metals

- Directorate.: T : . i .
{(d) Ten out of a total strength of 119. . . _'_'

"

Y

- Total Number of Number of poste held
posts, b

‘Designations y Muslima.
(i) Directors . 1 - Nt :
(ii) Dy. Directors. . . . . 3 Nil
(iii) Industrial Planning Officers. . 4 Nd.
“(iv) Asstt. Industrial Planning Officers . ) Nil
(v) Superintendents . 1 - * Nit
(vi) Asistante-in-Charge . . . o 5 L1
- (vii) Tochnical Assistants . . . -. 7 1
(viii) Betimstors . - . . . © e Nao
(ix) Clerks of all grades. 81 23
(x) Stenographers 7 Nil
' Stenotypiets. . . 2 Na
Typista. . . . . . . _ 10 NG
L ] -

QUALIFICATIONS, BTC. OF CERTAIN PERSONNEL IN THE DINDCTORATE-GENERAL,
Murrions PropucrioN, CaLcurra

- 788. *Maulvi Muhammad Abdul Ghani: (Vill the Honourable the Supply
Member be pleased to turnish in & tabular statement: qualifications; date of
appointment in Directorate-General, Munitions Production; designation and
psy-drawn in parent office, if any; length, of service in parent office, if any;
designation and pay on which appointed in Directorate-General, Munitions
Production ; and pay and allowances drawn now; of the following emplovees of
the Directorate-Genéral, Munitions Prodwction, Caleutta: .‘

(1) Mr. G. R. Iyenger, Deputy Director, Metals; (2] Mr. 8. A. Raghavachary,
Bumlmdmt, Munifions * Production Secretarist; (8) Mr. X. P. Sarkar, .
« Bu tendent, Munitions Production Secretariat; (4) Mr. R. Ramarntnam,
Assistant Director, Stores Accounts; (5) Mr. C. A. Rajagopal, Assistant
Director, Stores Accounts; (6) Mr. Keshdeva, Assistant Industrial Planning
Officer, Provision Directorate; (7) Miss Stela Biswas,” Assistant Industrial
Planning Officer, Provision Directorate; (8) Mr. ‘P. C. Gupta, Technical
Assistant, Metals Directorate; (9) Mr. S. Somesundaram, Assistant Director, -
Machine Tool Control; (10) Mr. V. Natesan, Superintendent, Machine 'Tool
Control; (I11) Mr. S8harfuddin Ahmad, Assistant-in-Charge, Metals Directorate;
(12) Mr. Abdul Mannan Khan,,Assistant-in-Charge, Machine Tool Control; (13)
Mr. M. W. Gauhar, Senior Progress Assistant, Progress Directorate; (14) Mr..
"H. Iyer, Transport Officer, Transportation and Priorities Directorate, nnd
(15) Mr. 8. V. Iyer, Superintendent; Press”and Welding Directorate?

The Hondurable Dewan Bahadur Sir A. Ramaswanfi Mudaliar: T place on
the table a statement, giving the requisite information. '
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‘ Ranway ENGINES IMPORTED

789. *Dr. ‘8ir Zia Uddin Ahmad: (a) Will the Honourable - the Railway
Member please state how many Railway engines have been imported since
July, 19447 -

(b) Can these emgines haul passenger trains with safety?

(c) Has the experiment been tried or certificates: of the Chief Mechanical
Engineers obtained ? : oL _

(d) What in the normal life of thesg engines, and what is the normal life of
the engines purchased before the war?

(e) Ts it not a fact that the normal life of the old engines is_seventy years
and the normal life of the engines now imported is only about fifteen years?

(f) Have these engines been imported on lend-lease system? 1If so, on what
.conditions?

The Honourable Sir Edward Benthall: (a) Total number of imported loco-
motives put into service from the 1st July 1944 to the 15th February 1945:

Broad Gauge engines 182;

Metre Gauge engines 116.

(b) Yes.

(c) Neither exper'ments nor a certificate from the C.M.E. are necessary for

this purpose. The engines are of standard designe and are tested before being.-

brought into use.

'(d) Certain types imported from America are considered to have a life of 2
years. Others from Canada and United Kingdom 85 years, which is cons'dered
to be the normal life for engines imported prior to the War. :

(e) No. .

(f) All engines from the United States of America have been acguimd on the
Leese-Lend system. The condit'ons which apply to other items on Lease-Lend
apply in this case also. )

I6NORING CLAIMS OF MUSLIM SUBORDINATES FOR PROMOTION IN OERTAIN.
_ , WonxsHors or Easr INDAN Ram:way -

790. *Mr. Mubammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleasod to state if it is a fact that the cases of deserving Muslim
Bubordinates were not considered for promotion to Officers’ ranks in Jamalpur,
Lillpoah and Lucknow Workshops of the East Indian Railway during~the period
from January, 1844, to January, 1945? .

b) If the reply to (a) is in the negdtive, will he be pleased to state the
academic, special and departmental qualifications and the substantive posts
held by the promoted non-Muslims, and the numter of the Muslim Subordinates
in the same category?

(¢) Is it a fact that Muelims whose qualifications were on par with the
qualifications of non-Muslims were left out of consideration for the posts of
officers? '

_The Honoursble Sir Edward Beathall: (s) and (c). I have called for the
information and will lay it on the table of the House in due course,

(b) I regret I cannot undertake to collect the details required, und
coniditions. - required, under present

7

QUALIFICATIONS, ETC., OF CERTAIN NoN-MusLIM (WORKS) STAFF AT LILLOOAH

AND Luockwow

791, *Mr, Muhammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleased to state the academic and special qualifications and the places
of the complesion of the apprentiveship of the non-Muslim occupante of the
following posts in the Carrigge and Wagon Works at Lillooah and Lucknow of

0
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the East. Indian Railway who were
them during the years 1944-45:

" Substantive Posts
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promoted to the posts of officers noted against

Posts promoted to

(i) Office 8 intendent, t Grai
o lsnnech-niulm Depu ,.' rain Shop Officer.
~ .. _Lillooah Workshop's )
(ii) Chnrmmm , Heat Treatmeat Grain Shop Offjcer.
(iii) Foreman, Carriage Building Assistant Manager, Finishing.
(iv) Chiof Dreughtsman . Amistant Works Manager, Manufae-
. . ’
(v) Foreman, Machine Shop . Works Manufseturing.
(vi) Foreman, Saw Mills Parsons) Assistant to Deputy Chief’
. ) Mechanical Engineer,
(vii) Foreman, Carriage Repair *"  Production Engineer,
{viii) Foreman, Paint Shop . . A.R. P
(ix) Foreman, Production Bection M““iogfﬂ EGI;M

.(b) Is it a fact that Muslims of similar qualificagions were not given the posts
of Officers? If not, how many Muslims were there and why were' E;my left ol:ft‘?

The Honourable Sir Edward Benthall: T regret I cannot undertake to collect
the information under present conditions.

ANTI-MUSLIM ATTITUDE OF Eu:n.omnm Orrioxrs (WorksaoPs), EasT INDIAN .
_ WAY

mb. *Mr. Mubammad Nauman: (a) Will the Honourable Member for Rail-*
ways be pleased to state if it is a fact that the Employment Officers at the
‘Workshops of the East Indian Railway have functioned adversely to the interest
’;;4 lsl;zshm employees in all matters duri.ng the period January, 1944 {0 January,

(b) If the reply to (a) is in the negative, will he be pleased to state the
‘nameés of Muslim employees whose representatiops were investigated into and |
'f;l;;;nces redressed by them during the period from January, 1944, to January,

'

(¢) Is it a fact that Muslims have never been considered for the posts of
Employment*Officers? If so, why wés no Muslim considered for this job at all?

The Homourable Sir Edward Benthall: (a) Gbvernment have no reason. to
believe that this is so. .

(B)_Thle_information is being collected and will be laid on the table of the
House in due course. ' :

(c) The reply is in the negative; two of the existing four
‘Officers on the E. I. Railway are Muslims.

MusLM CHARGEMER IN LiLLooar WoORKsHOP

793. *Mr. Muhammad Naumsn: (a) Will the Honourable Member for Rail-
ways be pleased to state the number of Muslim and non-Muslim temporary and

anent Chargemen, separately, in the Lillooah Workshop of the East Indian

ilway? : . : . i

(b) !;g it a fact that the appointment and confirmation of Muslim Chargemen
have been withheld, inspite of the Muslim deficiency in the said cadres?

(c) If the reply to (b) is in the negative, will he be pleased to state the
number of vacancies in the said cadre during 1st January, 1948, to the 81st
December, 19447

ecm Honourable Sir Edward Benthall: (a) to (c). The information is being
collected and will be laid on the table of the House in due course.

QUALIFIOATIONS OF CRRTAIN NO!I-MUEB:II (;mr CL?‘KS or CHIEF MECHANIOAL

Exgiwexr’s OrrioE, East INDIAN Ramway

. 794, *Mr. Muhammad Nasuman: (a) Will the Honourable Member for Rail-
ways be pleased to state the academic and techniocal qualifications of the non-
Muslims drawn from Welding Group to work as Chief-Clerks of the Chief Mecha-.
pical Engineer’s Office of the East Indian Railway during the year 1944?

Employmeént
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(b) Is it a fact that these non-Muslims of the Welding Group were replaced
by workmen ?
(¢) What hag been the method followed in the past and has Muslim repre-
sentation been substantial in the Chief Mechanical Engineer's Office of the East
Indian Railway during 19447?
The Honburable Sir Edward Benthall: I have called for the information
~and a reply will be laid on the table of the House in due course.

Reversion oF SEN1oR MusLiM HEap TRAIN EXAMINERS AT BADARPUR

. T795. *Dr. Hablbar Rahman: Will the Honourable Member for Railways be
pleased to state if it is a fact that during the year 1944-45 the Senior Muslim
Head Train Examiners at Badarpur, Bengal and Assam Railway, were reverted ~
tp the poste of Senior Train Examiners and were replaced by Junior non-Muslim
“Train Examiners without holding Selection Boards according to the. set proce-
-dures and Rules?

The Honourable 8ir ldwl.rd Benthsll: With your permission, Slr, I propose
to reply Starred Questions Nos. 795 and 796 together.

[ have called for the information and a reply will be laid on the table of
the House in due course. :

Supnasnsmow or ‘Mosuius AT ProMorion To Posts or J oNiok Tauiy Examivas
IN BADARPUR DistRIOT

1796, *Dr. Habibar Rahman: (a) Will the Honourable Member for ~Rai1wny¢
"be pleased to state if it is a fact that in the Badarpur District, Bengal snd
Assam Railway, in the vear 1944-45 at the time of promoting Train Examiners

“to the posts of junior Train Examinefs, seniqr Mushms were superseded by junior
non-Muslims?

(b) Is it a fact that Departmental Examination tests are only prescribed for
.Muslims for such promotions?

(¢) 1f the reply to (b) is in the negatwe. will he be plessed to state if the
non-Muslims promoted as stated in (a) were examined at all, and what methods
‘were adopted for testing the merits?

TRATNING oF Non-MusLin Frrrer CooLIEs As TRAIN Exgmnns IN BADARPUR
DistricT -

797. *Dr. Habibar Rahman> (u) Will the Honourable Member for Railways
be pleased to state.if it is a fact that in the Badarpur District, Bengal and
Assam Railway, in the vear 1944-45 non-Muslim Fitter Coolies under the Distrioh
Mechanical Engineer were sent to Katihar, Bengal and Assam Railway, for
‘training a8 Train Examiners, ignoring the_ claims of senior Muslims?

(b) Was any test prescribed for such selection for training?

The Honourable Sir Edward Benthall: T have called for the information and
& reply will be laid on the table of the House in due course.

_ RestricTioN oN BookiNG oF LicHI axp MaNGo FRUTTS FROM MUZAFFARPUR
RAILWAY STATION
798. *Mr. Badri’ Dutt Pande: Will the Honourable Member for Railways
please state:
(8) if it is a fact that he has received a representation from the merchants of
Mumﬁnrpur Oudh and Tirhut Railway, regarding the booking of lichi and mango
fruits from that station; and

(b) whether. Government propose to ask the Oudh and Tirhut Rallway ta
" remove the restrictiog? If not, why not?

The Honourable Sir Edward Benthall: (a) Yes.

(b) Government have no information as to the reasons for the restriction
alleged to have been imposed. I am however calling for a-report from the
-General Manager of the O. & T. Railway .and will lay: a further reply on the
table in due course.

—

4¥or saswer to this question, see answer to question No. 796. o
c3.
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INSTRUOTIONS re RESERVATION OF ACCOMMODATION FOR Mzusxrs oy CeNTRAL
LE®GISLATURE

799. *Mr. Badrli Dutt Pande: Will the Houourable Member for Railways -
please refer to the Circular letter No. 8058-T. T., dated the 15th February,
1945, issued by the Government of India in the Railway Department, regarding
reserved accommodation for reil journeys to and from Sessions of the (.entra.l
Legislature, and state whether he proposes to instruct the Railways to reserve
accommodation fo1 the Honourable Members and their staff provisionally even on
short notice?

If not, why not?

The Honourable Sir Edward Benthall: No, for the reason stated in my reply
to part (c¢) of the Honourable Member's starred Question No. 628 on the 2nd
instant. I would however refer the Honourable Member io my reply to his
question No. 758 to which 1 have already replied this morning.

S-rormo or Mam Axp Exrress TRAINS AT WaAYSIDE RALWAY STATIONS
. . *Mr. Sri Prakass: Will the Honourable Member for Railways please
lhte

(a) if it is a fact that mails and express trains are stopped at wayside stations
where they are not scheduled to stop ta enable certain persons to entrain or
detrain;

(b) if so, whether the Railways maintain a list of persoms for whom such.
‘facilities are given; and

(e) if trains are also so stopped to effect arrests of persons travellmg in them,

- and, if 8o, wnder what law such trains are stopped?

The Honourable Sir Edward Benthall: (a) Not normally.

(b) Does not arise.

(c) Thie is sometimes necessary.’ The stopping of trains af any particular-
-stations is.not governed by statute.

Bax ox TravEL ror PrLGRmMaGE

80k *Mr. Sri’ Prakass: Will the Horfourable Member for Railways please

state:
\

(a) if it is & fact, that Railways used to advertise extensively encouraging
various sections of the population to make pilgrimages to various places promi-
sing beatitude in heaven as a result of such travel;

(b) if it is = fact that now all such travel forpdgnm.gnududlowod

(c) if District Magistrates are being authorized to grant or not, as. they

" ehoose, permits to persons wanting to travel from any one particular place to any
«wther during the stated periods of time; and :

(d) if Government are satisfied that this system,is working well ?

The Honourabls Sir Edward Benthall: (a) Railways used to advertise any
special arrangements made by them in connection with Melas.

(b) No. But in order to conserve railway resources and to restrict over-,
erow! Provincial Governments at the request of railways have issued prohl-
bitory orders under the powers conferred on them under Section (i) of Rule
85-B of the Defence of India Rules restricting travel by rail of pdgnms %o
certain important Melas and Fairs. -

: (c) In the case of certain -Melas, Provincial Governments “do - autlonn
District Magistrates to grant permits to bona fide passengers other than pilgrims
enabling them to travel as aut-homed irrespective of the prohibition of rai)
tiavel to the melas concerned.

(d) Gévernment believe that the system is workmg fairly sstisfectorily and
shat the objective has been partially achieved.

RuLE roB BREAX OF JOURNEY ON RamLways .

802. *Mr. 8ri Prakasa: Will the Honourable Member for Railways please

" state: ‘ ’
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(a) it it is & fact that break of journey on Railways is now permitted only st

.the rate of one day for 250 miles and only after the requisite 250 miles have
.been travelled; _ . '

(b) if the rule means that a person aftér he has travelled the first 250 miles
can break his journey for as many days as the distance for which he holds the
ticket permits; or whether he can only break his journey for one day after
travelling every 250 miles; and '

(c) if he proposes to issue & communique on the subject in- view of the faot
that the new rules are being interpreted differently by different authorities?

The Honourable Sir Edward Benthall: (a) Yes. . - .
(b) The answer to the first part is in the affirmative. The second part does
. not, therefore, arise.

{¢) I have no information leading me to suppose that different interpreta-
tions are being placed on the rules. If the Honourable Member has any such
information, I would be obliged if he would bring to my notice the nature

- of the discrepancy. . .
D1spENSING WITH PRODUCTION OF TIOCKET AT RESERVATION OF ACCOMMODATION
BY MEMBERS OF CENTRAL LEGISLATURE )

803. *Mr. Sri Prakasa: Will the Honourable Member for Railways please
state:

(8) if his attention has been drawn to circular No. 8058-TT, dated the 15th
February, 1945, of the Railway Board to members of the Central Legislature;

(b) if in paragraph 5 of the said circular, members have been authorised
Lo reserve accommodation on particular trains a month before-hand; ,

(¢) if the staffs of the said Railways are interpreting the paragraph to mean
that members must purchase tickets a month before-hand if they want reserved
accommodation, and if persons are being refused reservation facilities even
when room is available, unless tickets are purchased and accommodation applied
for a month before-hand; and" ‘

(d) if he proposes to circularise Railways the exact intention of his Depar’-

* ment to prevent misapprebension ? '
The Honourable Sir Edward Benthall: (a) Yes.

(b Paragraph 5 of the Circular advises Honourable Members to py their
- tiokets any tini: upto s month before the commencement of the journey, and
in advance of the ‘advance period’ allowed to the public, so as, to secure firm

: reservations,

- (¢) The intention is that tickets must be purchased to obtain firm reserva-
tions. I have no reason to believe that reservations are refused if, when tickets
are produced, accommodation is available. Accommodation will always be
available if Honourable Members will buy their tickets in advance of the
genersl public, as they have been authorigsed to do. . :

(d) In the circumstances stated, the issue of further instructions to Railways

is not called for. - . -

I would however draw the Honourable Member's attention to my reply to
» question No. 758 asked by Mr. Badri Dutt Pande this morning.
PUBLISHED LETTER OF A CERTAIN ANGLO-INDIAN GIBL
¢ 804. *Mr. Sri Prakasa: Will the Foreign Secretary please state:
(a) if he has seen the letter of an Anglo-Indian girl published in the Calcutta
and Allahabad papers showing how an American soldier and she had fallen in love
. with 'enoh other; how she was carrying his baby; how he was prevented by his
superior officers from marrying her; how he was sent away to America; and how
> she had decided to kill herself before the baby was born; ) .
¢ (b) if he has any information as to what the girl did with herself; -
(c) if it is a fact that American authorities do not permit marriages of
* Ameérican soldiers in India; and, if so, under what law; '
. (d) id American goldiprs .are permitted to marry English girls in England; and
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(e) if Government propose to represent to the American Government thast,

in view of the prevailing circumstances, they- should’ permit marriages o{
~ Auiericans in Indis ? .

Sir Olat Oaroe: (a) Yes.

(b) No. Government do not think it fitting to attempt to identlfy un- -
-suthenticated writers of articles which bear evidence of being the product of
:;GSPOTI})IG journalism exprenly designed to create ill-will agamst. the soldiers:.

our Ally

(¢) Yes—save by special permission under American Army Regulations.
(d) No, except by special permission.
(e) No.

UNSTARRED QUESTIONS AND ANSWERS
1“ %C

Szarr or MEoRANICAL AND DRAWING OFrIicEs OF NoRTH WESTERN RaLWAY
HERADQUARTERS

80. f: Lalchand ‘NWavalral: Will the Honourable Member for Railways be -

state :

(s) the total strength of the staff of the (i) Mechanical, and (ii) Drawing
offices of the North Westem Rnlway Headquarters with communal composition -
thereof in each

(b) whether it 1s s fact that the communal ratio of Muslims in these -
Branches is in the neighbourhood of 85 and 95, respectively;

(c) if the reply to (b) above be in the nﬁrmatwe whether Government pro-
pose to reduce the preponderance of one community in ‘these Branches; if not,
why not; and

(d) if the reply to (b) above is in the negative, what the actual ratio is; it
over 60 per cent., whether Government propose to afford adequate repmenh-
tion to other communities in these Branches; if not, why not?

The Homourable Sir Bdward Benthall: (a) I lay on the table of the House
s statement giving the required information,

(b) The reply is in the negative.

(c) Does ‘not arise.

(d) The actual ratio in the Mechanical and .Drawing Ofﬁcen is 87 ar-d 71
respectively. As regards the latter part of the question, the 60 per cent.
referred to by the Honourable Member is the quota reservation for Muslin -
eandidates in recruitment to subordinate service on the N. W. Railway as a
whole; it does not apply to specific branches or departments.

Btatement showing ranctioned sirevigth and Communal Composition by grades in Mechamical ™

Branch of Headguarters O

Posts st present held by communities

Banc- -
tioned
Branch Grade  Btre- ) Remarks »
’ - °  ngth Muslim Hindu -Bikh  Chris- Al}lo.
‘ _ _ . . tiap Indian
Worke Mechanical (in- Vi 1 I3 .
- cluding Flectrical). .
v 3 1 2 .
v 3 - 2 1 .
m 8 ... 7 . 1
n ° ¢ 3 .
1 1m [} 4 R
Total . 35 1319 2 .1 ¥
“Percen- ... 37-14 5420 6571 268
tage .

+For these questions and answers, sre pages 112227 of these- debates.
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WM(MM sirengih ond Communal Ommm.by grades in all Drawing

Offices of Headquarters Office
‘ . Tohl Mus- -
Grade Number lim Hindu. SBikh Parsi - Glml- Remarks
of posts tian ’
; - ) .
v R . 1 1 .o . ..
350 —25—800 - 1 .. I L . .. *The ¢ ineum- -
(andt DOE). bent is » Hindu who is
offg. as AEN. A Parel is -
employed u’u him im
offg. ¢ ¥.
300—20-—400 1 1
(Head Estimator). .
230—15—338 1 . o= 1
(Arch. Draftaman). .
170—10—300—16— .. 2
376
&\'nk Re: oﬂia!) ;
VI285—3%0 . ot 3 1 1 o e 1One post not filled.
V. 215276 . L] 5 1
IV 160—300 . 23 1683 [ ] 2 e }1ncludes one Muslim wh:
is agéinst an
Anglo Indian transferred
. to Mily. Depariment.
111 100—140 . 43 3l ¢ 5 .. .« §Three posts not filied.
1I 68—96 Y | T 1 10 5 .. . |One post not filled.
1 39—60 Y N 9 3 .. 1~ YFive teavers are utilised
' fade VI, ILI, and 11
Which are not filled.
Total . 176 125 a3 16 1 1 -
Percentage . .. 71:02 1875 9090 &7 57

S81GNIFICANOE OF REMOVAL oF EMPLOYEE'S NAME FROM RECOMMENDATION ROLLS
(NorTH WESTERN RamLway)

81. Mr. Lalchand Navalrai: Will the Honourablé Member for Railways be
pleased to state: :

(a) whether removal of an employee's name from the Recommendation Rolls
for higher grade on the North Western Railway is comsidered wifhholding' of
promotion; if not, why not, if so, whether the employee concerned is offered an
opportunity before such removal; if not, why not;

(b) whether any difference is recognized bet.ween ‘the removal of the
employee's name (i) at the time of periodical review of the Recommendation
Rolls, and (ii) on the occurrence of & vacancy to which the person concerned
is entltlcd to, what the cxact nature of difference is, and whather it is covered
by rules; if so, whether the Honourable Member will please refer to them; "

(¢) whether it is a fact that orders for promotion of grade I Ticket Collectors
are issued by the General Manager, on a common seniority for whole Railway;

whether it is also a fact that subsequent to April, 1948, the Divisional Superin-
tendent, Karachi, has refused to carry out the orders of the General Manager
for promotion of certmn Ticket Collectors to grade IT; if so, why; and
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-(d) what steps Government propose to take to revise rules in the Sjate

~ Railway Establishment Code to clarify the points referred to above if nob, why
not? -

The Honourable 8ir Edward Benthall: (a) The question whether thie passing
over of an employee for promotion made on the basis of seniority is a penalty
for the purpose of the rujes is &lready under examination, but.in the meantime
the Railway Administration has bgen instructed to allow an employee 80
passed over the right of appeal.

_(b) The reply to the first part is in she negative; the lattér part does not
arige,

(¢) Government are informed that instructions as to the order in which fhe
promotion of Ticket Collectors in Grade I is to be made an all-railway bass.
are issued by the Headquarters Oftice, where the seniority list of the staff is
maintained, but the actual orders of promotion are passed by the authoritics
competent to make substantive appointments. The reply to the second part-
is in the negative. The last part does not arise.

(d) The question will be examined further in conjunction with the examina-
tion referred to in the reply to part (a).

ProSECUTIONS UNDER ESSENTIAL SERVICE (MAINTENANCE) ORDINANCE ON NOBRTH
WesTERN RAILWAY

83. Mr. Lalchand Navalrai: Will the Honourable Member for Railways be
pleased to state: - '
: (a) the number of employees prosecuted on the North Western Railway
under the Essential Service (Maintenanee) Ordinance of 1941, as amended in
1942; with the result in each case; and

(b) whether it is a fact that the General Manager, North Western Railway,
"had issued orders that einployees should not be prosecuted under this Ordinance
until (i) the employees resigned or absented en masse or stopped work jointly,
and (ii) the Provincial Government had considered such action necessary fo
keep the services well replenished; if so, whether these conditions were observed
in prosecuting employees referred to in (a) above; if not, why not?

The Honourable Sir Edward Benthall: (a) Out of eleven employees on the
North Western Railway who were prosecuted under the Essential Services
(Maintenance) Ordinance, three were sentenced to six months rigorous imprison-
ment; one was discharged; the cases of two were withdrawn, and those of the
remaining five are pending in the Court.

(b) Government understand that confidential instructions, which however
did not- impose the conditions stated in the question, were issued by the Railway
Administration, and that these were duly observed in the cases in which action
was taken under the Ordinance.

DIRECTORES, ETC, OF SUPPLY DEPARTMERT ASSOCIATED WITH PRIVATE UNDRRTAKINGS

83. Mr. T. T. Krishnamachari: Will the Honoursble the Supply Member
please state: '

(8) the number of Directors, Controllers, Advisers and Honorary Advisers
employed by the Department who have been or still continue to be associated
with commercial and industrial undertakings in this eountry; and

(b) if he proposes to give a [ist showing the names of such officers or Advisers,
their duties, the firms with which they have been or are associated and the -
remuneration they draw?

The Honoursble Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Directors,
One; Controllers, Two; Advisers, One; Honorary Advigers, Eight. '

- (b) A statement giving the necessary information is laid on the table of the
ouse. - '
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TRANSFERRED STARRED QUESTIONS AND ANSWERS}

(b) WRITTEN ANSWERS
NEw INDIA PLANNING GROUPS
688. *Mr, T. 8. Avinashilingam Ohettiar: (a) Will the Honourable Member
for Information and Brondcasting please state the work the New India Planning
Group included in his portfclio is doing? '
(b) What is the anauel expenditure incurred on it and how is it spent?
(¢) What is the necessity for this group when a whole department for plan-
ning is functioning under @ Member of the Executive Council ?
The Honourable Sir Sultan Ahmed: (s) The New India Planning
" Groups are non-official study circles where current and post-war social and
eoconomic problems are discussed. FactuAl material is supplied hy the Central
Organisation, but the Groups are at liberty to discuss any problem or material
from any other source. The intention is to stimulate thought and not to control
or influence it in favour of any policy, schemes or projects.

(b) A sum of Rs. 1,428 was spent during 1948-44 on the staff at the Centre.
During the current year an expenditure of Rs. 73,100 is likely to be incurred.
The Government do not bear the cost of individual groups.

{¢) As will appear from the answer to part (8), the New India Planning Groups
do not overlap the functions of the Planning and Development Department.
The groups can discuss plans but they do not prepare any plans.

_ ANNUAL REPORTS OFP GOVERNMENT OF INDIA DEPARTMENTS
689. *Mr. T. S. Avinashilingam Ohettlar: (a) Will the Honourable the

Home Member please state the Departments of the Government of Indis which
publisk annual reports of their work?

(b) Which of them are published and available to the public?

(¢) Which of th:m are circulated to Members of the Legislature?

The Honourable Sir Francis Mudie: (a) to (c). A statement giving the re-
quired information is laid on the table.

Statemant showing Depariments of the Government of India which Publish Annual Reports
Whether available Whether circulated

Name of the Nature of the to the Public to the Members of the
Department report published . ' Central Legislature
War Department . No annual rt is Yea Yes. Copies are also
published but a placed in the Library
summery of im- _of the Central Legisla-

portant matters ture.
econnected  with

the Indian De-
fence Services
entitled ** India's

in the—
year of War ' is
issued every year,

Railway Department Reports by the Rail- Yes Yee, but on request only.
way Board on Copies are also placed
Indian Railway- in the Library of the
. Volumes I & II. Central Legislature.
Commonwealth Rela- No annual report is Ng; but copies are No, but copies are placed
tions Department. publisbed but an supplied to cer- in the Library of the
snnual review of- tapin selcet indivi- Central Legislature.

eventa relating to duals. _
or affecting In.
dians in various
parts of the Bri-
tish Empire is
issued.
Note : Certain other Annual Reports previvusly published by Departments nave been

discontinued during the war in the interests of paper economy and to eliminate unessential
work in war time.

~ 1The question hour of the 6th March, 1045, having been eliminated owing to the adjcurn-
“ment of the Honse without transacting sany business, the answers to starred questions for that
date were, in pursuance of convention, laid on the table of the House today.—Ed. -of D.

3
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SuprLY or CENTRAL GOVERNMENT ADVERTISEMENTS T0 NEWSPAPERS [N
_ NorTe-WEsT FRONTIRR PROVINCE
. *Mr, Abdul Qaiyum: Will the Honoursble Member for Information

and Broadosstmg pleate state:

(8) who determines the question of the supply of Central Government adver-
tisements to newspaper3 in the North-West Frontier Province; '

(b) the names of newspupers in the North-West Frontier Province which:
receive the above advertisements; and

(c) whether these advertisements ure supplied to the Tarjuman-i- -Barhad; lf
pot, the reasons therefor”

The Honourable §ir Sultan Ahmed: (a) The Departments and offices of the .
Government of India send advertisements direct to newspaperg in all Provinces
including the North-West Frontier Province, provided the newspapers selected
are included in the list prepared in the Bureau of Public Information. This
list is based on the commercial advantage to Government of placing its advertise-
-ments in a newspaper which is judged by its circulation.

(b) The following newspapers in the North-West Frontier Province are
included in the list: : .

1. FProntier Mail. 6. Hamdard-i-Sarhad.

2. KAyber Mail. 7 zmoaaifwﬂ : -
/ 8. Mujahi

3. Afghan. 9. Paigham-i-Sarhad.

4, Daily Surhad. 10. PrabAat.

5. Frontier Adcocale. 11. Tarjwman-i-Sarhed.

(¢) The Tarjuman-i-Sarhad receives display advertisemente from t.he Depart-
ment of Information and Broadcasting. * Information regarding other Depart-
ments and officed is not readily available and the time and labour spent in
collecting it will not be commensurate with the results.

RESTRICTIONS ON AGHA SAYED ZAMAN SHAH, AN A¥GBAN SUBJECT

91, ‘Ir Abdul Qaiyum: Will the Honourable the Home Member please
stata:

(a) whether &gha Sayed Zaman Shah, sn Afghan subject, is now under
- restrictions under fhe,efence of India Rules in Peshawar;

b) whether his monthly allowance is Rs. 75 per mensem;

éc) whether the number of his dependants is 11; ahd

(d) whether Government will increase his allowance to enable him and hls
family to live?

The Honourable Sir Francis Mudie: (a) to (d). Aga Sayed Zaman Shah,
who is a British and not an Afghan Subject, was detained by order of the Gov-
ernment of the North-West Frontier Province to whom a copv of this questionr
and answer is being sent.

8UBJRCTING PRESS TELEGRAMS TO SCRUTINY OF PRESS ADVISER IN PESHAWAR

692. *Mr. Abdul Qalyum: Will the Honourable Member for Information
and Bropdeasting please state:

(8) whether no press telegram can be transmitted from the Peshawar tele-
. graph offices without being read and .Blgned by the Provincial Press Adviser;

(b) whether press telegrams received in Peshawar are not delivered till they
are passed by the Prees Adviser; and

(c) whether the suma practwe obtaing in other provinces; if not, why this
discrimination in th» North-West Frontier Province is? - -

The Honourable Bir Sultan Ahmed: (a) and (b). There is a censorship-
station in Peshawar which examines all inward and outward foreign press
telegrams.  As regards inland press telegrams the practice is that these are
referred to the Provincial Press Adviser for advice before their transmission.

{c) Government of India have no information. The}; have not issued amy
directives on-this subject. T
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- Prrss ApvisorY Boarp v NorTe-Wast FroNTmMBR PROVINCER

693, *Mr. Abdul Qaiyum: Will the Honourable _Member‘for Information and
Broadcasting pleaso state: ' .

(a) whather 8 Press Advisory Board has been set up in the North-West
¥Frontier Province; !

ether similar Boards exist in other Provinces; and _

(c) whether the President of the All-India Newspapers Conference demand-
ed the setting up of a Press Advisory Board in the North-West Frontier Pro-
vince; if so, the natum of the action taken thereon? _

-'The Honourabls Sir Bultan Ahmed: (a) Government are not aware whether
any Press Advisory Board has been set up in the North-West Frontier Province.

(b) Provincial Press Advisory Committees exist\in some of the other pro-
vinces. These have been constituted by the Provincial Governments concerned
in consultation with the All India Newspaper Editors’ Conference.

(c) Government have no information.

ParM13810N FOR MAULANA ABUL KaLAM AzAD’S CORRESPONDENCR WITH HIS
PuBLISHRERS )

€94. *Mr. Abdul Qaiyum: Will the Honourable the Home Member please
state: . .

(s) whether Maulana Abul Kalam Azad is permitted to enter into corres-
pondence with his publishers about his book ‘‘Tarjuman-ul-Quran’;

(b) if not, the reasons therefor;

{c) whether it is a fact that some people have pirated on the copyright of the
Maulana Sahib, taking advantage of his incarceration; and

~ (d) the steps taken to prevent this practice?

The Honourable Sir Francis Mudis: (a) and (b). I would invite the Honour-
able Member’s attention to the reply given by Sir Reginald Maxwell to question
No. 443, put on the 15th March 1944, by Maulana Zafar Ali Khan.

(c) and (d). Government have no information. °

PosT-WaR RROONSTRUOTION FOR AJMER-MERWARA

095. *Raj Bahadur Sir Seth-Bhagchand Somi: (s) Will the Honoursble
Member for Planning and Development please state whether Ajmer-Mérwars
. findg any plaee in the Post-War Development and Reconstruction Plans of the
Government of India? ) ‘

(b) If the reply to (a) is in the negative, why are the claims of Ajmer-
‘Merwara being neglected? '

(c) If the reply to (a) is in the affirmative, will Government inform the
House what schemes for development and reconstruction in Ajmer-Merwars
have been included in the plan, and what is their cost?

The Honourable Sir Ardeshir Dalal: (a) Yes. -

(b) Does not arise. ,

(c) As in the case of the Provinces, a draft five year plan has been called for
from the Chief Commissioner.

Skcrioxns 111 To 121 oF GovERNMENT or INp1A Acr, 1936

€96. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Member
for Planning and Development please state: .

(s) whether he has received any representations that sections 111 to 121
of the Government of India Act, 1985, are serious obstacles to the deyelopment
of indigenous Indian companies which are necessary to make any future
plamning for the country s success; .

{b) if so, whether he has considered these representations; and .

(c) whether any representations have been made to His Majesty's Govern-
ment to amend or delete theag sections? .

The Honourabls Sir Ardeshir Dalal: (a) to (c). I invite the Honourable
Meinber's attention to my speech on Friday the 2nd March during the debate
on Mr. Manu Bubedar’s resolution.
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ExpPRNDITURE ON ‘ DENIAL Porioy ' v BmwoaL

097, *Mr. T. 8. Avinashflingam Ohottllr Will the Honourable the Finance
Member please state:

(8) whether an investigation has been made on the expenditare connected
with the Denial Policy in Bengal;

(b) what has been the result of the mvestngahon,

](c) how much was spent on acquisition of boate, cycles, etc., under this
pohicy .

(d)t how much was recovered by re-sale of these things; and

(e) what action has been taken against delinquent , Government servants
and others?

Mr. O. M. Trivedi: (a) Locsl audits have been conducted by the Accountant
General, Bengal in the area concerped since 1943. In addition & special
enquiry was conducted by an audit officer in considerable detail in the two dis-
tricts where the expenditure was heaviest.

(b) The accounts in these two districts have now been prepsred in s manner
susceptible to audit. A number of irregularities, both in payment and in’the
magntaining of accounts, were pointed out by the mvest;gatm officer. A com-
prebensive report from the Bengal Government on ‘‘Denial’’ expend:ture 88 8
whole is expected shortly. .

(¢) I place a statement on the table indicating expendlture incurred by
the Government of Bengal on the acquisition of boats, cycles etc. The grand
total is Rs. 1,86,62,866.

(d) Final accounts are not yet available, but so far Rs. 27,55,627-15-0 have
been realised from the sale of boats, and & sum of Rs. 2994‘?-8—0 has been
credited to Government from the resale to the public of blcycles in the districte
of Midnapore, Bakarganj and Faridpur,

(¢) The Bengal Government report that suitable action will be taken against
any persons whom-the enquities arising out of the audlt. reports show to be
chargeable with bed faith or culpable negligence in the execution of the
“‘Denial Policy”".

Siatement showing the total sxpendiiure imcurred ouaexuwm of boats, qydu.';te.. under the

“ Denial Policy
First nine :
Items of expenditure 1942-43  1943-44 months of Total Remarks
1944-45
- I' -
(i) Boats . . 1,05,91,361 11,532,868 5,08.485 1,22,32,214
(id) ‘c‘yala- . . 5,65604 5,707 27,6867  5,99,068
(ii1) Motor wehicles - 87,626 28 847. 5,325 1,16,608
{iv) Other conveyanoce 46,046 . 46,9486
(v) Elephants . . 1,867,801 ?5 574 2,601 2,45,576
(») (b) - (c) (a) On account of re-
I1. Other Miscellaneous 824 74,333 43,575 1.18.738 moval of tents. .
III. Evacuation of Saw ° 52,678 8,938 - 61,618 (b) and (¢) On aecount
Mills. of payment of com-
IV. Beall . . 86,161 1,37,006 18,850 .2,42,016 pensation to Burmah

Oil Co. and Indo-
Burma Petroleum
Co. for removal of
Kerosene oil, Petro}
eto. from Chitta-
gong.

Grand total 1,15,08,601 14,867,772 8,06.405 1,36,82,888

FmxanciaL Errzor or InorzasE or PaY or BrimisE SoLDIERS IN INDLA
. 808, *Mr. T. 8. .lvinuhmnpm Ohettiar: Will the Honourable the l“innnco
Member please state:

(a) the financial effect of the recent increase of pay of British soldiers in
India;
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(b) whether the whole of the burden will be borne by Britain or will have
%0 be shared b{n India also; and
(¢) if so, what will be the financial.effect on the Indian exchequer?

The Honourable Sir Jeremy Raisman: (a) The amouny will depend on the
strength of British Troops in India from time to time which in its turn depends
or. the course taken by the war.

(b) and (c). The expenditure will be shared between India and His Majesty’s
_ ‘Government in accordance with the principles of the financial settlement. I¢

is estimated that the extra expenditure likely to be borne by Indian revenues
on this account during 1944-45 is Rs. 5} crores. The corresponding amount
for 1945-46 depends on the strength of troops employed in India for local
defence. Assuming that the maximum strength held to be necessary for that
purpose were 80 employed throughout 1945 46 the amount would be Rs. 15}
crores.
Lrzasz-LEND AMOUNTS

699, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
please state the total amount of Lease-Lend received from the U. S. A. during
the official years 1942-48, 1043-44 and 1944-45 (up to the 31st December, 1984)?

(b) What was the amount of reverse Lease-Lend during the same period?

(c) What was the outlay of Government on the reverse Lease-Lemd and
bow much of it was on each kind of article?

The Honourable 8ir Jeremy Raisman: (a) and (b). I would refer the
Honourable Member to my Budget Speech which contains all the information
on the subject that can be made public at this stage.

(¢) The details asked for are not available.

APPLICATIONS FOB DoLLAR CREDITS

700, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
please state for what amount applications were made for dollars and what the
" amounts released during 1942-43, 1943-44 and 1944-45 up to the 81st December,

1944, were? ‘

(b) What was the value of the total exports from India for U. S. A. dunng
these periods?

(¢} What was the value of the reverse Lease-Lend given to the United
States during these periods?

(d) Have Government received’ complaints that credits required for essen-
tial machineries, tools, stores and chemicals are not being given and Indmn

producers are suffering serious inconvenience? '

(e) Is it a fact that even members of the delegation to the International
Businessmen’s Conferénce were not given adequate amount of dollars and were
unable to reciprocate courtesiea extended to them?

(f) Have Government reached any decision as to the release of India’s share
of the dollar pool to India?

(g) If so, what is the total amount to the credlt of India?

The Homourable 8ir Jeremy Raisman: (33 I regret that the information
cannot be collected without an undue expenditure of time and l!abour.

(b) 1 would invite the Honourable Member's attention to the accounts
relating to the seaborne Trade and Navigation of British India which are pub-
liched every month.

(0) 1942-43 .. .. .. .. Re.12 crores
1943-44 .. . .. ‘e . Ras. 35 erores
1944-45 (eatimated) . .. Rs. 76 crores

(d) Not so far as I ath aware.

(e) No.
(f) and (g). I would invite the attention of the Honourable Member to my
Taat Budoet Snaech.
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. INstRUCTIONS TO PROVINCES RB NATIONAL SAVINGS DRIVE

701, *Bardar Mangal Bingh: Will the Honourable the Finance Member
please state :

(a) whether any fresh instructions were issued to the Provincial Govern-
ments regarding the National Savings Drive after the House adopted the ad-

jm_:imment motion moved by Maulvi Abdul Ghani on the 10th February, 1945;
an -

(b) if the answer to (a) above be in the affirmative, whether the Honour-

able Member proposes to place a copy of that circular on the table of the
House?

The Homourable Sir Jeremy Raisman: (a) No. The matter is under consi-
deration. : :

(b) Does not arise. .
’ ArppLicaTioONs roR DoLrAR CrEDITS

703. *Sardar Mangal Singh: Will the Honourable the ¥inance Member
please state: ’ )

(a) how many applications have been. made for dollar credits during the
current financial year, and what the total amount applied for is; '

(b) how many of them have been accepted, and what the total amount in-
volved is; and ~ . : ’

(c) the difficulty in accommodating all the applications in full? _

The Honourable Sir Jeremy Raisman: (a) and (b). I would invite the.
Honourable Member's attention to the replies given to part (b) of Mr. K. C.
Neogy's starred questin No.! 589 on 1st March, 1945 and part (a) of Mr. Maru
Subedar's starred question No. 700 today.

(c) Shortage of dollars.

EcoxoMic CoNDITION OF INDIAN RESIDENTS IN LIBERATED)BURMA

708. *Mr. K. 0. Neogy: (a) Will the War Secretary be pleased to state the
approximate number of Indian residents in those tracts of Burma which have
slready been liberated from enemy occupation, and what reports have been
received from the military sources about their general economic condition, and
what help is being rendered to them by the military authorities for their re-.
habilitation and general welfare? :

(b) What is the type of interim administration that the military authorities
have set up for these areas; and what ‘part, if any, do the Indian personnel of
the Indian Army play in such administration? :

(¢) What facilities are the Army authorities granting to representatives of-
Indian trading interests, with previous affiliations with Burma, in proceeding
to these areas for the purpose of re-establishing their contracts, and have
similar facilities been granted by the military authorities to representatives of
non-Indian business interests ? )

(d) Is any publicity work being undertaken by the military authorities for
the special benefit of Indians resident in Burma? Are these Indians beipg given
adequate facilities for communicating with their relations and friends in India? °

. (e) Has any special financial allotment been made to the military authorities
in Burma so af to enable them to promote welfare measures: for the special
benefit of the Indian population in liberated Burma ?

Mr. 0. M. Trivedi: (a), first part of (b), (c) and (e). I would invite the
attention of the Honourable Member to the answer given on the 5th March to
starred question No. 667.

T may add that no specific reports have been received regarding Indians,
but that such rehabilitation measires as are possible during the period of
military administration have been, and will continué to be carried out-~for
Indians to the same extent as for British and other allied subjects in Burmia.

" Second part of (b). 28 per cent. of the officers of the Civil Affairs Staff
(Burma) are Indisns. ' .
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(d) An Urdu newspaper prepared by the South Easet Asia Command is made
available to the inhabitants of Burma, and leaflets which are dropped for the
-imformation of the public generally in Burma have been translated into Urdu.
Until postal facilities for ge public in general gre restored in the re-occupied
varte of Burma, normal means of communication between Indiang in Burma
and their friends and relatives in India are not available.

SArEGUARDS AGAINST CARTELS

704. *Mr. Manu Subedar: (a) Has the attention of the Honourable Member
for Planning and Development been  drawn to the article ‘‘Profit before
Patriotism’™ in the Bombay Chronicle Weekly of the 11th February, 19045?

(b) What is their considered policy to safeguard India against~the evil of
cartels mentioned therein? . : -
~ The Honouradle 8Sir Ardeshir Dalal: (s) I do not find the article referred
to by the Honourable Member in the Bombay Chronicle Weekly of the 11th
February. . -

(b) The problem of cartels and their control is under Government's donsi-
deration. : '

_ Tacrics TRAINING CENTRRS AND STAFF COLLEGRS .

208. *Mr. Goviad V. Deshmukh: Will the War Secretary please state:

(s) if he is aware that the Tactics Training Centre and the Staff College are
. in different Provinces in India? .

(b) if he is aware that it is desirable to have the Tactics Training Centre -and
the Staff College in the same place from the point of view of training army
officers; and :

(c) if the answer to (b) be in the affirmative whether he proposes to see that
the Staff College at Quetta is transferred to Dehra Dun in view of the facte—
- (i) that Dehra Dun is a Tactics Training Centre, and

. (i1) that the wars hereafter will not only be open warfare or mountain-
warfare but jungle-warfare and that there are all these facilities round-about
Dehra Dun and not at Quetta?
" Mr. 0. M. Trivedi: (a) end (b). Yes, Sir. ‘ _
- (c) The question of the future -locations of the Staff College and Tactical
Training Centre is already under consideration and I may assure the Hononr-
sble Member that all factors including those suggested by him, will be taken
into sccount before s decision is reached. ,
" ScamcrTY or* WATER IN NOWGORG

706. *Mr. Govind V. Deshmukh: Will the War Secretary please state if he
is sware. that Nowgang, where Kitchner College i situated, suffers from
scarcity of watef supply and that in summer the scarcity of water is felt very
much > Does he propose tn see that this college is closed for the hot weather
period; if not, what arrangements do Government propose to make to get over
these difficulties and to continue the pre-cadet training during that period ?

Mr. O. M. Trivedt: Yes, Sir, but measures to overoome the difficulty are
under consideration. -~ As regards the second part, arrangements are being mailg
to move the cadets and staff to a hill station for the hot months this summer.

-Annmers 0B OFFRNCRS COMMITTED BY MEMBERS 07 AMRRICAN Forcxs mv INpia
707. *Mr. K. 0. Neogy: (s) With reference to his replies to starred question
No. 207 and connected supplementary questions on the 14th February, 1045,
ing Americans prosecuted for offences committed in India, will the
Honourable the Home Member please state whether any general or special
diections have been given by or under the authority of, the Central Government.
for the purpose of giving effect to any arrangements made by that Government
with the Government of the United States of America in regard to. the delivery
to any U.B.A. authority of the custody of any member of the military or naval
forges of U.8.A., who may be arrested by any oge in British India in the
exercise of the powers of arrest, etc., exercisable under the law in force in
Reitiah Tndia 9 Tf an what ara these directions and arrangements?
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(b) In bow many cases during the period mentioned by him in his reply to

" the above question, were arrests made of U.B.A. military or naval personnel
,in the different Provinces in the,exercise. of powers of arrest, etc., exercisable
vnder the law in force in British India, and in how many casel¥ during th'o same _
period were drrests made in the different Provinces of such personnel otherwise
than in the exercise of powers of arrest, etc., exercisable under the Jaw in force _
in British India? . ' '

The Honoursble Sir Francis Mudie: With your  permission, BSir, I will
answer Questions Nos. 707 and 708 togetber. )

I heve made no attempt to collect thie statistics asked. for by the Homour- |
able Member as there was no. hope of -our being able to do this in time {0
snawer the question and I doubt whether the result would be at all accurate
even if a longer time were allowed. o

I understand, however, that the Honourable Member's -object is to obtain
information in order to satisfy himself-that offenders are duly brought to Court.
The answer to Sardar Mangal Singh’s Question No. 207 of 14th February, 1945,
to which the Honourable Member refers, showed that as regards the actual
Court proceedings the result is satisfactory. From reports that have been e~
oeived by the Government of India ‘there appears to be no resson to suppose.
that the  conduct of the investigation of camplaints against members of the
United States of America armed forces is any less satisfactory. But, in order:
that the Government of India may be kept in touch with the position and be.:

" in a position to give Honourable Members such information as they may
Tequire on the subject, Provincial Governments have been asked.to submit
half yearly reports on the pointe-raised iri these two questions and in Sasdar .
‘Mangal Singh's Question. e ]

No specinl procedure has been laid down to enable Provincial Governments
to keep in touch with these matters but, there is, where necessary, close.
liaison between Provincial Governments and the United States of Ameriza:.
Army authorities. This has been found to work satisfactorily in practice.

Nor have any general or specidl directions been issued by the Central Gov—
ernment regarding the delivery to United States of America authority of per--
sons arrested by the police. No need for such directions has been felt.- But
Provincial Governments have been asked whether they consider that suchs
directions should be issued. : ’

‘Croarwar COMPLAINTS ‘AGAINST MEMBERS OF AMERICAN FORCES IN INDIA

 1708. *Mr. K. 0. Neogy: (a) Will the Honourable thé Home Member. please
state how many complaints came to the notice of the British Indian Police or
other authorities in the different Provinces, during the. period referred to in
‘part.(b) of the preceding question, in which charges of a criminal nature were
made against U.8.A. military or naval personnel, and in 'how many su
complaints references were made by the Polite or other authorities concerned
to the U.B.A. authorities, arid with what resylt?

(b) How many complaints of a criminal-character against U.8.A. mili
or.naval personnel were received directly by U.8.&. authorities in the different
I’romoes at the instance of any Indian during the same period, and with wha¥
resu ;

(c)-What procedure, if any, is permissible to be followWed by, or on behalf of,
the Central Government for the. purpose of watching the ‘course of any proceed-
ings that may be taken by any U.B.A. authority in India against any U.B8.A.
mblélh;y or naval personnel as a result of eomplaints referred to in {a) and (b)
above . . :

(d) What reports, if any, have so far been received from the different Pro-
vincial Governments regarding the satisfactory character or otherwise of ihe
disposal of the complaints referred to'in (a) and (b) above?

+¥or ‘snswer o' this question, see answer to question No. 707.
N . h - L ) . . '
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. ADOOUNTING ARRANGEMENTS FYor Lxasx.Lawp Stoams '

709. *Mx. T. ®. Krishnamachari: Will the Honoursble the Finance Member
Please refor to paragraph 14 on page 18 of the Report of the Public Aecounts*
Committes for 1942-43, wherein ® is stated '‘we are pleased to.sée that it has
been found possible, at last after much effort, to put into . force soccounting.
arrangements for Lease-Lend stores, which have for so long presented wvwri
and almost insuperable difficulties’’, and state: , )

(») whether the position in the matter of sccounting arrangements for
Lease-Lend storés has improved sinoce his last Budget BSpeech mga that each
item of Lend-Lease stores received in India but used by His Majesty’s Govern-
ment or by the Government of China is slloosted to the respective Governments;

(b) whether he is now in_a position to stste that the scoounts have now
basn completed 8o as to show the actual receipts of Lend-Lease goods by Indis
for the exclusive use in India only; and '

(c) if the answer to (b) is in tie sffirmative, the aotual or approximate
smount of Lend-Liase debt which India hsa now :incurred ? T

The Houowrsble Sir Jeremy : (s) The mnswer is in the affrmative.
L may explain shat the principle in allocating Lease-Lend Aid is that
such allocation goes to the Government %o which ths finsnoia] benefit accrues. .
India thus incurs vhe obligations associated with Laase-Lend only in reapest
of supplies for which, but for Lease-Lend she would heve had to PeY. .

(b) and (c): The allocation is msde as & "result of s retrospective reyiew
of the utilisation of Lease-Lend supplies received over a period. The results
g! such & review so far ss can be made public are contsined in my last Budget
peech. ¢ - B :

Raw MATRRIALS rROVIDED f0 AMERICA ON MUTUaL Am>

710. *Mr. T. T. Krishnamachari: Will the H?Imuubh wedrm gemb-r
please state: whether it will be possible for him to give de Ula of the zaw
materials ivhit(:‘l'x) we being provided to U.B.A. on the Mutual Aid hasis, what
those commodities’ are and the approximate tonnage of each commodity supplied .
&1l the close of the year 1944; -

(b) whether he is in a position to state that all or some of these commodities
wre of vital importance to the United States of America and ocould not be
secured by the U.S.A. Government except by psyment of cash # the Govern-
ment of India had not agreed to fall in line with the terms of Mutual Aid Pact;

‘hether the United States of America continue to absarb _the profits
innt(i;)oz the a;‘.e of gold in this country notwithstanding the fact that the Mutual
Aid arrangements now subsist between Indis and the U.8.A.; snd .

(d) whether the Governmeént of India have taken steps to point out to the
United States Government that, in view of the fact t.hat s mutual ud_ arrange-
thent now subsists between. the- two Governments, it is scarcely equitable for
. the United States to make a profit by the rale of @ commodity that is scarce in
India like gold? ) (©) A statoment. showi - N

Honoureble Sir Jeremy Raigman: (a statement showing the quan-
titie?;! various ?:w materiale which the Government of India have a.greed to
supply on-R/A by the 31st December, 1044 is placed on the table. ’?hq;mtual
tonneges shipped up to the close of, the year 1944 are not yet known.

(b) Yes. i . . ) od
i Aid is grsnted in consideration of the receipt of lease-len
goog:s) s:?:lc‘m:is from t%xl: Government of the United Bts-wes of America unc%
is 2 matter entirely separate and distinct from the question o_f the sale :;f
I"ld in India on behalf of the Government of the U. 8. A. for the puxf’gum
o iding the “rupees’ mecessary to mest- U. B. A. war expenditure in l; >,
il:)r]:' have explained on several occasions, t::ta queaho.li“ of .gioi’ttie onmtl:a ﬂ::tet;;o
't arise in view of the purpose of these sa ! |
h“néd go;:i::t :fn::‘-'hm‘ commodities is greater than that of gold.

(d) . Does not arise. -

-
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Siafement c&owuu commodities and the ‘guantitfes aeupudfor “Reoi procal Aﬂdmtu

Poriod 1ot Aprii o $1et December, 1

Serial No. Commodity . Quangity.

1. ° ‘Menganess . . N s . . . 100,000 tons
¢+ % . Jute . .. . . .. . . .. . 83,500,000.1bs.
s Bulep . . . . . . . . . 346,331,810 yds.
4 Bugar bajs . . . . ' ' . . 5,812,600 bags.
8. Hides . Lo . . N . AN on acodunt of
: the United States Gom
. . ment during the
' : mﬂﬁ?ooo-.{mui.
. Cpahow Bhall Liqud . . e . .+ 2,000,000 lbe.
7. Mica . ..+ .+ . 8,344,600 Ibs.
8. Tea . e e e e ..~ 5163,000 Ibs,
9. Gostskina . . . . . . . . 83250000 ekins.
10. Bristles . . . . . . ... 240,000 1be,
11. Bhallao e .. 1,500,000 lbs.

, 1% ‘Btatite Blook 'mo e e e e A 510 tons.
‘18, Beeyd . . . . . . .., 1,100 tona.
3¢ Rubber . . . .= . ... 2,745 Gons.
18. Tantalite . . . = . . . . . 2,500 Ibs.

16. Columbites . . . . ... . 1,600 Iba.

LiasyLiry ror COST OF DOUBLING BRNGAL AND AfsaM RAILWAY
. "Mwran-Gaver Liwaes, :

711, *Mx.T. T. Krishnainachari: Will the Honoursbls the Ftnn.nco Member
please refer to his reply to question No. 308 of the 18th November, 1948, in
‘regard to the liability for the cost of doubling the Bengal and Assam Rnlwsy
mepre-gauge lines, wherein he stated that allocation of the ooat. is under the
.consideration of the Government and shate:

(a) whether this matter has nowt been finalised; and if so, what. the actual
cost is; and what proportion of it has been debited to His Majesty's Go’vern- )
ment;

(b) the basis on which the allocation has been made and

(c) the total mileage of railway lines that have been doubled for milita
reasons, the total cost. incurred thereby and the pertion of the smount. of whlr{
has been debited to His Majesty’s Government? .

The Honourable Sir Jeremy Raisman: (8) and (b) The whole of the capital
outlay on this project is being borne by His Majesty's Government. ' Intersst
and depreciation as well as maintenance charges are borne by the Bengal .
and ‘Assam Railway whlch charges t.he usual rates for all passenger and goods
truffic handled.

(c) 59 miles of broad gauge lines and 169- miles of metre-gauge lines have
been doubled, to meet military requirements. Final figures of cost are not yeh
available, but it is estimated the.t the capital outlay on this new track will be -
roughly Rs. 4 crores. .

TEMPORARY OFFICIALS SERVING IN Gomm“ or Ixnpa -

712, *Mr. T. T. xmhmmm Will the Honourable the Home Member |
please ‘state : .

(a) the approximaté total number of temporhry officials of il hhds exolid-
ing inferior servants, at present serving in the Government of India; _

(b) spproximately hoy many of t.hem have put in moré than three yem‘
servioe ;

(¢) it Hew of the comwatwaly loag penod of service put in by moni ot'
them if any special concessions in- the matter of leave adm:ssible to them have
been samotioned: and
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(d) whether Government have any proposal in regard to absdrption of these

temporary employees in the permanent establishment or for otherwise providing
employment for them- in the post-war period?- ' .

The Honourable Sir Francis Mudis: (s) and (b): The information asked for
is not readily available and its collectiop would involve an amount of fime .
and labour that would not be justified by the result. “ -

(c) Temporary ‘Government servants in superior gervice with not less than
one year's cofitinuous service have been -allowed as § special comoession for
the duration of war, leave on medical certificate at the rate of 15 days for
every completed year of service. - They are also entitled to casual leave op the
same scale as’permanent Government servants.

. (d) I would invite the attention of the Honourable Member to the Home
Department Pree Communiqus of the 7th September, 1948, wherein provision
hns been made for the absorption of those temporary Government servants who
are otherwise suitable and eligible for permanent appointment, in 80 per-cent.
.of the vacancies filled on a temporary basis during the war. :

_ Sarx or Gorp IN Inpla BY FORRIGN ADMINISTRATIONS

T18. *Mr. T. T. Krishnamathari: Will the Honourable the Finance Membes
please state: . ' ' '.

(») whether there has been any change ip the policy of the Government. of
India in regard to permitting Foreign Administrations to sell gold-in this country
on their own account; ' : oLt

7 (b) whether he is aware of an analogoue .situation existing in any other
country in the’ world where, as in India, gold is a scarce commadity and foreign
sdministrations are permitted to sell gold therein on their own account; -

(c) whether he is aware of the conditions under which gold has been or is
still being sold in Egypt by foreign Governments; and '

(d) whether he is awaré that in the case of Egypt a large share of the profite
resulting out of the sale of such gold by foreign Governments has been absorbed
by the Egyptian- Treasury? o ) . .

The Honourable Sir Jeremy Ralsman: (a) The position -whereby gold ve
sold by the Reserve Bank of India on behalfof the Governménts-of the Unitod
Kingdom and the United States of America to provide rupees towards meeting
the war expenditure of those two colintries in India has been explained - by
me on numerous occasions on the floor of this House and continues unchanged.

(b) to (d). The Government have no definite information. It is believed,
however, that sales of gold on behalf of Allied Governments in other countries °
in cipcumstances similar to India are invarisbly made st local market rates.

CERTAIN LETTRR WRITTRN BY SUPERINTENDENT OF POLICK, GORAXKHFPUR
7i4. *Mr. Bri Prakasa: Will the War Secretary please state: :

(a) if his attention has been drawn to a letter written by the Superintendent
ol Police of Gorakhpur to his family on September 7, 1942, recently published
in the Press, in which the following words occur: “‘Trouton and hig troops
leave the day after tomorrow and the Suffolks relieye them. Wa shall be sorry
to see Trouton and his men go: They have done us proud .and have not hesitated
%o go beyond the scope of their duties to help us over various tight spots when
we wanted thera. I only hope the Suffolks will be as obliging’’; and .

(b) if Government have made enquiries a8 to how and when the military
persons referred. to went beyomd their duties; and if any action was taken .
against them for doing so0? - Co

The Honourable Sir Fratcis Mudie: (s) and (b). The officer who wrote the
lefter referred to is.mow dead and so no inquiry can be made from him as to
the exact. meaning of what he wrote. But if the Honourable Member's sug-
gestion is that the troops not only wept beyond the 'scdpe Of -their duties but
exceeded their powers, I can assure him that no such incidenf was brought
% my notice, h I myself visited Gorakhpur during the time they were

there, .
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. HEALTH oF PANDIT BaL Knisusa KavL, 4 SECURITY PRISONER

T15. *Mcr.. Bri Prakasa: Will the Honourable the Home Member be plemd
to state:

(8) if Pandit le Krishna Kayl has been & security prisoner in the Ceptrul
Jail of Ajmer since August 1942; :

(b! if he has béen in bad health all through and has lost much’ in welght

_ i-cl)( if the Civil Surgeon of Ajmer, ‘Colonel Khareghat, had reported that
Mr. Kaul was suffering from rarefaction of the collar.bone and had’ prescribed
Calcium injections and if he used to send Mr. Kaul for Ultra-Violet t»reahnent
‘to the Victoria Hospital’; .

(d) if Colonel Kharegat's successo? has stopped al.l medical trea.tment- of
Mr. Kaul who is not allowed to keep a thermometer to mark his t-emperaturc
~.or apply even Iodex to painful swellings on his body; and

(e) if Government propose to-get Mr. Kaul examined by & Medlca] Bou'd
.shd arrange for his ‘proper treatment in Ajmer or elsewhere?

The Honourable Sir Francis Mudle: (a) Yes.
ib) No. .On the contrary he has gained 7 lbs in weight since 1lst Apnl

(c) Yes but the present Civil Burgeon does not agree th.at. Mr Kaul 15 or
was suﬂermg’ from rarefaction of the eollar bone.

“(1) The- prmoner was ilven necessary trestment as & result of which he
has gained 7 lbs. in weight. As regards the keeping of a thermometer and
spplication of iodex tc alleged swellings, this was not considered necessary. ‘

(e) This ‘does pot appear to:be necessary in view of the - 3upermtendentl
reports and the increasing weight of the security pnswer )

HRALTE o¥ P,umrr Jawx,nut ‘LAL NRHRU AND PANDIT GOVIND Bu.um: PL!

. T16. *Mr. Sri Prakasa: Will the Honourable the Home Member be pleasad
to state: :

" (s) if it is a fact that Pandit Jawsaharlal Nebhru and Pandit Govind Ballabh
Pant have been transferred from the Ahmednagar Fort to the Bn.rell.ly Centml
Jail; -

(b) the condltloﬂ of their health and what mangementa are bemg made for
further ‘medical treatment of Pandit Govind Ballabh Pant;

(c) if any other Members of the Working Committee have also been ‘shifted
from the Abmednegar Fort; and, if so, who have been thus transferred ~and
where they have been sent; and -

(d) if Ag¢harya Narendra Deva is Btlll in the Ahmednngar Fort, and what
the condition of his health is?

The Honourable Sir Francis Mudie:- Amngements are being made for the
transfer of the Members of the Congress “Working Committee, from Ahmed-
.nagar to thejr respective Provinces, but I have so far received -no information
that'any. of the transfers has actualy taken place. Pandit Jawaharlal. Nehyu
and Acharyd Narendra Deo are in good .health. As I have explained befors,
"Pandit Pant may have to be operated on for hernia and if so, the necess
arrangements will be made after his return to his own Province. I should like
to take this opportunity to correct a slight mistake which I made in answering
guestion No. 106 on February 10th. I then said that Pandit Jawaharlal Nehry -

' had had an attack of lumbagb from which he had. recovered. Pandit Nehru
wai actually suffering -from slight neuritis in the Arm. It was Mr. H. K.
Mehtab who had been suffering from lumbago. In both cases the ailments -
had disappeared before the end of January, : ‘

"Hypart Mission

717. *Mr. Manu Subedar: (a) Will the War Secrefary please state the

ulndca on whlch His ‘Majesty's Gavemment invited the Hydari Mission tg
and?

%) What ‘will be the pnnmpa! tunctions of this Mission? -
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(¢) What are the termg of refarenco? . .

(d) Why have Government excluded non-official Indian businessmen and
bankers, or Indian non-official members of the Legislature, from this Mission?

* "(e) Have Goverpment asked the Hydari Mission not to make .any commit-
ments with regard to the future, which would be opposed by Indian public
opinion, or which would, embarrass future Governments?

(f) What precautions have they asked the Hydari Mission to take with
regard to the import of consumer goods, the production of which has expand:d
in Indja during the war? .- . .

(g8) Do Government propose to take an early opportunity of placing before
the House the interim results of the efforts of thie Mission in order to ascertain_
the views of the Assembly on the subject? o

Mr. O, M. Trivedi: (a) to (d) and (g). I would refer the Honourable
Member to my replies to his starred question No. 474 and supplg_{nentary ques-
tions thereon on the 22nd of February, 1945. o . T

(¢) The Hydari Mission has not been.empowered to make any such com-.
mitments. . . ) T

‘(H T would refer the Honourable Member to the reply given by the Hon-
ourable Member for Industries and Civil Supplies, to part (b) of Mr: Neogy's
atdarred question No. 308 on the 16th February, 1945.

PRIVILEGE OF MAKING SALT XNJOYED BY (0ASTAL VILLAGERS OF KAKATPUR
. THANA N

718. *Pandit Nilakantha Das: (a) Will the Honourable the Finance Mem-
ber please state whether it is a fact that coagtal villagers of Kakatpur Thana in
the Puri District (Orissa) were enjoying the privilege of making and using. their
own salt under *'Gandhi-Irwin Pact’'? .

(b) Hag the privilege been withheld because Government last yebr allowed
duty paying co-operative societies to manufacture salt in some- parts of this
area and compelled all petty manufacturers of the srea to pay duty on the salt
manufactured under the ‘‘Gandhi-Irwin Pact’’ for home consumption? .

(c) Do Government propose to allow the cosstal villagers of the Thana to
manufacture and use theix own salt without paying duty as they used te do
under. ‘‘Gandhi-Irwin Pact™’? . T .

The Honourable Sir Jeremy Ralsman: (a), (b) and (¢). The information
ssked for is not readily available: it is being collected and-replies will be laid
on the table of the House in due tourse. '

" 719* and 720*. [Cancelled.] - .
DESIRABILITY OF SENDING DEPUTATIONS OF INDIAN SCIENTISTS, etc., To Russia

721. *Mr. Lalchand Navalrai: Will the Honourable Member for Planning
and Development'be pleased to state if it is not a fact that Soviet Central Asian
Republicans are easily accessible in a considerably shorter time than U..K.
snd U. S. A.? If'sp, do Government propose to send deputations-of. Indian
Bcientists, Industrialists, Agriculturists Legislators, etc., to Russia to. find out
tbe possibilities of gaining first hand knowledge and experience'in the interest
of rapid industrialisation of our ceuntry in the post-war reconstruction and also
send batches of students for training? . .

The Honourable Bir Ardeshir Dalal: The answer to the first part of the
question is in the negative. The rest of the question therefore does not arise.
DESIRABILITY OF SENBPING DEPUTATIONS OF INDIAW SciENTISTS, ete., TO RUssLa

722, *Mr. Lalchand Navalmi: (a) Is the Honourable 'Member for Plemning
and. Development aware as stated in the Hindu, dated the ‘8rd February, lgﬁ
that British Parliamentary Delegation recently visited Russia? If sp, will
Government get in touch with the Russian Government to allow deputations of
Indisn Scientists, Industrialists, Legislators, etc., to visit their country for the
purpose of studying how Russia made marvellous achievements duging the last
two decades? D . .

_ (b) Has the. Honourable Member’s attention been drawn to the book entitled
Boviet Asia—The Power Behind U.B.8.R. By Mr. K. 8. Hirleker, Bombay,
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which shows how illiterate and primitive Boviet Asia could reach that
stage of: bemg technologically édueated and highly industrialised within & short
-of omly about fifteen years? Does the Honourable Member propose to
sake full advantagp of the ways and means taken by the Soviet Russia to achieve
that object for India in post-wap reconstruction? = . :
.The Honourable Bir Ardeshir Dalal: (a) Yes. But the object of the U. K.
delegation is not known’to Government. As regards the second part of the
quegtion, the suggestion will be borne in mmd .

(b)'1 bavé seen the book referred to. The case the author malies out may
be impressive, but it does not by any means follow that we" can or should adopt:
all the methods ysed by Soviet Russia. In fact, eome of them would be quite
out of place in Indis. . -

728¢. [Cancelled ]

. TRANSFER OF PANDIT JAWAHAR LaL NEHRU AND PARDIT Govmn BaLraen Paxr
TO BARRILLY JAIL

‘724, *Mr. Satya Narayan Sinha: (a) Has the attention of the anoursble
the Home Member been drawn to the report which has been published 'in the
isgue -of the. Hindustan Times, dated t.he 17th February, 1845, that Pandif

Jawahar Lal Nehru and Pandit Govind Ballabh Pant .have been .tramferred
from Ahmednagar Fort to Bareilly Jail?

" (b) Will the Honourable Mcmber be pleased to stite whether -the report is
correct? .

(c)- Hag Acharyya \arendra Dev also been transferred to U. P. Jail?

(d) Have the other Membere of the Working Cqmm;ttee in Ahmednagar Fort
beén repatriated to their ewn Provinces? ;

The Honourable 8ir Francis Mudie: The Honouruble Member is referred
to the answer I have just given to guestion No. 716.

Snuonrnr oF Plaaons APPOINTED TO LI1STED PosTts tis-a-vis Mlnnnns or 1.C8.
AND I. P.

725. *Khan Mldn.l Shaikh Fasl-i-Haq Piracha: (a) Will the Honourable
the Home Member please state the rule for dete?mmmg the seniority of per-
sons who are appointed to hstéd posts vis-a-viz members of the ICS and
1.pP.? .

- (b) Ta seniority determined ar'cordmg to the, length of service? - -
(c) Is the same principle followed 'in the case of the Secretariat ‘staff.
. (Assistant Secretaries and Superintendents)?
The Honourable Sir Trancis Mudie: (a) The rules are contmned in the Home
Department Notification No. F. 38/30-Ests., dated the 12th February, 1930,
-as anlended hy the notification No. F. 169/86-Ests., ‘dated the 22nd June, 1937,
and in the Indian Police (Regulation of Seniority) Rules. A copy of each of
. the rules has been placed on the table of the House.
- (b) Stated in brief the rule is that seniority is determined accordxng to the
lergth of continuous Service in a guperior pont :
(¢) No Sir. The ruler regulating the reniority of members of the Secretariad
Staft are being placed on the tahle of the House ‘in replv to the Honourn.bla
Member's question serial No. 726

™

THE INDIAN POLICE (REGUL.ATION OF SEVIORITY} RULES, -
{Made by the. Secretary of State for India in Council nndar section 96B (21 of tho
Govpmmonr of Indie Act, en the 10th December, 1629,\ ’
(Corrected to lat Mqrr'la 1937)

Thole Ruler may be called the Indmn Police (Regulntwn of Beniority) Rules.
2. In these Rules—
{i’i the term “'promoted officer’” means an officer not helonging to the Indian Polics bafore
his propohon sppointed substantively to & superior post in that rervice’;
the term “'recognised nnm:e as applied to a promoted officer means sérvice rndnnd
\ﬂ? l.ndmn the age of 23 in Governmen} service
orrty of promoted officers iy dekrmmed by the date of substantive sppamha.u

oa npmor pou
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4. An Indian Pdwoaﬂohubouunlynppoinhdwsuwmputmuhmkh
order of seniority above—
{.}nypmohdoﬂmwhompmmudhlnpomrponorwhoqu officiate
contin if » superior post st a date subsequent to the dete en which the Indiin .Police
officer (o;:: oﬂe.r junior ‘o him in the -Indian Pohea] began to oﬂmto continuously in &
superior
(b) any promoted oﬂw whose recognised eervice is less than the total unrioo of the
dian Police officer; .
{e) any promoted officer who, though not ‘hlhng within the description contéined. in
paras.—(a) and (b) sbon, is junior to any person !dlmg withm olthu- of thoss descriptions,
an

{d} agy Indian Palice officer slready’ luhuntltoly holdmg s superior pmt who is junior
to him in the Indian Police.
= 5. For the purpose of thess Rules an officer shall be treated as having officiated in_s
superior post during any period in respact of which the Local Government certify that he .
would have so officiated but for his absence on leave, his tenuge of a special appointment or
. other exceptional corcumstance
6. N% these Rules shall affect the semiority of any rpromoted officer who wpe
. appointed su tively to-a puperior post before the 8th day of Match, 1927.

Homx Dxrartment Norirication No. F. 38/30-Ests., Daten. THE 12r3 Famvanry, lm ’

Jamml 95_;1 Homa Daranremwr Norwricatmion, No. F. 160;36 Esrs.; paT®D THR 22MD

UNE

No. F.-38/30.—The following Resolution passed by the Secretary of Btate for India in
Council is published for general information :— .

In exerciss of the powers conferred by sub-section (2] of section 96B of the Government
of India: Act, the Becretary of State, with the concarrence of the majority of votes at a
meeting of tha Council of India held this 10th day of December, 1629, hereby makes the
following Rules : —

1. Pheso Rules may be called the Indian Civil Service (Regulanon of Senjority) Rules,

. 2 In these Rules—

(i} the term ‘‘holder “of & listed post’’ means an officer not belonging-to the Indian Civil
Bervice appointed subistantively to & supetior post in the Indian C rvice cadeg, wh-thnr
by promotion from the Provincial Civil Bervice or by appointment from the legal professionm

(ii) the term ‘‘recogmised setvioce' as applied to a holder of a listed post means mploymu&

_ after attaining the age of 25 either in’ Gmment servicé or as an enrolled pleader, vakil,
-or advocate, as the case may be.

. 3. The seniority inter s¢ of holders of listed pcntl on the oxﬂtln or jadicial lido.

the case may be, is determined by the date of substantive appodintment to a listed post. :

A An Indian Civil Service of r substantively appointed to superior post on the executive
or judicial side, as the case may be, shail take rank in order of seniority on that side above—

(s) amy holder of a listed post who began to serve continuously, whe m an pfficisting or
sabstantive capacity, in a saperior post on a date subsequent to the date on wlueh the
Indian Civil Bervice officer (of any offieer junior to him in the Indian Civil Bervics) begea
to serve continuously in the manner aforesaid in a superior post;

(b) any holder of a listed post, vhou recognised service is loss thag the total service of
the Indian Civil. Service officer;

() any holder of a listed post who, thongh not falling within' the ducnptlon contained
in parsgraphs (s) and {b) dbove is 1umor to any person- falling within. sither of those
descriptions, and

(d) any Indisn Civil Service" officer_ already substantively holdms s supetior post who is
junior to him in the Indian Civil Bervics,

5. For the purpose of these Rules an officer shall be imlad as having officiated in a
superior post during any period in .respect of which the Local Government certify that be
would have 3o officiated but for .his absemce on lnu. his tepyre of a special appofntmant or
other exceptional circumstance

6. Not in these Rules shall aﬂoct the seniority of my holder of a listed’ poct who. was

M.od su tively to & superior post in the Presidency of Bombay before the 6th day
ber! 1925 and in other provihces before the Oth day of M.rch I}m HAIG.
"Becy. to the Govt. of India.

3

Al No F. 38/30-Esrts.
A oopy fomrdod to tho Goummt of lhdmfou: for lnformmou lnd guidance.

. order,
. . U. C STUART. -
* . Aastt, Secy. to the Govt. of India.

DETHRMB ATION OF SENIOBITY OF Snrr ™ HoMm AND OTHER DEPARTMENTS

796. *Kban Bahadur Shaikh Fazli-Eaq Piracha: (a) Will the Honourable

the Home Member please state how seniority of gsutted and non-gazetted lhﬂ
is detérmined in the Home Department in the vunou; grades?
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.+ (b} How is such seniority determined -in the ‘SBecretariat Departments, -in-
geoeral, and the War Organisation in particular? ,
~ (c)y Is the seniority in the Secretdriat Departments in the various  grades
determined by-the date of appoimtment or promotion to' the grade concerned
in .the Department concerped, or is it determined by the total length of service
ic whatever grade it may be and in’ whatever office it may have been. rendered ?
(d) Have the Home Department issued any general instructions for the
Bxation of seniority in the Secretsriat Departments and the. War Orgamisa-
tion? If go, does the Honourable Member propose-to place a copy. of such
instructions on the table of the House? W not, does he propose to consider
the- isgue of such instructions and place them on the table of the Hoyse in
due course? ' .. ' )
_ The Honourable Sir Francis Mudie: (a), (c) -and (d). A set of ordefs
regulating the senmiorify of officers’ serying in the Departments of 'the Secre-
_tariat is placed on the table of the House. o o
(b) It is not understood what the Honourable Member means by ‘‘War
Organisation”. The above rules are obseérved generally by all other Depart-
ments of the Government of India. T -

Copy of & Memorandum No. 98/43-Ests., dated the 24th 4pril, 1943, from Home Department,
. to All Deparimenta of_the Government of India.

Buminer :—Decision that the seniority of an officer in a particular grade i3 to be determined
by the date of permanent appointment in that grade, and sot by 'his total service in the
Department. - . : . .

. The undersigned is directed to state that after confltatton with the. Federal- Publio

. Service Commission it has been decided that the seniority of an officer in a particulat grade
d be regulated in accordance with the following principles :— :
(a) In the absence of special rules to the contrary, an officer's seniority in any grade should

be determined by the datdlof his permanent appdéintment to that grade. If two officers are

. appointed anently to a particular grade on the same day, then semiority in that grade

should bé determined with reference to the dates on which they began to officiate continuously

in that grade. - . .

- {b) When wenidrity is taken into consideration for the purpose of promotion from any

{:do to a higher grade or_post, it should be reckoned not with reference to total dervice in

the Department or Office concerned but to length of service from the date of permanent

sppointment in the former gride only and in cases 0f the kind referred to in the second
sentance of clause (s from the date on which -the ‘officers concerned began to officiate
continuously in that grade. : . . . . '

Copy of an Office ‘Memorandum No. 20/1/40-Ests(S)., dated the 14th May, 1940, from the.
Government of India, Home Department, New Delhi, to All Departments of the Govern-
ment of India. ’ - oL

SosseCT :—Determination of the relative seniority of eandidates appointed. by direct recruit-
: - ment and by promotion. - T L.
Enquiries have not infrequently been received in this Department as to the relalive seniority*

of candidates obtained by transfer from other Departments and offices or of those appoiated

_aa direct rectuits Vis-a-vis persons already employed in the Dapartment or office concerned.

As it-is desirable that there should be uniformity of practice in this matter, the following

principles are lsid down for the information and guidance of Departments and offices :—

- a) E_roeg in’ cases covered by rule 19-A(a) (lii) éﬂ of the Government of Indis,

Ministérial Establishment (Recruitment, Promotion and iority) Rules, the seniority of &

candidate obtained by transfer from another Department or office shall be reckoned from the

_date of bis joining the new Department or_office. ‘ '

(b) The seniority of a candidate appointed on probation shall be reckoned from the date of
such appointment and not frdbm the date of confirmation. SO
(c) The seniority of candidates appointed to newly created posts or vacancies which are
filled -partly by promotion or transfer and partly by direct recruitment (i.e., in the Assistant’s
) I'in the Secretariat and the First and the Second Divisions in attached offices)
shall be determined acrording as, ‘under the rules, the vacancy to be filled by direct recruit-
ment or that to be filled by promotion occurred earlier.. For instance, in a Department where
. two permanent or quas-permanent vacancies oeﬁr, even simultaneously in the Assistant’s End.
and E. first vacancy is in accordance with the oycle meant for a direct’ recruit, the direot
recruit will rank in seniority above the departmental candidate (i.e., the candidates appointed . '
by promotion or - transfer) even though he jolns his post after- the departmental
candidate has been promoted and confirmed. - .
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2 These opdepe will pppls to vacancies filled on and aftar the date of this office .memo-
randum, the sexiority of candidates appointed in vacancies filled before that date being deter-
mined by whatever orders were in force ‘n the Department or office concerned. Lt is réquested
Shist thess orders may kindly be communicated to the offices. if amy, attached to the-
Fipance Dipariment /etc. .. N :

Copy of chc Memorandum No. m;as;mxab:ts;. dated the 11th December, - 1940, -from .
~the Asnatant Secretary to the Goverament of India, Home Department to all Departments
- o] the Government of India and the Political Depariment. .

Bussncr :—Determination of the asenigrity of cc-u‘d"dda posted to permanent and  quasi-
. permancnt vacancies.

The undersiguned is directed to refer to the Hame D ment Office Memoranda No.
3/68/37-Esta(8), dated the 8th June and 17th October, 1938, snd to say that in accordance
‘with the system -detailed therein,- » number of candidates on the top o{ the Federal Public
Bervice Commission, examination list are reserved for nomination to permanent vacancies
direct and nomination to guaei-permanent vacancies is sthrted ‘from below that pbsition
As a ‘result of this system, a candidate higher in the list has to wait umtil his turn for
nomination to & permaneni vacaficy comes while a candidate junior to him in the list may
get employment earlier on a guasi-permanent basis. If the higher candidate happsps to be -
nominated to the same office after the lower camdidate han been appointed. the former is
natarally junior to the latter. ~ It also happens sometimes that a éandidate, who, on account
of his rtn{ was reserved fet a permangnt vacancy isnominated to a quasi-permanent vacancy
due to the non-occuryence of the expected number of permanent vacancies with the result
that, under the circamstances explained above, he becomes junior to those lower in the list.
The sysiem of posting by which a candidate higher in the list in thus rendered jumior to
the one lower in that Hst for the purposes of pramotion, etc., gives rise to genuine grievances.
except of course, in the case of those appointed with a view:to secaring proper communal

tation in the services. It has accordingly been decided that the following procedure
whonld be observed in determining senierity of candidates of the category mentioned above.

.(s) When & candidate higher in the list (taking also ,into account the effects of ‘the
communal roster) is appointed Lo @ permanent vacancy in a Department or the office to .which
a lower candidate. bas plready been -appointed to a guasi-permanent vagancy, the former
should, in all circumstances. be reckoMed as senior .to.the latter. . .

(b) For the_ purposes of confirmation, the orders contained in paragraph 3 of the Home
Department, Office Memorandum No. 20/20/30-Ests. (S), dated th@17th August, 1939, should
. wpply, except in. the following case. . . : o

When a candidate who, on accbunt of his rank, was reserved for & permanent vacancy, is
nominated to a gwasi-permanent vacamcy owing to the non-eecurrence of the expected mumber
of permanent vacancies.he should be treated, for the purpose of seniority, as if he had
been, nominated to the first gwasi-permanent vacancy that occurred in the Department or the
office concerned after the. list to which he belongs came into force, irrespective of the date
of his nomiunation. This seniority should hold good both for the- purpose of confirmatiog
and promotion. When future nominations are made the pecessary intimation on this point
will be sent to the Department concerned. _ ' .

2. The shove decision shodld apply to candidates -posted on the results of the examina-
tion held in December, 1837, and subseqpent examimations. .

HoME DRPARTMENT SECHON DEALING WITH COMMUNAL REPRESERTATIONS, etc.,
. , IN SECRETARIAT STAFF . .
7327: *Khan Bahadur Shaikh Fasl-i-Haq Piracha: (a) Will the Honourable the
Home Member please stuje which section of the Home Department deals with
cases relating to communal representation end other service questions rela-
ting to the Secretariat staff? 2 :

() Is the officer-in-charge of the Section a Muslim? T not, are Gov-
ernment satisfied that he safeguards the interests of the minority communities
which this Section of the Home Department is intended to safeguard?

(¢) Do Govemment propose to consider the desirability of appointing & suit-
-able Muslim officer for this post? =, T

The Honourable 8ir Francis Mudie: (a) These questions are dealt with-in
the Establishment (Bpecial) Section of the Home Department.

(b) There are two officers immediately in charge of that section, namely, an
Asgiatant Secretary and a Deputy Secretary. All important cases are submit.
ted to the Becretary. Tt is not clear to which officer my Honourgble - friend
refere, but none of these. officers- is a Muslim. - T might, however,. point out
that the Home Department itself, and not any partioular officer, is respon.
sible for safeguarding the interests of the minority communities.
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-Sc) “The distribution of work amongst officers in a department -'n;ust depend
on depertméntal and admifiistiative convenience. Government cannot acceps
the suggestion that' particular class of work should. he" allocated only to an.
flicer of a particular community. .
HreavLteH OF SETH GOvIND Das ; ‘
728, *Pandit Shambhudsyal Misra: (a) Is the Honourable the Home Member-
aware of the report which, appesred in the various newspapers about the ill-
bealth of Beth Govinddass, D:EL.A., at present detained in Damoh Jail?
(b) Is it & fact that he is suffering from giddiness since a considerable time-
snd now he remains unconscious for some hours? o -
(c) Is it a fact that he had applied {o the Government of the Centzal Pro--
vinces to get him examined and treated by some specialist doctor?
(d) Is it a fact that his- spplication was rejected? _ '
(e) Will Government be, pleased to state the condition of his health and.
the action taken as regards his treatment? )
The Honourable Sir Francis Mudie: (a) to (). Beth Govindas is detained:
in Damoh Jail under the orders of the Provincial Government and not those of*
the Governnrent of India, but the Provincial Government has supplied the fol-
lowing inforimation regarding his health, g
Mr, President (The Honourable Sir-Abdur Rehim): Next question.
Although he has complained of occasional giddiness for the last eight months,
bis general health is quite satisfactory. His request that he' should be treated
"by his family physician and family vaidya was refused. he receives proper
medical treatment when required. ' S
L meoer:PmnsRuorlebm_
. 729, *Mr, Kallagh Bihari Lall: Will the Honourable the Home Member
be pleased to state: ’ ' - : )
(8) if -one Mr. Premjas’ Rai of Delhi has been under deteption under the
ordérs, of the Chief Commissioner of Delbi; - . - o
(b) if ‘it is o fact thaf he was transferred from Delhi to Multan and from
Multan to Ferozpur Jail ‘where he is not keeping good health; _
(¢) 1 it is a fact that he is suffering from pain in his hand and also from
stomach troubles due to which he is much reduced in weight and has been
wdmitted in Hospital and X'rayed; ' .
(d) if he haa been X'rayed, the result of the X'ray examination; and .
““(e) whetlier his case has been examined periodically, and whether Govern-
ment propose to release him in view of his present condition of health? '
The Honourable Sir Francis Mudle: (a) to (d). 1 have asked for the infor-
mation but.it has sa far not been received. I hope to be in a position to give
all mecessiry information on 14th March when another question about Mr..
Premjas Rai.is to be answered. . .
(e) His casc has been periodically reviewed, as are ‘the cases of other
detenus, but it is not proposed at present to release him.
RESTRICTIONS ON INTERVIEWS OF LAra SHANEAR LaL )
;30 *Sardar Mangal Singh: Will.the Honourable the Home Member please
state: y ' ' &
(8) whether Lala Shankar Lal, a security prisoner.now confined at Coonoor
(Madras), is allowed to. attend to his business through correspondence as well
- o8 throbgh interviews with his relations; .
(b) when the last interview was held and whether he was allowed to tdlk
on business matbers; N L :
(c) whether he could not. hold his interview with his relations as ‘he was.
not allowed to falk on business matters; and _ .
(d) whether Govérnment propose to ask the Madras Governmant. nat i
place such restrictions on his interviaws? )
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The Honourable Sir Francis Mudie: (a), (b) sud (¢). Mr. Shankar Lal is
slléwed to write and receive business letters but he is only nﬂowefl mterviews
with members of the family on personal and domestic matters.” His lash infer-
.view with a relation was in April, 1944. T .

(d) I am prepared to reconsider as a special case whether he may be
allowed to disouss business affairs with' his relations. = ' :
. PowRE oF GOVERNMRNT OF INDIA TO WITHHOLD IN INDIVIDUAL Casks, PENSION,.

®TOC., OF INDIAN RaANKS' :

- 781, *Mr. Ram Narayan Singh: (a) Will the War Segretary please state if his
sttention has been drawn to corvection slip No. 87 of November, 1988, pur:
ported to have been approved by the Secretary of State, empowering the Gov-
ernment of India to withhold in individual cases, the grant of service, disabi-
lity, family pensien and children’s allowances or arrears thersof to. Indian

? _ ) R .

(b) If the ‘anawer to part (a) sbove be in the affirmative, will he please
state the. particular section of the particular Act of the Indian "Legislature or
of ‘the British Parliament under which this power hag been créafed dnd dele-
Jgated to the Government of India?

Mr. 0. M. Trivedl: (a) On the ‘assumption that the Honourable member

. refers to correction slip No. 87 of November 1986 to Pension Regulations for
the Army in India (1928 edition) the answer is in the affirmative. : ,

(b) The Honourable Member is upder a misapprehension. ~ The position.
i that the subject ‘‘military pensions’’ is not a8 matter of legislation; it falls
-entirely within the Scope of the.‘Royal Prerogative’. Such' pensions are in the

_ nature of gifts or bounties from the Crown, 'and may therefore be granted or
withheld at pleasure. . . P -

Disuissary 8Y CoxANDRR-Ix-Camrior Viomroy's Commissiongp Ormomes

o GRANTED Kina’s ‘CoMmIssioNs i

. 7332. *Mr. Ram Narayan Singh: (a) Will the War Secretary please state if
dis attention has been drawn to the fact that Viceroy's Commissioned Officers
granted Commissions by His Excellency the Viceroy and Governor General

4o the mame of His Most Exalted and Illustrious Majesty the King Emperor
of India have, while on ‘active service' in the last war, been dismissed by orders

“of the Commander-in-Chief and the personal powers vested in the Commander-
in/Chief under Section 18 of the Indian Army Act to,dismiss the Viceroy's
Commissioned Officers, have been exercised non-judicially by ‘someone other
than the Commander-in-Chief while their total- previous service commencing
from the date of enlistment to the date of the aloresaid dismissal have boen’:
forfeited without express orders. either from the Commander-in-Chief or from
any judicial body and irrespective .of the fact whether-on the date of their
dismissal they had cdmpleted the terms of their.first original enlistment and
were serving on extended terms of enlistment forced oy.them by -the war and
‘by war requirement in personnel, etc:? ’ K ) )

(b) If the answer to (a) above be in the affirmative, will he please state
the statutery authority to forfeit the total service of these officars with special -
referénce tq the limitations on the powers of the executive Government ss to
“forfeitures” and ‘stoppages’ contained in Sections 51, 43 (h) of the Indian

_Army Act and with special reference t¢ limitation on the powers to dismiss
contsined"in Bection 98-B of the Goyernment of India Act 10197 ,

-~ (c) Will he please state the suthority of the Non-Judicial body to zovern
Viceroy’s Commissioned Officers on ‘Active Service' by departmental rules and
regulations as'distinet from the consolidated law enacted and contained in the
Indian Armv Act, 1911? ' -

(d) What action does he propose to undo the infury caused by sctions of

.the non-judicial body referred to in (a)‘snd when,-by what body and under
what procedure is the ssid injury meant to be redressed and dealt with legally?

-
-
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Mr. 0. M. Trivedi: (a) ! regret that after this lgpse of time, it is not possible
for me to verify the facts stated by the Honourable Member. 1f he would te

. 80 good &v to quote a specific ihstance of the cases be has in mmd 1 shall be

glad to make enquiries.
(b), (c) snd (d). Do not ariée af this stage in view of the answer to (a).

Fmpongs oy MEpIicAL BoARDS ON INDIAN PERSONNEL IN RRSPECT OF DISABILI-
TIES CONTRACTED ON ACTIVE SERVICE

7838, *Mr, Ram Narayan Bingh: (a) Will the War Becretmy please state if
his attention has been drawn to the fact that findings of Medical Boards on
Indisn personnel in respect of disabilities contracted on ‘Active Service’ durmg
the last war and in this war also certifying that the disabilities are not con
tracted on Field or Forelgn service not attributable to Military Service and not_
sggravated by war service, have been looked upon by the Controller of Mili-
tary Accounts and by higher authorities aléo as constituting s warrant sufi-
cient to withhold not only the disability elemeht of the Indian personnel’s. pen-
fiou but also the special, and mustering-out pemuon customarily paid on-dis-
charge brought by circumstances begond one’s control and on- mduchon of
establishment on public grounds? .

(b) What action does 'he propose to take to redress the gnevanee refen'ed to

in (s)?

. gratmty gdmisgible upder the rules will be paid.

 Mr. 0. M. Trivedi: (a) The Honourable Member is under 8 misapprehension.
The facts are that when a disability is considered by the medical authorities
to be not attributable to, nor aggravated by military service, the case is referred
for the decision of the Government of India. If the medical boasd's findifig is
upheld, no disability pension or element is payable, but any service penmon of .

(b) Does not arise in view of the answer to (a) above.
) ARMY, RECRUFTMENT _
m *Sardar Illlﬂl’ Singh-: Will the War Secre plol.se state:
(8) the latest figures for army recruitment for beth the combatant and non-
combatant rnnks, province and community-wise; and -
(b) in case ‘the sbove information cannot be glvon for” security munns.

whether he proposes to give percentages of such recrmtment -proVince-wise lml
eommnmty ~wise ? .

Mr. C. M. Trivedi! (a) and (b). No statistics of reqrmtment by Provmcel
and communities of officers in the Indmn Army are maintained eat General
Headquarters: As regards other ranks, I on the table a statement giving
percentages of total enrolment, both combagmt and non-combatent, by -Pro-
vinces and communities, I regret that separate ﬁgum: for combatants and
non- eombaianil are not available.

Hnm \

of total Coﬂhchntndli -Gon -
mfo}wmb’m Enro!nﬁt. on. ba

. . . . . . . e - 12:0
Bomhy . . . . . . e s A 0.-1

. . . . e s . T . ‘8

nited Provinees ., . v e o -13+8

J.b . . ) . « e s . . .y e ”'.

Bibar . . . . S e . 33

C.P. lndBel'lr . . . . . 1-9
m . . . N N . 0‘3 -

N.W.F.P. . . . I . as 4-0

SM . L . - . . L] - 8 - . . ‘o ‘

. N . 08

Orissa . . . . e .

3
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®) 'l‘oid Enrolment, Combatent sad Non-Combatant, by main Communities.

Pmlqo
‘Hiodus . 41 '
Muslims . 0 -
Bikhs [}
Gurkhas [
Chiristinnis 8
Others , . 7

-~ 100

T85® and T38*. ' [Canocélted. ]

TRANSFERRED UNSTARRED QUESTIONS AND ANSWERSt
_Coanaumal, COMPGSITION OF ORBYAIN STAF? UNDRE INFORMATION AND
Baoavcasrmve Dmrasrachwr

00, Sesdar Mangal Bimph: Will the Honourable Member for Information
.and Broadcasting be pleased to state () the total pirmber, and (b) the number
-of Sikhe, (c) Christians, (d) Domigiled Europeans and Anglo-Indians, snd (e)
Parsis, appointed since 1934 in each grade of pay on (i) permaneut and (i)
temporary basis, carrying a salary of Rs. 100 p. m. and above in all the Desut
“ments and Offices under-him, giving the designations of Sikhs so appointed?

The Homourshle Sir Sultan Ahmed: The collection of the information asked
for would entail expemdmu-e of time and lsbour whlch wou!d hardly be_justi-
fiable in war-fime, *

~ CoMMUNAL COMPOSITION OF CRETAIN Swl ONDER Pmmmm AND

DEVRLOPMENT DEPARTMANT

6l. Sardar w Singh: Will the Honourable Member for Planmng md
Development be pleased to state {a) the totel number, wnd (b) the number of
-8ikhs, (c) Christians, (d) Domiciled Europeans snd: Anglo-Indians, and (e)
Parwis, sppointed since 1984 in each grade of pay om ‘(i) permlment snd (i)
Yemporary basis, carrying a salary of Re. 100 p. m:\ apd above in all the Depart-
ments and Offices under him, giving the designations of 8ikhs so appointed?’
. The Monoursbie Sir Avdeshir Dalal: I iy a statement on the table of the

. STaymMENT
Phnuiu' and Development Department

m::ﬂocdo Nlllnbur umbu'lﬁm!hrof Wﬂmbu'of

of the post . orpom of&iﬂn Christiane Eurumm P@sis Remarks
R 'z 3 4 - s 7
{6) Secretariat
- Re. 17 375—15—450—)
Ve zs—lﬁo— 1+ .. .. ..
Re. 125-—3—300{ ﬂ) I ’ -
Ra. 200—15—500 (OM) .. . '| ' ' All posts
-m(.nml—m—,uoulm A 16t . , ore tem -
ow), P 1 . P’“,o
Re. 100—10—200 (Unified) . J DL
*Includes 3 vacsat posts.  tInoludes 5 vacans posts.

+The quistion hour of the Sth March, 1048, having been elimipated, gwm'totht‘
adjournmetit of the House without transacting any business the K anawers anstarred
w«:;&g day wers, én pursnamos of convention, laid on the table of the House
Yodsy.— 0
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1 "3 ') ¢ 5 6 1

Asriziontin-Oharge -

Pay of Assistant piws_ 3 S . o)
40 special pay.  °

Superintendents
*Ra. 600—40—800 (Old) .

. Re, 500—20—600 (New) . | |
Aaswistant Secreiary
Re. 1,000—80—1,280 .  §
Under Secretary _
Re. BO0—50—1,000 phe 1
Rae. 300 wpe ial pay, ' - .
Adviewr on Mineral Deve- . - .
1 ot )
Ra. 3,000 .o

d-;s:r ‘;.:.“ _ol'}l.C.B.l, pine ] .
. 400 ypecisl pay.

Joint Seorsiary

Ra. 3,000 . . . .. e
Secretory . .

Re. 4,000 . . . 1 . . A

(4
]

() Offce of the Induutvial Advieer

Ra. 126—5— e - 5 r 7

R:.d&%—s—mnlo—no o

Ra. 140—10—2310—15—400 5
(New).

Rs. 100—10—200 (Unified) *

Ra. 10010200 (Unified:

Re. 400—20--500 . . 1 HE .. ..
Investigators -

“Re. 200—20—400 . . 2 . ..
Reseurch Officer “.4 All posts

Rd. 350—50—700 . . 1 . - e .. are tem.

Adristand Indusirial Advioer ' . porory,

*Includes 1 vacant post. ~ ¢ Includes 1 vecant post.

Oomutiar CoMPoSTTION of canTane Srare UNDER WaR DEPARTMANT.
63. Sardar Mangal Slngh: Will the War Secretury he pleased to_stabe (a)
the total number, and (b) the number of Sikhs, (c) Christians, (d) Domiailed
Eurgpeans and Anglo-Indians, and (e) Pareis, appoinjed since 1984 in each
grade of pay on (i) permenent, and (ii) tetporary , carrying a salary of
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Rs. 100 p. m. and above in all the Departments and offices under him, giving
the designations of Sikhs so appcinted? o
Mr. 0. M. Trivedi: The information required by the Honourable Member
is not readily available; and its collecction would involve an amount of time and
labour which is unjustifiable. in war-time. oo ‘
CoMMUNAL COMPOSITION OF CRRTAIN STAr? UNDRR DRFENCE DRPARTMENT
63. Bardar Sant Singh: Will the Honourable the Defence Member be
pleased to state (a) the total number, and (b) the number of Sikhs, {c)
Christians, (d) Domiciled Europeans and Anglo-Indians, and ()~ Parsis,
appointed since the creation of the Defence Department in each grade of pay
on (i) permanent, 4nd (ji) temporary basis, carrying & salary of Rs. 100 p. m. ¢
and above in all-the Departments and offices under him, giving the designations
of Sikhs so appointed? _ ) . _
Mr. O. M. Trived!: The information is not readily available, and I regret
1 am unable to undertake its collection, as it would involve expenditure of
Jime and lsbour which is not justifiable.in war-time. - _
CoMMUNAL COMPOSITION OF ONRTAIN.STAYY UNDER FiNaNCE DRPARTMENT
64. Sardar Sant Singh: Will the Homourable the Finance Member be
- pleaséd to etate (a) the total number, and (b) the number of Bikhs, (c) Christians, -
(d) Domiciled Europeans and Anglo-Indiams, and (e) Parsjs, appointed since
1934 in each grade of pay on- (i) permanent, and (i) temporary basis, carrying
s salary of Rs. 100 p. m.  and above ip all the Departments and offices under
hira, giving the designations of Sikhs so appointed? \ _
The Honourable Sir Jeremy Ralsman: The information ssked for is not
readily availabfe, and its collection would entail an expenditure of time aad
‘labour which would not be justifiable in the present war-time conditions. .
CoMMUNAL COMPOSITION OF ORBTAIN STAry UNDER HoME DEPARTMENT
65. Sapdar Sant Bingh: Will the Honourable the Home Member be plessed
to state (a) the total number, and (b) number of Bikhs, (c) Christians, (d)
Domiciled Europesns and Anglo-Indians, and (e) Parsis, appointed since 1984
in each grade of pay on (i) permanent, and (i1) temporary basis, carrying a°
salary of Rs. 100 p. m. and above in all the Departmente and offices under
him, giving the designatione of Sikhs so appointed? . )
The Honoursble’ Sir Francis Mudie: The informstion is not readily svail-
able and its collection would involve an smount of time and labour that would
. not- be justifiable in war time. . ) g
" Racrurrs IN EMERGENCY CADRE OF INDIAN AUDIT AND ACOCOUNTS SRRVIOR
" 6. Sardsr Sant Singh: Will the Honourable the . Finance - Member -be
pleased to state: - - ’
(s). the total number of recruits in the Emergency Cadre of the Indian A
* and Accounts Service and the number of Bikhs; and .-
(b) if there is no Sikh the reason-therefor? o | _
The Homourable 8it Jwemy Ralsman: (a) The total number of officers at
present-in the Emergency CadYe i 52. It so happens that nio Sikh is included.
" (b) Promotion -to the Emergency Cadre from the subordinate gazetted and
non-gazetted establishments in the Indian Audit Depertmient is made by
selection and purely on merit. If candidstes qualified by ability and experience
are forthcoming from the various communities, the Auditor General en-
deavours, othez things being equal, to secure their reasonable representation.
ToLL COLLROTED BY PoLiCB YROM TOXGAWALLAS AT CoNNAUGET PLACR, Naw Dxtar
67. Mr. Ram Warayan Singh: Will the Honourable the Home Member please . -
stafe: . : . '
" (a) it he is'awaré that s person is appointed by the Police authorities in
Delhi Province to collect & toll 8% the rate of annas two.per trip from the
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Tongumixlla;a using the Tonga Stund at Connaught Place (near Udeon Cinema),
New Delhi; if he is_not aware, whether he proposes to make enquiries- and
acquaint himself with the facts; if not, why not; and . T
"(b). how this coliected money is disposed of? T
The Honoursble Sir Francis Mudie: (a) No such appointment hag been
made wr order issued by the police suthorities concerned.
(b) Does not arise. ' ' : .

PROOCEDURE A8 WINDING UP OF ACCOUNT IN GOVEENMENT OB RALWAY
<o PeovipENT FUND ° . _ : )

88. Mr. Ram Narayan Singh: Will the’ Honourable the Finance' 'Member
plense state: : _ ' _ N

* (a) if it is 8 faot that a member of the Government or Railway Provident
Fund is entitled to wind up his accotint in that Fwid while he 1s In service; an_d

(b) thé rule or regulution in which the procedure for the winding up is
prescribed ? _ — _ _ -

. The Honourable Sir Jeremy Raisman: (a) A member of a Government
Provident Fund or the Railway Provident Fund is mot eéntitled to wind.up his
account in the Fund while still in. service, saveé in the following ‘special cir-
-cumstgnces: : _ o _

(i) when he has proceeded on leave preparatory to reticement, or, if he is
employed in a vacation department is on leave prepasatory-to retirement com-
bined with vacation; or )

(ii) while on leave, has been permitted to retire or hag been declared by &
.competent medical authority to be unfit for further service; and

(iii) in the case of the Defence Savings Provident Fund, ow-the expiry of
-twelve months from the date on which the present war is declared to have
terminated. - _ ' . -

(b) The rules concerning this special provision and the .procedure for the
winding-up are: ' o . T

Rule' 11 of the I. C. S. Provident Fund Rules, 1942; _ ‘

‘Rule 15 of the I. C. 8. (Non-Europeam Members) Provident Fund Rules; .

Rule 21 of the Secretary of State’s Services (General Provident Fund) Rules;

Rules 29 and 80 of the General Provident Fund (Central Services) Rules; -

Rules 23 and 24 of the Contributory Provident Fund Rules (India);

. Rule 18 af the Defence Savings Provident Fund Rules; and
- Rule 1885 in the State Railway Establishment Code, Volume 1. )

ASRS OF CHEATING, THRFT, ETC, RRGISTERED IN POLICE STATIONS IN DELHX

69, Mr. Ram Narayan Singh: Will the Honourable the Home Member
please state the number of cases of = chepting, theft, dacoities and robberm -
registered in the Police -Stations within Delhi Province during the preceding
"year together with the result of their disposals and the reasons for the increase’
or decrease over the preceding three years? ~ o . -
~ _The 8ir Wrancis Mudie: The attached statement shows the
number of cases registered and decided during the year 1944. = )

The increase in cheating and theft cases is due to the remarkable increase
in population, the importation of coolie labour and the general rise in the prices

+ of foodstuffs and other necessities of life. Dacoities and robberies do not show
any apprecisble vatiation.: R - S '

-

Statement ~
_ Registered Convicted Acquitted, Untraced -
. Cheating N ) 23 14 30
Theft .- « . .= . 3308 560 138 2,269 ’
" Daboity . . - < .11 . 2 177 4
Robbery . et e 19 -- 14, /31 .

+Parts (a) and (a) (i) of the answer were subsequently amonded in answer fo unsta
question No. 89 for the 14th March, 1045.—Ed. of D. S _ stareeg

‘R
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: Sucxx:ss v PoLiox PATROLS IN DELHI
'70. Mr, Ram Narayan Singh: Will the Honourable the Home Member pleu&
state: ' ’
(a) if it is a fact that the roads, streets and lanes in Yhe city of Dalhl are
required to be regularly patrolled by the P&lice Officials day and night; .

(b) if it js a fact that now-a-days no police official Ib seen’on duty”at any

time during the day in those places; and

.(c) the reasons for not*providing the citizens with the assistance of policer

officials at all -times during day and night at those places? ~

‘The Honourable Sir Francis Mudis:, (a) Yes.

() No. ° -

(¢) Does not arise. - . .
Gmn A’ UntFisD ScaLE EXAMINATION IN AUDIT AND Aooomns OrricEs
71, M. Bltyl I‘my‘n Sinha: Will the Honourgble the anea Member

please state:

(a) what criterian has heen adopted by thp Auditor Geno.l‘nl in India for

conducting the Grade A éxaniination of the unified ‘scale; and

(b) if it is a fact that the Auditor General in India has issued general
instructions to all the Audit and Accounts_Offices under him: regarding that
examination: if so, why those instructions are not Yollowed only by the
Accountant, General, Posts and Telegraphs, in tonducting the said examination?

The Honourable Sir Jeremy Ralsman: The information asked for by she Hon-
our:l\ble Member has been called for and will be laid on the table of the Hous&
in-due “course. -

GzaDE ‘A’ UNIFIED Sco.u EXAMINATION N AUDIT AND Aocoum'rs Orroxs

{72. Mr. Satya Narain Sinha: Will the Honourable the Finance Member
please state the object of m\mdncmg Grade A examination for the unified lc&les
ins Audit and *‘Accounts Offices?

THROWING OPEN DEPARTMENTAL EXAMINATIONS TO TYPISTS oF Dlru'nr_

' ACCOUNTANT GENERai, Posts AND TxLEGRAPHS, DELEI
. 73. Beth lhoodn- Daga: Wll.l the Honourable the Fmance Mamber please
state '

(a) if it is a fact thiat typists in the office of the Deputy Accountant’ Gouaml
Posts and Telegraphs, Delbi, are not allowed to sit in any departmenhl axami-
nations.and thus are debarred from bettering their lot; gnd

(b) whether he proposes to instruct the . Acoountent General, Posfs and

- Telegraphs, to throw open all the examinations to the typiste? '

- The Homourahle Sir-Jeremy Ralsman: The mMformation asked for b)r the
* Fonourable Member_has been called for. and will be lnid on thae table -of the
House in due oceurse.

THROWING OPEN GRADE A’ UNIFiED ScaLE EXAMINATION TO Lown Drvision
CLErks OF DEPUTY AOCOUNTANT GENERAL, Posts AND TELEGRAPES,, ‘DELHET
$74. Seth Sheodass Daga: Will the Honourable the Finance Member please

" state if it is.a fact that after five years continuous service a lower divisiom
clerk in the Deputy Accountant General’s Office, Posts and Telegraphs, Delhi,
is allowed to sit in the 8. A. 8. Examination? If so, why is he not allowed to
sit in. the Grade A Expmination of the unified scales which is of a lower st&ndard ?

ACCREDITED Pnlss CORRESPOND ENTS
*  75. Seth Sheodass Daga: Will the Honourable Member for Informatjon
and Broadcasting please lay on the table of the House a complete and up-to-date
. list -of the "Accredited Press Correspondents with the Govemment of  Indin
showing the class in which they are grouped?

]

+For answer to this question, see answer to qdestion No. .
IFor nswer tp this question, see answer o question No. 73.

-
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- whe Memouralis $ir Sultan Ahmed: A list containing the required informa-
‘tion is #m the Libmery of the Homwse, where it was placed in connection with
‘Mr. Ananga Mohsn Dum'’s questaom No. 33, dated the lst March,,1945.

. Procmxpives er MuETINGS OF PRESS CoRRESPONDENTS' ADVISORY COMMITTRE:.

76. Seth Fhewilngs Daga: Will the Honoursble Member for Information:
and Broadeasting please place in”the Library of the House a copy of she:
proceedings of the wmeetings of the Press ‘Correspondents’ Advisory Commitiee

" and its ‘Sub-Committees held to date? Tf not, why not? .

The Honomwriljle Sir Sultan Ahmed: The minutes of meetjngs of the Press:
.Corresponderntts’ Advisory Committee and its Accrediéation Sub-Committee- are-
tredted -as ssevet. I+.8m not -prepored, .therefore. to comply with the Honour~

- able Member's request: b

MeaeonEs iror SuppRESON oF ImmorAL Tmarric 1N Drrm _
® M. Seth Sheodass Daga: Wil the Honourable the Home Member plesse
state the measures adopted by the Chief Commissioner, Delhi, for the suppres-
sion of the trade of immoral traffic by pimps and’ touts, Turkish Baths,. Hotels,
ete., in Dethi, especially on the Roshanara Garden Road, Nicholson “Road,
‘Queens Rosdl, Fatehpuri and Katra Baryan? If no measures have been taken,
. what are the reasons therefor? _ . _

The Monouralite Bir Francis Mudie: The Hbnourable Member's. atténtion js
~invited to my reply dated 22nd February, 1945, to Shrimati K. Radha Bai
‘Bubbarayan’a starred question No. 476 Y
PrOVBUQN FOR S.A.8. PASSED CLERES OF DUTPY ACCOUNTANT GENRRAL,

' . PosTs AND TELEGRAPHS, DL

198. Sath Sheodass Daga: WilP the Honourable the ' Finance Member please
<tate Whut uction hus been taken by the Accountunt General, Posts and Tele-
graphs, Simlu, to provide the recently 8. A. 8. passed clerks in the 8. A. 5.
cadre of the office of the Deputy Accountant General, Posts and Telegraphs,
Delhi? _ S . , A

ELIGIBILITY Mok GRADE ‘ C * UNIFIED SCALE OF TYPISTS IN AUDIT AND ACCOUNTS
. .OrricR8 PO B

179. Seth Sheodass Daga: (a) Will the Honourgble the Finance Member
-please state if it is aYact that typists in all the Audit and -Accounts Offices ure
eligible for *'C’’ grade of the unified: scaies which has been recently introduced:
by Government? '

(b).Is it a fuct that a special pay of Rs. 10 per mensem, is being given,to
the typists in all other Audit dnd Accounts Offices except the Posts. and Tele-
graphe Audit and Accounts Offices? If so, why? . : :

~

THE GENERAL BUDGET—GENERAL DISCUSSION—contd.

Mr. President (The Honourable Bir Abdur Rahim): The House will now
resume General Discuesioneof the Budget. - '
Mr. Muhammad Ashar Ali {Luckrow and Fyzabad ~ Divisions: Muham-
12 Nogw, adan Rural): Bir, the other day, when 1 got up in my seat to say
* @ few words about the sixth Budget of the Honourable thé Finance
Member, we were suddenly overtaken- by the sudden and tragic shadow of
death of our late colleague Mr. K. S. Gupta. T will therefore begin my speech
and say what I started saying the other day. Thijs sixth’ Budget of the Hon-
ourable the Finance Member can be styled only as a thesig on. extortion, not
only taxation. It is nothing but u thesis on éxtortion even for future. T say
‘it is @ thesis oneextortion in many different ways. by taxation to the full, by
levying. an excise duty and by levying a tax on the poor man’s tobacco and
- also on different forms of communication in India. That is why T Btvle it ‘a -
_thesis  on extortion. Jf this thesis were read in the University of Delhi, I

+For answer to this qu_ention; see anawer to qlestion No, 73.
. - £.2
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am sure the Honourable the Finance Member would obtain a Deg,ree and would
be elevated ‘to a Dootorate. - The people of India, however, know that there is
abeolutely no relief for themn and even I should say that the pensioners who
_ are getting only Rs..100 or Rs. 200 are getting absolutely on relief. They are
getting no relief in the form of dearness allowance even -and their families are
-allowed to starve without food. The Budgat- bas been presented under . such--
distressing conditions.

The Honourable t.he Fmanoe Member h#d an opportumt\r t6 travel fong -
distances on various missions connected with the finunces of Indja. But what
has been the.result of all his trips? First of all he went to U. 8. A..~For
what? For monetary and financial conference. What happened? His pro-
posal was for an orderly liquidation of war firances. -Again, he was farced for"
reacons which- he knows well to go to England. He talked about India'@
sterling balances with the officialg in England. There 'he was asked to furnish
the required data for settlement of acocounts. My submission is, he failed in
both thd two journeys and he brought nothing to the poor people of Irfdia, except
. taxes, famine, dévastation and pestilence, and nothing more.. Nothing has been
settled. IsBues were raised in both the two countries which he could not meet.
Under these conditions I am constrained to say he has absolutely failed in his -
missions. If the Government of India missions afe to fail in this way and
-expenses are incurr®d, what will happen to this country? If the Finance Member .
of the Government of India is not listened to by the U. 8. A. and U. K. finan.
cial magnates, then I am afraid we. wilt simply be in & quandary. Wa do not
know what to do. Another beggarly mission has been sent under the guidance
of Bir Akbar Hydafi and I am sfrmd that will also fail. - The myjssion wae sent
-- to find some sort of goods for India froni England and in this way an attempf
* % being made to wipe_out the sterling balances remaining-to the credit of India.

" From our past experience,” I can easily say- what will happen. -We will be
simply. told no sccounts. no dsta. These are the conditions under which the.
poor people in India are labouring. What becomes of the boasted . British
trusteeship which the Government have alwaye been felling us? ‘What is tha

-_duty of a trustee?. To protect"the interest of those who are put under his’

Is this the way to protect? If that is the positions then I would appea)
to the Government of India that the sooner this trusteeship is put an end to
the better for us.- The Finance Member went to England, there he discussed
and he returned without getting any fruitful result. At the same time the-

Hgnourable the Finance Member has not explained 124 crores increage in the
total of India's reciprocal sid in 1945-46 to U. K. May I ask if India is a big
lease-lend supplier of materials at some contractual rate? I submit this hae

.not becn properly explained.” These are the conditions under which we labnur. .

Sir, 1 have been told by my Party” Becreta.ry to curtail my speech to ten
minutes durstion, although 15 minutes have bgen-allowed. I am quite pre-
- pared to sbide by the wish of our Becretary. I w:lliay a few words about the .
grow more food campaign. We know the condition in which the poor agricul-,

turists are placed in India. ‘This grow..more food campaign is a great hoax.
‘We all know how taccavi loans were distributed in India apd how they were
- realised. Our Food Member is always solicitous of inviting some suggestions
. from this side, some constructive schemes for increasing the food ut of
. the country. I am prepared to say s few. words on that. 'To feed Indi
crores tons of cereals and one crore and two hundred lakhs tons of pulses are
* necessary, and the. maximum potent.ml:tv of the cultivated land has been
reachpd. Therefore, my question is, what have Government done ahdut that?
If intensification of irrigation were taken up then incroaped yield per more of
different crops would be possible. If plant food besides ordinary manure on
scientific basis were taken up then increase in cereals, vegetahle-s and sugar-cane
would result. I am stating this from the experience that I have myself nq n E
cultivator. The existing yield- of whelt is 675 pounds per acre and if gnnd’
and mcreasbd seed were provided -mare vield of wheat ‘weuld result. Owing

-
.
-
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to war conditions the supply of bullocks has become an impossibility and very
costly. The slaughter of animals has’ devastated and ruined not only land but
also the health of the pedple simply because ghee and the products of milk
are not to be found very easily, ever as much as may be needed to feed the
children of India. , . o ;

Now, Bir, a radical change in the system of land tenure and hqldings ‘was
pecessary and was not done. The cultivator can produce two blades instead

" of one by’ the means which I have just described. If these means are not
‘adopted the result will be that India wil not be able to produce what is needed.

Sir Hepry Richardson (Nominated Non-Official): Sir, last Wednesday we
heard the Finence Member give the House the sixth and last acgount of his
stewardship. Happily he is to be with us here in this House a few weeks
locge: before he'leaves Indiu, 50 it is not yet the time for anything in the way
of a valedictory pronouncément from me on behalf of my Party. But before
passing on'to my observations on the Budget I would like to say that once
aguin we pre indebted to Sir Jeremy Raisman for a clear and lucid qgposition
of a complicated set of accounts and for his straightforward explanation of the
financial and economic issues before the country. The Honourable the Finance:
Member does not need me to defend him-agaitst hig critics. “But.I would like:
“to say hefore 1 go any further, how strongly I and, I believe the vast majority
".of the Members of this House, deplore the personal attack which was made
upon him the day before yesterday and the language that was employed for the
purpose. Now, Sir, time and repetition has made the main outlines of the war
budgets fumiliar to most of us. Heavy taxation, a swelling volume of cur-
rency controls, a high price level and a corpléte change in the balunce of India’s
overseas iridebtedness are the chief landmarks of the ‘new financial regime-
under which wa-live. This year I am glad to nbté that no nmew disturbance
of the financial structure is reported by the Honourable the Finance Mémber
and that on the contraxy there are some signs that stability is being attained.
. New taxation is of a moderate order, the inflationary gap is no wider%?uﬁ on the :
coutrarv appears to be firmly held, contmols and price levels are working more
‘eftectively and a more liberal imports policy muy be expected to mitigate some-
what- the rather artificial character of our overseas trading'accqunt. Whatever
the necessity, .the almost completely closed economy in which we have been -
living for- the last few vears cannot be maintained to the end of time, nor is
it in India’s best interests that it “should. All these developments -lead me:
Bir, to think that we are now reaching a stage where some of the worst distor-
tions of war finance can be straightened out, and the Honourable the Finance *
" Member and lLie staff are entitled to our thanks for the vigilance which they
have brought to our affairs during the past éwelve months.

. 1 was naturally gldd, as I have already said, that new taxation is of =
“moderate order, but 1 was particularly glad to hear the Honourable the Finance .
Member’s allusion to Government'’s determination to devote more attention to-’
the subject of tax evasion and the enforcement of -existing obligations, because.
. this is & subject to which iy Party has always attached ‘the greatest importance
and we have regularly advocated the more stringent dpplication of the powers:
which- Government possess to deal with this major social evil. . As- I listened'
- $o the Honourable the Finance Member. T felt, although he did not say so,
that there was « direct connection between his remnarks upon this subject andt”
his anneuncement in the early part of his speech that taxes on income :had
" suffered a deteriotation of ebout Rs. 9 crores—a figure which 'a mere misenl-
culation in budgeting would hardly explain. 8o, Sir, we welcome Government'’s:
determination to wage new war against evasion belated snd overdue as this
decision ds, for' I recall that mv "Hcnourable friend Sir Cowasjee Jehangir m
one of his speeches a year.ago declared that the ‘‘pay-as-you-go scheme’’ -which: -
we were then considering should be deferred until arrears of tax were collected.
T did not follow him all the way in-that contention, but I thought then,.ss T
Shink now, that there is very little of justice in a policy which exacts the last -
‘anna from the honest taxpayer, snd even makes him pay in advance (for thak
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is What pay-as-you-go in its figst yeur meunt) whidst leu&ing,‘the dishonest
«witizen to dodge his way through the loopholes creuted by administrative short-
«comiygs. I wust say however that we sincerely hope that such steps as are
- to be tokem?, will not place further incouvenience upon the honest taxpayer.
- Then, Sir, there is’another kind of .urrems of taxation in whith no real §uilt}'
‘attaches to the assensee. I refer to the arrears created by the delays and cir-
cumlocutions of the assessing authority. “The Honourable the Finance Member.
takes credit, and probably jusfifiably so, for the fact that In the last vear E. P. T,
. assessments have been speeded up and some of the back-log: worked off. 1 con-
gratulate him; but I am also bound to tell him that much remains to be done.
For i is within my personal knowledge, and it is the very general experience
of my constituents that there are still consideruble and, we believe . imnecessary,
-delaye .in final assessments. There ate mmy companies of all kinds who would
be only gro glad to get outstanding tax obligations off the linbilities side of their
Balunce Sheets and to get rid of muney which is_sterile and ih reserve against
tax claimy- yet to be determined. ‘In this matter the Honourable Member's
- department must help itself with more realivm and vigour, for we in this House
<annot assist him, except by good‘ ndvice and exhortation. If a real drive is
" now ‘embarked upon and arrears’ of acsessmeént are cleared up, it is obvious that
the revenues will benefit accordingly, and certainly industrial finance - will b8
the healthier. R '

I bave not hithertc suspected cur cstpemed Binance Member of being s
Socialist, though 1 suppose in these duys of astonishing changes we are all'of
.us coming under the influence of new creeds and that as to personal beliefs very
few of us stand precisely where we stood five or six years ago. Nonetheless I
+.confess I was very surprised to listen to the Hondurable Member's suggestion,
towards the end of his speech last Wednesday; that the Stale might find it
necessary to nationalise certain industries in order to have at itg disposal-addi-
tinal sources of income. Coming from the quarter it id, I sm obliged lp say
this sounded like very .dangerous heresy, for the meaning of the Honourable
Member’s remarks, if I understood themn uright, is something very different to
"the usual advoesmey of State ownership of public -utility enterprised.  From
‘many points' of view the numerous excursions of the State into ttade and
industry during the war-haye not enhancud the reputation of the State in these
difficult arte of commerce. Thers are no grounds for thinking that Governmens
in.Tndik is any better qualified than any other government for ugdertaking State’
-ownership and trading, and T feg] I muxt uttef n warning against entertainin
the idea that somehow other Governments of the futurg will be able to swel
their revendes by profite earned as the result of direct partioiprtion in  the
country's trade. Here I should like, if T may,. to quote from a penetrating
exumination of the merits of State ownership ‘which I.recently came across.
The huthor, a Mr. Wyndham, denies that the question can be answered hy
- referefice to the experience of totalilarian war, for he points that the conditions
that it imposes on its victims are not compatible with the freedoms
of pesce. The concentration’ of production- upon - one “over-mastering
purpose and for one supreme conslmer could be repeated in pence
what his consumption should be. But freedom of choice in consumption is one
Rof the prized elements of Western civilization, and i the absence of n purpose
.only were the State to assume the right of deciding for the individual
ar well defined and .as universnlly accepted as the defence of the coyntry_in
war, it would hardly be abandoned. , The profit. motive has hitherto heen the
test that industry was satisfying human needs, and the test also of itg efficiency
in doing so. Losses incurred in joint stock companies are abgorbed hy the.
‘shareholders in a loss of dividends. Public corporations have no such cushion
-and their Directors are eonsequently tempted to play for safety. These ériti-
-cisms apply with even greater force to government control over another class
-of industries. What planning or development board would have pioneered
<heap motor ears, refrigerators or radios, asks Mr. Wyndham? - And are greaf
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<oncerns built up by their founder’s genius to be turned into public corpora-
tions, or to have Staté-nominatéd chairpan imposed on them, because their

"'Directors have succeeded in developing them ‘into large-scale basic industries?
What encouragement would this ke to enterprise and imagination? The advo- .
_cates ,of private enterprise therefore claim that industry should be left to regu-
farize its own expangionist policy, the Government confining its actiois to in-
directly fosterin§ regularity by its monetary, budgetary and taxation. policies.

1 commend those remarks not only to the Honourable the Finhance Mewmber,
but aleo to his colleagne the Honourable Mcmber for Planning and Develop-
ment. And that, Sir, brings me cn to the subject of post-war plamming, about
which I am constrained to ask Govermment %u straight queéstion. Let me say,. .
"8ir, that within its proper limits we all welcome plinning. -Modern life has
become so compley that we cannot do without some kind of overall direction.
The undiluted’ (assez-fuire of the rineteenth century will no longer do. But L

“should like to knaw whether it is Government’s intention to surrendet its col-
lective, judgment to the new Department of Planning and Development and
whether in fa¢t- that Department is to be ‘the supreme policy-makfg limb of
the Government of India, or whether, ae 1 think they should be, its activitieg
are to be confined to investigation and target making? T hope that gither now,
or iater on, an answer will be given to-this importgnt question. )

" «Ab & later stage members of my Party will have something to 'say to the
House on the subject. ofsretrenchment of expenditure. Meanwhile, I will only
say that it is 4 subjeet which is very mnch in our mind and ome in which we

_ think that even now, under war comditions, there is considerable scope for’
Government to reduce unnécessury -expenditure -and waste, which we-do not
believe are inseparable from tho conduct of war on its present scale. The' cver
enlarging activities of Govermment in all its branches are a development which
we consider require the closesf scrytiny, and I- was disappointed that the
Finance Member’s speech made no reference ‘to the idea of economy and
retremohment. ‘‘Peace, retrenchment and reform’’ was the slogan of a once
great British political partv. In our view there is certainly a case for seeing'
how much retrenchment cant be effected in these davs -of hig figures, big defi-
cits, and ambitious spending. I commend the general principle to the Hon-
ourable, the Finance Member’s earnest: consideration. ' ' '

" DPr. P. N. Banerfea (Calcutta Suburbs: Non-Muhammadan Urbdan): The

“outstanding feature of the present Budget is the provision of défence expendi-
ture on a colossal scale. Tn 1043-44 the , defence expenditure amounted to
uo less a figure than Rs. 368 crores orl revenue account and ‘Rs. 893 crores on:
capital account. In the current year defence expenditure amounts to Rs, 397"
crores on revenue ‘account. and 59} crores on capital account; while for thé
ensuing year defence expenditure is estimated at Rs. 894 crores on revenue
adcount and nearly Rs. 18 cromes on capital account. “Now, Sir, the total war
expenditure amounts to Rs. 407 crores in the past vear, Re. 456 crores in the
current vear and Rs: 412 crores for the ensuing vear. Py

8ir, in a rich country like the United States of America or ‘the United

" Kingdom these amounts may appear to be. vety small, but for a poor country
“like India these figures are staggering. I must aleo point out that, in addi-
tion to these staggering figures of defence expenditure, there are certain other
items which may be regardéd as concealed itéems of war expenditure. Theva
are- with regard to transport arrangements, the construction.of railway lines for

"defence purposes, and ®o forth, - . . '

Not only are these amounts very large in themselves, but there is a tendencv’

" in .defence expenditure to exceed the Budget estimates by large figures.. We
find that, in .1043-44 defence expenditure exceeded the estimates by as much
an 96 erorer and in the current vear it is expected that the defence expenditure
will ,exceed the revired estimates by 120 crores. C

These figures tell their own tale, and if we compare the present defenca
expenditure with- the ‘pre-war normal expenditure.on deferfce, what do we find?
In 1988-830 defence expenditure amounted to only 88 crores. In the pre-wae.
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years we from this side of the House always complained that-the defence expen-
diture of the country was placed at.a high level and we urged the reduction

. of such expenditure. Now, Sir, \e find that the Defence expenditure is ten or

-

eleven times as much as it was in 1938-89. :
___ Again, how do you account for the excess expenditure during the last year
“and the current year over the estimates? The Hodourable the Finance Member
says that‘the Japanese invasion was the principal cause for ¢his emceds expendi-
ture. 11 that were the real cause, then at least in the emsuing year thert should
be a substantial reductions But we find that thd provision of defence expendi-
Jure on revenue acgount. for the coming year is almost as much ds that of the
current year.” - - S ' g .
Let us take thc Honourable the Finance Member at his word.' Let us agree:
for the sake of argument that this expenditure was due mainly to the Japanese
invasion. . My Honourable friend the Finance Member says that the price:
which we paid to protect ourselves from the Japanese invader was a very small
_one. In this connection the question may be asked, Why did Japan invade:
Igdiu? Was there any grudge harboured b Japan against India? Was there
any separate quarrel between India and Japsn apart from the fact that India
is associated with the United Nations im the prosecution of the war against
Japun? No, nothing of the kind. “Japan invaded India, béoause .India has
from the very beginning of the war been regarded as the most important base,
thé vital-base, of the war effort of the United Nations in South Eastern Asia.
Mr. Jamnadas .M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): Why did Japan inwade Chipa? . S
Dr. P. N, Banerjea: In recent times Indis hae become . what has been
described- in & recent pamplfiet issued by the Government and known as
“India’s Part in the Kifth year of the War'” as the spring-board of the Eastern
ign. It is evident that it wag with the object of destroying the vital
base, it wus with the object of weakening or damaging the spring-board that
India was attacked by Japaun.  1f that be so, why should India bear the whole-
cost of the burden of répelling Japan? My Honourable friend the-Finance Mem-
ber says that, in sccordance with the financial settlement of 1940, as the opera-
tions took place within the borders of, India, Indis has to pay. Is there much .
sepse in that? _Has a particular settlement to depend for its functioning on
the latitude and longitude of the places where the operations take place? Or
are not the different nations expected to pay according to certain fair standarde?
Indis has surely derived some benefit, perhaps a great benefit, from the repelliug
of the Japanese igvasion; but did not the other nations derive any benefit? Did
-mot the United Kingdom or the United States of America derive any benefit?
‘What would have happened to the war effort of the United Natjons if India
_had beén conquered by the Japanese? Would nqt the United Nations have .
suffered? It is a strange argument to put forwhrd that because the operations'
“took place within such and such’ latitudes and such and such longitudes, there-
fore Indis must besr the whole burden of thgse operations. - oo
. The Homourable 8if Jeremy Raisman (Finance Member): She did.not bear
the whole burden of them.. . ' ' ’
+ Dz, P. K. Banerjea: Then, what portion of thé burden? .
The Honourable Sir Jerémy Raisman: The portion.which relates to the
troops that she provided and the materials that she provided. .
Dz, P. N, Banerjea: Is that a proper criterion? What should be the proper
criterion for allocating the cost.of the ‘war between ‘the different participante
in the war? Cenlainly, this was not the proper criterion. .
My Honourable friend the Finance Member told us -that. this Financial .
Bettlememt was the target of attacks from different quarters and from qpposite

points of view. True.- I know that a deliberate attempt was made in Britain
#o have the Financial Settlement modified in favour of Britain, and ‘I have no .
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hesitation tn sdying that the Finance Member puteup a very stiff fight in order
' to defeut the designs of thos# reactionaries. -.I bave a high regard for ~the
honesty und integrity of the Honourable the Finance Member; [ have watchd-
Ins uctivities us s Financq Member both in this House and on the Committees.
But 1 must say that, while he -did a great deal to preyent the Financial Settle-
ment from *being modified against us, in a manhner which would have proved
prejudicial to Indis,—his attempts did not bear full fruit.  He was unable to
g very far and have the finfincial Settlement modified and placed on a proper
aud reasonable basis: ' _ -
Sir is it a fair basis,—a basis which is reasonable, just and . equitable,—on
. widch the Finuncial Settlement siunds now? It is jair, is it just, that war-
experiditure should be -allocated according to latitudé snd.longitude? No. I am
not' ane of those who say that this war is not. our .war, ahd that we should:
a0t contribute to the war effort. On the other hand, I think that India -has
_made a good contribution,—more than its equitable share of contribution,—%y-
the war effort, both directly and indirectly. India has contributed in men,
materinl and money,—but the monetary sacrifice should not be pushed too far..
That is what I urge. Sir, the consequences: of this war on the -people of India
- dumve been most -disastrous. There has been a devastating famine in Bengal,.
there huve been scareities in many parts of India, and the aftermath of war:
will perhaps entuil further difficulties all over the country. Still, T, am pre--

prred to make @ proper contribution to the war effort in future. * - ]
Now, what should be the criterion for judging Indiu’s share? The Honour-
.uble Finance Member himself is not. .satisfied with .the existing financinl’
sedtlement, because towards the end -of his speech he says it has net been
possible to find out a criterion * which may be * regarded as just ‘and proper. -
Hut I assért that it is possible to find out a criterion which is both justsand
proper. and that criterion s ability to pay..® Ability to pay has been univer-
sally regarded throughout the civilised world as a  fundamegntal principle in
taxntion. If. you extend this principle to the allecation of the cost of war, we-
shall get u satisfactorv busis for the solution of our difficulty. President
itoosevelt said more than once that, when différent mations are associated in & -
coimmon effort; the share of the burden should he distributed according to eachs
nation's capacity to bear the burden. That T urge as a proper criterion. it .
you accept this criterion there will be no grumbling on oux part to submit to-
" further war expenditure. ) . g _
Now,  8ir, if we look at-the budgets of the Government of India during the -
last six vears, what do we find? We find that taxation has been imposed on no-,
less than ten occasiong, and thet the burden of this taxation has fallen on all
classes of the people includmg the poorest. We also find that a heavy, debs. bas.
* been incurred; apd that the burden of fhis also -has fallen not only. on the-
richest. but also on the poorest, classes -of the population. - T '

. . Bo far as the taxation proposals in the present Budget are concerned, I have-
‘no quarrel with the Honourable the Finange Member. 1 object, ‘not to the .
method of .taxation, but to the purpose of this taxation. . As a matter of fact, I
appreciate his decjsion to grant allowances for depreciation and-for research im-
;respect of income-tax. - I welcome his decision to accept the principle of ‘disori-
_mingtion between' earned incoines and unearned incomes, and I support him in
his .eﬁ'ort to preveny evasion of taxation. “He has been very moderate in. im-
posing further taxes in this Budget. But why? Because he feels that the limit:
of the taxable capacity of the people has been rgached, and he looks to the
other nlternative, namely, wing. - ' ' -

Now, with regard to borrowing I should like to place certain fundamental:
Ancts before this House. - In the first place, Larrowing places s greater.burden
.an the community than taxation. In the second place, botrowing places a
greater burden on-the poorer classes as compared to the richer classes. In the-
thitd place; borrowing transfers the burden from the present generation to the
future 'generations, which is- both immoral and economically hdesirable. .-
Lastly, Bir,.we should remember that this Legislature has no say in the ma%er-

y
.



1134 LEGISLATIVE ASSSMBLY -+ [7ra Mar. 1048

[Br. P. N. Banerjea.]. " . e c.

-of borrowing. - Considering these facts with regard to,borrowing, I ask this
House,—Is ‘it desirable that a further large sum shonld be borrowed in order
to' meet the deficit in the coming vear? With regard to the debt pogition,
nry Honoursble friend himself points out that the loans amount $o Rs: 833
erres and calls this an impressive figure. I say it is a staggering figure.

T ask this House to speak with one voice and unanimously urge that mno
 further burdens shall be placed on .the future generations of the country
-among whom will be incjuded the starving millions of India. ‘

- Mr. Badrl Dutt Pande (Rohilkund and Kumaon Divisions; Non-Muham-
madan Rural): Tt.is with a- heavy heart and painful recpllection of the tragie
" incident of that day that T rise in my seat to continue the loyal work for
-which-my friend -on my left died at his post of honour. The Leader of tho
European Group hsge ‘bestowed much praise on the Finance Member because
they all belong to the same body of exploiters, one through profits from com-
merce and the other through taxation. They may have mutual praise and
*mutual dinners, but we on this side cannot praise the Honourable the Finance
Member. We hoped that after -he goes home on retirement the white man's
‘burden will descend on an Indian, but even that hope has been shattered.
“Nobody in this House or in the country outside believes in the promises’ of
thix Government, because this Government has not only deceived man, bu¥ -
has deceived even God by forcing the hands of the clock by an hour so much
so ‘that when God atrikes 6 this Government strikes 7.- And what was the
" renson put forward? It was for saving coal, but no one knows how. coal ix
saved. Even'thé Honourable Member could not explain. Nobody believes in
the budgeting system of this Government. Thig ix a War Lords budget. The
"vxnenditure is enormous, we can pot even'imagine it. From Rs. 46 crores in
normal times he has gone np to Ra. 400 crores-and they are increasing taxes .

--and bprpowing evesy day. ‘ -

. -

~ This war is not of our seeking. We were never consulted snd the leadery
were never consulted; the country was never consulted. The war is not for
the liberation of Indis. If it were for the liberatidn of India, I would give
gverything—every pie, our heads-and our squls and our hearts. But it is not
of -our seeking and no announcement, is ifade as to what would be the destinty
-of India after the- war or during the war. But we ate askted to pay and pay
..and pay gwre. Bo, if it had been for our liberation we would be readv to pay
for it; but as it is for the perpetuation of our slavéry and of imperial interests,
so this bill ‘must be paid by the Alies .who brought in the war—hy Messrs.
Roosevelt, Stalin and Churchill. These are the three bhig allies who.are fight-
mg this war for power and for inflyence over ‘certain. countries and certain
parts ‘of the world—America will have. influence here and Britain will have
‘influence there ‘aiid Russia will have influence over certain other countries:
these' are, the three big powers who are fighting: they have hronght on the war
and they .must pay the bill, ot India. - We arc practically exhansted. Our
-attitude really towards this war is in the lapguage of the poet: ’
.."'Tare biamifla katil tamasha hambhi dekhenge,
P . Balase. jin.jdegi tamd8ha- hambhi . dekhenge."
An Honoursble Member: Translate.

Mr.” Badri- Dutt Pande: We have ‘even exhausted our poetry: it cannot be
translated; it is murdered if it is translated.” We hhve exhausted on this side
.of the House all our arguments; while on the other side the Finance Member
has exhausted ull sonrces of taxation—enatching at tobacco and betel-nuts
and E. P. T., income-tax, sugar, matches, excise—snatching tlris and that
and everything and now he comes to the last thing—death duties which they
call in India, Kafan Kkhasote Bill (Coffin Snatching Bill) that is that' thing
which remains last, and whether that duty will have fo be paid by Indis ‘or
nof, will be known hereafter. To our National Government we ‘will pay everv-
thing; we will give our blood, our honour, our soul—everything we will give to
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our National Government. But to this Government, composed as it is, W

want it to dje unlamented and unsung—we - will never give anything to this
Government. Snatch they may, take they mgy as tribute: they may enatch
evérything.by D. 1. R. or under any orders, under the Indian Penal Code—
they ‘can snateh everything from us as they aré doing; but we are mot paying

.. anythigg willingly. - : o
Now, Sir, we cannot touch this War Departinent—we cannot touch anything:

we cyn only touch thie pay of a few clerks. This Viceroy is like Brahma the
cka.tur-mu).'ha Brahmu™ of the Hindu Puranas: - one title is Vicefoy, the other
is the Crown Iepresentative; the third is Governor General -at "his discretién
and the fourth.is Governor' General in Council. Like Brahma, be is gpending
Indian money on ull sides under one nume or andther. We cannot touch this
Crown representative’'s budget who spends 2 crores without asking us. .The.
Political Department and the External Affairs Department are kept in Purda—
we do not know what happens there. There is a political® deadlock among the.
ruling princes—we cannot. discuss it here—we do not know anything of- what
happens. Probably Mr. Amery may give a short summary in England; but
we here are denied that courtesy even, and yet we have to pay the Bill. Ex-
penditure on civil administratiopn hus also increased, and not only on the mili-
tary side, but on, the civil side from 11 to about 28 érores. Every departrhent
tliat we reud in this labyrinth of figures—in small type and big type—the big
black type predominates here indicating increase. The nation building de-
partirents show a small-increase—24 lukhs to 53 lakhs in education: health
has increseed from 22 to 87 lakhs; but the police budget hgs inéreased from
29 lakhs te 201 lakhs in these centrally administered areas whick consist of
-smuall amd petty chief commissionerships and- Baluchistin. Who can say that
there i8 no police raj and -who can deny the statement in the United States of
Mrs. Vijav Lakshmi Pandit that India is a -vast concentraiion’camp? In my
own province the police expentiture while T was am M. I.. C. used to Besnbout
1t crores, while it is about 4 crores mow. Rs. 17,000 was dstributed to the
jail officials recently for suppressing that imaginary rebellion of August 1942;
and fiye lakhs of rupees were distributed to the police by the present Home
Member when he was the Chief Secretary in- the United Provinces—Rs. 5 lakhs
were distributed as Inam to the police. Look at this lavish expenditure, -

As regards Broadcasting—tbe Honourable Member is not in~his seat—the
expenditure has increased phenomenally from 27 ‘lakhs in 1938-839 to 94 lakhs -
'¥]11 this year. In spite of our protests against the policv of broadecasting, the

ing is increasing and increasing. What is the use of increasing your expen-
diture on dancing girls .and paying them'enormous honoraria when you have a
war budget to pay? What is the use of bringing those musiclans, like the
Moghuls of old, and having dancing -there? That expenditure ought to be .
curtailed. You can brondcast news, but not these dances and debauchery—
“in all faimess you Yhust not broadcast all these things. Tt is not desirable in
any circumistances. The radio policy has néither’ pleased the ‘Hindi or the
Urdu "public, ‘the policy requires revision, - .

The Honourgble the Finance Member has \bestowed' praise on the food and
textile departments. The man in the street does not appreve of vour contrbls
which have practically failed. Even we,- M.T..A.'s, have to'bring our fuel
from Ajmefe Gate and our rationis from w small shopr -nt Asoka Road, where
the rations are dirty. When we people supposed to be in the upper strata of -
life have to experience_this difficulty, what about the poor man in the street?
Everything has gorie into the black market. We cannot get cloth: unless we
pay & heavy price in the black mprket. - That {8 what is happening. The
. moment these controls are abolished, Indin will become better. Sugar we are
given'at 5 chittaks o week and that is very meagre quota” for all. | .

As regards Posts and Telegraphs: that is the only useful departmént and
they are very honest and hardworking people there:. they have produced
10.crores of rupees, and only 2 crores is given to themn. They deserve more
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{Mr. Badri Dutt Pande.] .
pay in the subordinate grades: only the inspectors and superlntandent.s are
. corrupt; the others are- honest .apd “they must be given more.

I shall now speak about the sterling balances. When.'1 wib in’ my place
recvntly, & kisan came to me and asLed “When will we see the real King.
George''=—meaning’ a silver fupu-— ‘and a golden sovereign, and -whien will

. this paper George.disappear?’’ .I was very much amused by the kisan's. intel-
ligence. He said when will we get real silver and gold -money? We canuot
bave shis dirty paper money—we have no place to 'keep- it; it is eesily burmt.
and soiled and so we cannot keep it and we must have the old money. - Now, -
- the Finance Member knows when that money will gome; but he will not tell

- .us about these sterling balances—whether they will be paid at all or whether
they will be répudiated. He only knows it—lord and master of all, whether-
he will make an snnouncement from London when he goes there as wpecial-

.adviser or what he will do, we do mot know.

Now, take_the Planning Department. “Here you find that Sir Ardnnhlr'
Dalal has separated from his colleagues, the Birlas and the Tafas.
In post-war period he says outside this House that India will be-
flowing -with milk and honev: new heaven and earth; peace and plenty, and that
our status will be raised. He says that everything will be nice pnd there will be:
s National Govérnment. He saye all tlvs outmde that there wull be a Nation-
. al Goverhment but not inside the House. -

* Mr. President (The Honourable Sir_ Abdur Rahim} The Honoumble l[a.m-
ber has one minute more,

Mr. Badr Dutt Pande: More money is spent on committees and cominis-
sions arid inquiries and nothing is spent an the man in the street.

. T now come to the Executive Councillors. Their expenditure has increased -
to 11 lakhs 17 thousand. With the exception of the Railway Member and

the Law Member, T would say that their conduct is not up to the proper

* standard. People-who go higher and higher up must keep their Yongues under”

control and even when provoked they should ~not be ruffled nnd they should
keep calm and quiet.

- “As my time is. limited, I wlll only say that I cannot support this Budget.

Even my sons, grandsons, great grandsons: will not’ be able to' pay this buge -
debt accumulating. T do not kmow if it will be repudigted but unless it is
repudiated it is going to fall on our sons, grandsons and great grapdsons and
they will not be able to pay it. With thése words, I conclude my speeoh

- Bardar Mangal 8ingh (East Pubjab: Slkh). While speaking on the Budget'
ode js oppressed by a strong feeling of unreality, irresponsibility and help--
lessness. Here is all the pauphemalis of & supreme and sovereign legislature
(An Homourable Member: *‘Not sovereign.’’)—1 say ‘paraphernalia’ of soveréign
Parliament—Here are the Treasury Benches -sitting on, the right ‘of the
Spesker and the Opposition sittipg on . the left of the gpes'&er There are .
‘budget speethes, debates, there are ayes and noes lobbies. We walk in a
‘wé walk out. What 'is the result?- (An Homourable -Member: *‘Exercise !’
What part of the budget is voted and what part is non-voted it is diffoult to

- esloulate from this hook. Hardly less t.han 1/32th part of the Budget is’
voted and even on that small sum who cares for the vote of this House. The
vote of this House is vetoed in quick succession, without giving agy . reason.
Every year, the Honourable the Finance Member comes forward and makos
" a long speech for 100 minutes. but he does not -tell the House how amd why
snd under what civenmstances H. E. the Viceroy was  constrained to upset
the decigjon of this House. Ordinary courtesy demands that Government
should give the reasons why they were forced to veto> s particular decision of
“this House. There is not a word or & whisper about this extrsordinary p
dure. -We were told that the veto is for. extraordinary occasions only but _
it has become a downright routine. Tt is used wathout. shghteit compune’hnn
and mthout hemtahon X

e

.
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Mz President (The Honoursble Sir Abdur Rahim): This has nothing to do.
-with the Budget. The Honourable Member must confine himself to the
Budget. There will be -other opportunities for dealing-with political questions.

Sardar Mangal Singh: Thé Honourable the Fingncé Member lays claim. to
be the Fingnée Minister of a National Government. (Axr Honourable Me'm~
_ber: ““He does not claim.””) He is behaving ag an Indian—that is his glaim.

_ Last year when I said that-as we were arguing from -diffevent premises it was
.difBoult for us to agree. We are speaking here as the representatives. of the
taxpayers. He is speaking as the representative of British Imperialisny qn‘d
therefore ‘it is- difficult for us to agree. He indignantly protest¢d that that is

_not the case. He says that he represents the Indian taxpayer as well:- I am
award of his &fforts at thre World Monectary Conference in gavour of India. -I-|
am also aware of the efforts which he msde in his talki™ith the Treasury

—.officials of His Majesty’s Government. I am salso aware of his failures—how
much he was sble to get for our country.- » . ) .

' Coming@o the Budget, I am sorry-that it does not' give any relief to low
paid officials,” We were expecting ‘that he will give some relief to those people-.
who are ‘getting Rs. 2,000 or Rs. 8,000, that he will raise the exemption limit
from Rs. 2,000 and take it up to 6,000 or at least 8,600. Although he has for

" the first time made a reference to earned and unegrmed ' incomes, that’is a
welcome reference in the speech of the Honourable the Finance Member of
the .Government of India but the relief he has gfen is very 'small and will not
~megt the requirements of thé situation. ’

In the short time at my disposal I do not propose to make a speech but I
will ‘ask four simple questions. I am a simple villager and I do. not want to
lose myself in the intricacies of ‘complicated figures. (An Honourable Mem-
her: "'You dor nat look like a villager™.) The first questipn is: What is the
_total -war expenditure? How much has he actually spent from the Indian
Treasury? I have not been sble to get that from 'hi§ speech or the books le
“har supplied. - How much money has actually gone out of the Indian Trea-
surv?s He has not given that figure. I want a simple- answer to a simple -
question. My friend Mr. Joshi tells me that he has mentiomed it. I main-
tain he has not mentioned it.  He has given the figure, only 456 crores.’
That is not the actual war expenditure. I want to ask "from him how much
he, has spant on behalf of U. K. I want to know how much he has spent on
behalf of thé United Nations. I do not care how he accounts for these sums.
I wa;; to know the total sum that has. been spent from the treasury of my
country. PR TR ' - :

The. next point which I wan$ to undersfand is this. Last year the Hon-
ourable the Finance Member gave us revised figures of ‘defence expenditure
as 262 crores. - That was in March. By 81st March that figyre .jumped up
to 358 crores. Surely in those 15 days, no unexpected invasion or emergency
‘happened. - L . - . Y

The Homourable Sir Jeremy Raisman: No, no. I , -

.- _ Sardar Mangal 8ingh! I know the reéason which he gives. He says in his.

. speach, ‘‘this was due partly to the fact that the Japanese fight took place

" within India instead of wholly outside India’’.. But may I tell him that that
“fighting took -place in summer %eagon, several months before the Budget was -
prepared. My own suspicion is that large sums were included inh the war

'bgdget, under .th.e so-called -financial settlement because ﬁmy Honourable
friend ‘was prevailed upon to put, that burden on this country instead of U. K.
defraying the whole "expenditure. . . -
) The. :Eononrsblg_ s;u-_ .‘l‘e_re_n_:y_ Raisman: Will . the Honourable Member
instend of harbouring suspicione, revive- his memory of the date when the
Japanese actually invaded India? Exactly at the end of last financial year.

B_Il‘dl:r Mangal Singh: They invaded. ‘Tndi,a' in.. 1942, There was };eav\lr

. fﬁsh;"::f-{ :n:_mkan sometimé in 1948 when our people had to come back.

e Honourable Sir Jeremy Raisman: My Honourable friend seems to hav,

- forgotten that the .]_n‘panc,se really i.m_-aded India in, force exactly ,nn}eat: ah ;:)“ 2



(47 ] . . LESISLATIVE ASSEMBLY [Tea Manr’ 1943
dardsr Mangsal 8ingh: That was after’March. _ S
Mr. Sri Prakasa (Allahabad und Jhansi  Divieions: - Non-Mubammadan
Rural): When .did the ‘British- come? :
- ‘The Hopourshle Bir Jeremy Raisman: That' is “ancient history.
- Mr, Manu. Subedar (Indiar Mer¢chants’ Chawber and Bureau: indian
Commerce): According to Seely, they never conquered India. L
* Sardar Mangal' 8ingh: This year also the revised estimate has gone up to-
456 crores and it is just possible that by 81st March this figure might also go
up by another 100 crores. . There is all the difficulty in accounting. I know
she pgsition of,my Honourable friend the Finance Member, howsoever he may
wish, he is ultimately prevailed upon by a superior Government to put these
. sums on to.the ladian treasury. - Then, Sir, as the Honourable.the Leader of
the Nationalist put it, if this expenditure was excessive, the .expendi-
ture was due to the fact that fighting was done inside this countty. Then,
bow and why it is that for the next year also you have ~budgeted about 400
crores, though fighting i¥ being done entirely outside the count Even ac-
—cording to the terms of the financial settlement you will have -to satisfy this
House why this enormous expenditure is still necessary when the fighting is

L)

taking place not in India. : C L :
Mr. X, 0. Neogy (Dacca Division: Non-ﬁuhamnmdan Rural): He antici-

pates another invasion of India. .
Sardar Mangal Singh: M®ne&t question is what is the amount of sterling

debt and how-much interest do we earn therefrom. T want to know whether
sterling balance is a debt which U. K. owes to'us? Or what it is? How
much interest do I get on it? If it is a debt, as it should be, then I am en-
titled to ordinary bank.rate of intevest. If we calculite at the rate of 2§ per
eent. it comes to about. 30 crores. 1 am assuming that the -sterling balance
stands at the figure of 1,200 crores. At present we are getting gnly five crores,
that is'not even half a per cent. If it is a debt, then I am entitled to a reason- .
able amount of interest on it. Even if I invest it in Government paper, even
then I 'am entitled to 2§ per cent. or 3 per cent. interest. Who is pocketing
" this 25 crores? ¢ I'am deprived of this sum. = °

‘Mr. President (The Honourable Sir Abdyr Rahim): The Honourable Mem.
ber has one minute more. .

Sardar Mangal Singh: I want some light thrown on all the points I have
put to the Honourable the Finance -Member. I hope the Honourable the
Finance Member will give me correcf figures in his reply. In his Budget
speech, he has not given figures, as to how much he spent on behalf of U. K.,
~how mueh he .spent on behslf of Cenada, how much on behalf of Australia, -
bow much he spent on behalf of the -United Nations. I, want to knbw all
these figures.” T also want te know whether U. K."is going to pay “this ster-
ling debt to Indis even after the war. The language which the Honourable
the, Finance Member used in his speech leads us to suspect. the intention of
U. K. regarding this sterling debt, whether it is going to make payment in
due course. S8ir, with these words, I oppose the Budget. '

- The Assembly then adjourned for Lunch till Half Past Two of the Clack: -

. The Assembly re-assembled after Lunch ni‘; Half Past Two of the (;!ock._
_lt[r. Deputy Peresident (Mr. Akhil Chandra Datta) in the Chair. ' ,

-

_Mr. Jamnadas M. Mehta: Sir, \in the concluding portion‘ of his Budget
speech the Honourable the Finance Member was pleased to make the following
statement. Referring to the part he had played in the realm of India’s
:il:'mriqe 1Kc)ll.-lrn'ng b&st{‘em of oﬁc: h;;- lmir]l : "I wou]d, rather leave that task to

e distorian an e economist who will in due jud, the -
handling of thed meteeon? W ue course pass judgment on :he:

He was leaving to the historian and the economist what to say about his
regime as Finance Member of the Government of India. He claimed that.he
had done his- work with the most intense and prolonged anxiety and that at
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all times he wis actuated by a zeal to serve the best interests of India. These

* are the parting words of the Finance Meniber and I-wish to submit a few ob-

gorvations on what he has ‘told us in*his farewell speech. The historian and
the economist will no doubt have ther say; but contemporary opmnion 15
equalty entitled to make up its own wmiud about the results of his financial
stewardship for’ the Inst six vears. 4

One outstanding achievement of his Membership of the Finamce partfolio-
has been thut the nge-long debt of ‘this tountry in foreign lands has ‘been re-
putriated. 8o except for about 70 crores we have.now virtually a clean slate-
go fur as foreign indebtedness is concerned. That will stand out to his'_credit
for nll time, although I have wways_held that the repstriation might have heen:
a little eheaper for us. He hius besides done all that he,could to keep -therj'
financial inachinery of Government in ample repair capable of responding .to all
the stimuli that might be applied to it. I therefore' feel 'that his regime:
has been a real attempt to serve this country; his: profound knowledge and

- his ‘manner of presentation which sometimes reminds me of the classics, have

slways earned my ‘great admiration. The higtorian, I am sure, will say the
gamie thing. But the historian will also say that on account of the unfortun-.
ate incursion of war his regime was marred by 34 lakhs of deaths in Bengal
and atarvation, privation #nd misgry for the bulk of the provinces.- That is-
not his fault exclusively, it is the fuult o fthe .times in which we live. But
urifortunately this very tragic episode will be associated with his regime:.

"The Finance Member also claimed that he is leaving India in a position
of immense strength. Sir, I am reminded of Goldsmith who said pitiably
about a’country where wealth accumulutes and men decay; if I am to judge
the financial strength of Government the _claim is perfectly valid; but Govern-
ment have placed their hands in our pockets at all times and obtained what-
ever money they needed. But it. will also be admitted that men have decay-
ed ‘during the last 5} years of war as nowhere they have decayed. .Only this
morning we read the opinion of Dr. Chattopadhyaya of Bengal that, 40 per
‘cent. of the adults in Bengal ure suffering from major diseases. - But that is.
not ‘all. Five years béfores the war, five years during the war and five years
after the war, every child that-is born during all thése fifteen years will garry
with him throughout its life the marks of wmalnutrition and under-nutrition,
and the life of these children will not be a full life during the whole of their
buman existence. Although a just claip will be made of the earnestness,
sincerity and strenuousness 'with which during: the last 2} years control mea-

. sures have been pressed it was like closing the stable door after the horse was-

the terms of 'human life is something unperalleled; the

-peasants in India are subsistence

stolen by- inflation. My submission i¢ reinforced by Sir Norman Angell who °
in his book, “The Btory of Money'' says that the havoc created by inflation in’
improvement of

the poorest, the énrichment of ‘the richest, dlslocation among classes and con-
fiscation of the poor man’s little scanty store of wealth if any are the continu-
ing features as the war has progressed. Regarding the peasantry.the speech
of the Secretary of State, Mr. Amery, in November, 1948, admitted that in India
there are five crores of small holdings being continuously further fragmented.
And in these five.years, even if you take an average family of four people to
one holding, 20 crores of people in this country are living on a subsistence level..
The words used by the Becretary of State are: ‘'The vast majority of the
! cultivators’’. During ordinery times the

subsisténce which they get is “ below - what' they need because part of ‘what
they need has to be diverted in order to enable them to pay rent, taxes,-
interest. and such of the little absolute needs of life like cloth, keroggne and
galt which they must buy and for that purpose they sell out of their scanty
store. Small holdings are the real reason for the low standard of life ofwthe

Jpeople. 1 wish to submit for the consideration of the Honourable the Finanee

LY

Member that-nothing has hiappened during the last 5} years of war to improve.
the situation of these uneconomic boldings which are being further divided
into fragmenta by inheritance and these 20/22 . crores of humsn beings in’
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India are now living in a-state of hand tomouth existence. According to the
~highest authority of the Secretary of State in India, they have no margin to
‘draw upon and it. is somewhiat cruel to ask them to support the small savings
‘eampaign which in spite of the great claim made for it has, in my humble
opinion, failed. 1f you will looK at page 32 of the accompaniment to the
Budget you will find that in‘the pre-war year the total amount of small sav-
ings was Rs. 141 crores and in the revised estimates for .1944-45 it was' Rs. 118
" .crores—all tald, from postal cash tertificates, post office savings ‘bank, etc.
The net result is that at the end of the sixth year the small man hes fouhd
it .Necessary to reduce his-savings by-Rs.. 28 ¢gores. Is it worth while to in-
cur the displeasure and odium and ‘uupopularity of “this campaign whon after
.5} years the net result is a deficit of Rs. 23. crores?

The Honoursable Sir Jeremy Raisman: The Honourable Member is quoting
the opening figure of the current year. The closing year- ﬁgure is given as
Re. 15725 crores.
~ Mr. Jamnadas. M. Mehta: I am quoting the opening because that openmg
figure is the account of the previous year. ‘What you are quoting is an esti-
mate. What I am pointing out is an account. In 5} years you have lost
Rs. 23.crores after all your small savings campaign. I do beg of the Honour~
able the Finance Member that this campgign among the poor masses is not
necessary. 1 have the authority of the Becretary of State for Indm 1 have
quoted otber sources and I am quoting his-own figures. _

Mr, Deputy President (Mr. K Akhil Chandra Datta): You have one mmute

Mr. Jamnadas M. Mehta: I submit that the condition of the poer, agncul-

_ turist is what I have told you. The condition of the industrial worker is also far
from satisfactory as will be seen from page 33 of the nccompaniment to the

_ Budget. There you will-find that in January 1943 the cost of living index was
236. In January 1945 it is 251. Yet the claim is made that the prices are stabi-

. Jized. ‘Stabilized” is a doubtful word. It means the price has not risen but the
Budget papers show that it has risen much and that even now it goes on ris-
ing. In Jonuary 1945 the genersl price index forsthe poor mar had risen hy
16 points and the same is the ease for the other indices which I could quote’
if there were time. But I wanted to emphasize worseming of the condition
of the worker and the agriculturist; I say their condition has deteriorated: it
was bound to deteriorate: it cowld not be otherwise under inflation and the
Jeast that could be done for their relief, if taxation could not be lwered was
to pursue the controls with greater vigour. But the controla cannot succeed
80 long. as you keep the inflation going.

Mr. Deputy President (Mr. Akhil Chandra Datta): Your t.une is up o

- Mr., Jamnadas M. Mehta: The real remedy would be that inflation should-
‘be stopped, but he cannot do it alone. Public opinion ‘must be behind. him
and unless public opinion is . behind him, the hoarders, the speculators and
the exploiters will go on” fleecing the poor. R '

Mr, Deput.y Pregident (Mr. Akhil Chandra Datta): You must conclude -

-

now. . . .

Mr’ Jamnadas M. Mehta: This js the last sentence.

Mr, Ram Narayan 8ingh (Chota" Nagpur Diyision: Non—Muhnmmddan)
Bir, Before I proceed with my speech I wish to bring to your notice that as
this is the discussion on the general budget and various departments of -the
Government must come under exarination, it is’ proper that - s,ll Honourable
Members and Secretaries of the Govemment responmble for vanous- gubjects

" must &e in their.geats. . -

Sir Muvhammad Yamin Khan (Agra Dwmon Muhammadan Rural): th.ra ;

correct. - Otherwise ‘it is ubeless to talk.

_Mr. Ram »Narsyan Bin.gh ‘There are some in the House who zmay congmiiur ‘
late the Honourable the-Finance Member for his budget, but I question his
right and title to submit this budget. His claim may be that he is a vepre--
sentatlve of a Govemmenf‘ .which has been estnbjwhed in this country by law.”

¥
»
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Sir, where is that law? What is the definition of law by which & governmenty
can be, established? According to all political tenets, law is defined as nothing
else but the will of the people expressed in terms of law. Is there any sucb
law in this country? The answer must be a definite “‘no’’. E}rgrybody_know‘a
that this Government has been established by the law of the British Parliament
and the British Parliament can express only the will of the British people and
‘not of the people of India. Therefore there is no valid law in this land by
which a governinent can be established. :

Sardar Mangal Singh: The law of the jungle!

Mr. Ram Narayan Singh: There can therefore be no legal:Government in
this country and in the absence of such a government, the question of a budget
"does not arise. The Government exists in this country by means of the sword.
Let them realize as much money as they want by mesns of the §word and they
are actually doing sb. They must do it to deceive the people of the world and
the people of this country. It is our misfortune that we alsc- have to take part
in this farce. If we look at the various activities of the G_ovemmen_t, you will
see that throughout the country only anarchy and lawlessness prevail. People
are put into prison without any fault. Thousands of our countrymen have
been_ rotting in jails, among whom there are some of the best brains of_ the
country. Not only that, political prisoners are kept in chains day and night.
I know one Babu Saligram in Hazaribagh Central Jail who is kept for no fault
of his in, chains day and night. Besides in the jails the political prisoners are
not -getting proper food, nor sufficient clothes. Can there be anything more
barbarous than this? 1 tell the Government that this sort of inhuman be-

haviour will not help them .]cmg. -

1 am glad that the National War Front is buried.

Mr. T. T. Krishnamachari (Tunjore cum Trichinopoly: Non-l\luh;mmadun
Rural): Not in Bihar. ’

* Mr. Ram Narayan Singh: But National Savings drive still goes on. In the
country about 90 per cent of the people do not know what two meals mean
and the Honourable the Finance Member, who knows nothing of the country,
has launched this National Savings drive. In my own area in Hazaribugh
district there are thousands of people who live for several months in the year on
roots and fruits from the jungle and in that very area the people are abused,
assaulted, arrested, put in custody and harassed in hundreds of. ways in order
that they might contribute towards this devilish National Savings drive. People
sre selling their cattle, they are selling their land,~they are selling all their
belongings in order to contribute towards this National Bavings drive. Humanity
demands that this sort of things must be stopped at once.

There was a time when I was under the impression that the Government
might be treating our Indian military personnel in a better way. But when
I began to hear and learn things concerning the military department, I found
the same acts of injustice and lawlessness even there. Racial discrimination
of the worst type.is prevalent in the military department. Even in matters of
pay, pension, food, clothing, etc. Indian soldiers get very much less than British
goldiers. The cost of British soldiers per head is about feur times the cost of

' one Indian soldier. Even in matters of medicine the distinction prevails, T
do not know what is the actual position now but so far as pre-war conditicns
go I know that for two lakhs of Indian soldiers medical expenditure was only
about 50 lakhs, whereas for only 60,000 British soldiers the medical expense
was_ over 70 Jakhs.

-M¢. 'Sri Prakasa: They suffer from more and dangerous types of diseases.
What can you do? i

Mr, Ram Narsysn Singh: In matters of pension so far as these British

soldiers are concerned, their pensions cannot be forfeited .save and except by
- 4
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the decision of a court martial. But the pensions of Indian military personnel
can be stopped by the order of any military officer. -When any mention is
made to them of the law, they say ‘‘Mdn Kanun ki bit mat karo™, ‘‘Hamara
hookum hai’’ ‘Do not talk of law’’ **This is my order”’. If you look at the Indian
Army Act, according to section 20 of the Act, even the Commander-in-Chief
has no right to touch the pension of a military officer. By way of preamble to

" the Army Pension Regulations there is a Royal Warrant in which it is expressly

. world must create in the min

mentioned that in such matters if Indian military* personnel is dissatisfied with
the decision of his superior officer, his case must be referred to the Secretary
of State. But T do not think any such case has ®ver been referred by this
Government to-the Secretary of State. In order to govern the military people,
it is said, there is an Indian Army Act, there is an Army Regulation, Army
Instruction and so on and so forth but in practice every thing is done in’a
high-handed manner.  And especially in the case of pensions it is very
difficult to understand how things are regulated. I may quote some instances.

The Victoris Cross is one of the greatest honours for Indian and British
soldiers. The Victoria Cross allowance and a military pension were granted
to one Mst. Baktawari in 1918. Both these were stopped on flimsy grounds
in 1924. After a lot of petitioning and prayers the pension was renewed in
1934. The Victoria Cross allowance also has been restored in 1948. The order
was received only. 2 or 3 weeks ago. It is difficult to understand how there
things are forfeited and renewed again and if such things are still going on in
the Military Department, I do not know what is the use of there being an Indian
as & War Secretary. . '

In the same way one Subedar Sadi Ram and Subedar-Major Antu Singh
have been dgprived of their pemsions for nothing. I can quote hundreds of
instances but of course there is no time for it. .Only two or three days ago we
got a booklet from the War Department in which Indians have been praised
to the skies for their bravery, loyalty, efficiency and for other military virtues

required of a soldier. But what is the use of all these empty praises when”

they are treated so badly?

Before I finish, Sir, I must say. that the war must be brought to an end.
S “For this war only the British people are responsible: not only for this
3SBM war, but also for all the wars fought within the last two hundred
years, British people alone are responsible. Their vast possessions all over the
‘ ds of other people the lust to extend their own
territories. If they want peace, let Britain give up her possessions? Let India
be free, and there will be peace.in the world. .

Mr. K. 0. Neogy: Sir, I propese to confine my remarks in the few minutes 8t

i nly one point t ‘ .
?;yhgrgzs?:ﬂtiezeized—lprei_er to the Leasel-Lend arrangements and the Reci-
procal Aid Agreement, which are in operation not merely between India and
the United States of America, but also bet:weeq India and the Dominion of
Canada. My principal complaint ie that we in this Houge have not been taken

sufficiently into confidence in regard to these complicated arrangements which

i i iti { some magnitude.
involve economic andepolitical problems o | .

the Finance Member towards the end of his speech was
pleasTl;E g?l?a‘;ﬁzl%hstehe- had constantly in mind the full status that India wes

i to order matters
ted to achieve, and.that he had endgaavoured_ '
:Eguﬂgﬁgxpt:chim in consongnce with that expectation. May I enquire from

ir i i i e conclusion that he has tried to do his
(]111 m ?helfll::rn?:n;‘:re?;g:gt:; glm;h‘tgpaech, so far as giving necessary details
‘{-:ttjlrmmﬁoﬁse in the consideration of this in_mport&nﬁ question? In the 0‘1;?:;-
vations which I am about to make there will perhaps be ma;_lv ltl'.’hm;‘:m fes,
but for all that the responsibility will be thpt of the Honourable the

Member and not of myself. ,

hat seems to deserve greater consideration than

1
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Sit, the first mention that we had in this House of the Lease-Lend arrange-
ments was perhaps in the Budget speech of the Honourable Member two years
ago. On that cccasion he -enunciated the broad policy underlying that agree-
ment and said, quoting virtually President Roosevelt, that each of the United
Nations was under these arrangements expected to contribute from its own

_resourced and in proportion to its capacity to the common war effort. We
wanted a specific statement from him as to how he had come to the conclusion
that the aid we were expected to give under this arrangement was in confor-
mity with the financial capacity of India. I do not seem to have received any
reply on that point, although a pointed question to that effect was interposed
by me, while he was giving his reply to the Budget debate.

8ir, India has been linked with Great Britain for certain purposes in con.
nection with the working of these arrangements. The Honourable Member
stated two years ago the difficulties in carrying out all the obligations tha¢
India had undertaken under these conditions, and he expressed himself in
favour of an independent agreement being negotiated between the United
States of America and India on the analogy of such agreements which the
United States had concluded with some of the Dominions. Later he seemed
to have met these difficulties, but he met them in a different manner. The
ider of negotiations with thesUnited States of America was given up, and the
Honourable Member gave us®certain general forms in which the aid of both
the rides was to be given. Sir, the difficulties he mentioned on that occasion
as standing in the way were worded in a cryptic language and did not enable us
to appreciate the situation. But from the practical point of view it seems to me
that although there is no agreement, India is being treated dor certain purposes
independently by the . United States authorities. That is the conclusion té
which one arrives while reading some of the reports that have been made
to the Congress in the United States dealing with the services rendered by
India in regard to Reverse Lease-Lend arrangements as also Lease-Lend bene-
fits which India has derived from time to time. It is very difficult for us to
understand the exact method of worling in this matter, to what extent we are
under the confrol of His Majesty’s Government in the matter of administra.
tion of these arangements, and to what extent we are in a position to deal
independently with the United States of America. These are points which
should have been made clear by the Honourable Member at some stage of ths
Budget discussion, and I hope that I shall succeed on this occasion in eliciting
a helpful reply from the Honourable Member. '

Now, Sir, so far.as the question of financial settlement of the accounts ia
concerned, it appears thut the President has been endowed with very wide
powers, very wide discretion, as regards the methods by which the finauncial
settlement may take place. . We do not know whether there will be any definite
settlement under which India will be expected to make a contribution corres-
ponding to the contribution in terms of the money value of the Lease-Tend
benefits which we have been getting from the United Btates of America. On
this point it is very interesting to observe that the British Government have’
definitely declined to have any exact calculations made of the benefits derived
from Lease-Lend as well as of the services rendered in response to Lease-Lend
by the Government of the United Kingdom. I have in my hand the Proceed-
“ings of the House of Commons, dated the 11th November 1943, in which the
Chancellor of Exchequer has said:

“T should have preferred not tp have introduced the money symbol even partially into
this record”.—
and then he said,—

““The Honourable Members should see from the White Paper that accurate and compre-
hensivé caleculation, even had we wished it, is not possible for ns without a gross misuse .of

human power." : . .
' . r»
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But we have in this Budget statement of the Honourable Member certain
figures worked cut—I do not know whether he has been guilty of gross misuse
of human power—for the purpose of giving us an idea of the financial value
of the Lease-Lend services that we have obtained and of the services that we
have rendered to the United States Government in return. 8ir, the Honourable -
Member has given us an assurance that in the end perhaps we will not be
called upon to make sacrifices greater than the benefits we have derived from
the Lease-Lend arrangements. I do not know how the ultimate settlement of
the accounts will take place, but 1 find referrifg to the Canadian Agreement—
and here again I must pause for the purpose of making a complaint that the
House has not been given any details of this agreement, and we have to depend
upon newspaper repcrts for the details—I find that the Canadian agreement
is substantially different from the agreement with the United States, in that
it contemplates certain definite methods of repayment of the benefits that-the
Government of India may get under that agreement. ‘1-have no time to deal
-with these points, but the differences are so striking that I think we are en-
titled to a fullt,r statement from the Honourable WMember on this particular
point.

Ou reference to article 3 of the Reciprocal Ald..}\greement with the United
Kingdom, which I take it also operates so far as India is conterned, I find
that certain forms of mutual aid are indicated there; and as far as I can see,
on a strict interpretation of those conditions, raw materials and food stuffs
which are being sent to the United States' of America cannot be held strictly
to fall within the Purview of the agreement. I very much think that the
scope of that particular clause has been expanded in practice, because 1 find
that in the course of a parliamentary debate it was stated that it was neces-
.sary—this is the debate to which 1 have referred already, dated the 11th Nov-
ember 1943—to include the essential raw materials' and food stuffs into the
list of articles which we are expected to qffer to the United States; but that
was d4n agreement with Great Britain. I am very much afraid that, so far
as that explanation of the scope of the mutual aid agreement is concerned,
it was automatically applied to India also, because I take it that Great Britain
had not much of raw materials or food stuffs to offer to the United States
of America. Now, recently, very recently as a matter of fact, there has been
a change—a very material change—in the Lease-Liend arrangement between the
United Kingdom and the United States, by which the scope of articles which
Great Britain expected to get from America has been restricted; and ¥ find
that this restriction is intended to enable Great Britain to build up -certain
industries and to restart her export trade in regard to those industries, so that
the restriction of the scope of the Lease-Lend Arrangament in this behalf if likely
to benefit Great Britain. Now, let us examine the position from our poin} of
view. We will in future receive less of Lease-Lend goods as a regult of this .
restriction; but is our liability to furnish mutual aid in any way restricted cor-
respondingly? That is the pdint that I sought to raise this morning in the
course of a question which I addressed to mv Honourable friend the Supply
Member, and T hope to get & reply from the Honourable the Finance Member
on this particular point. In reply to a question which was put by my Honour- .
able friend to my right, a statement was Jaid on the table giving an idea about the
raw materiala which India has been sending to the United States in 'response
to the arrangement for according mutual aid. apd that list includes several
minerals like manganese, mica, bervl, iantalite, columbite, etc., some of
which sre comparatively rare, and Indin is not certainlv overstocked with some
of them. Then there are jute, suzar bags, tea and shellac and so on

Hr Deputy President (Mr. Akhil Chandra Daﬁta) You have got ‘one mmuto
more. . 1
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Mr. K. 0. Neogy: I should very much like to know whether under the agree-
ment it is for the United States of Americp to demand these articles without
our having any voice in the determination either of the quantity or of the
policy underlying the export of such valuable raw matetials from India.

Just a word about the price factor. As I have already stated, England
is not particular about maintaining accurate statistical returns regarding the
value of the commodities which are being received under fhe lease-lend’
arrangement. There has been a lurking suspicion in the minds of our country-
men that perhaps the lease-lend aid is being over valued deliberately some-
‘where, and that impression was strengthened by the revelation that was made
on the occasion of the Railway Budget that we are paying three to four times
the normal price for the railway engines that are being receiveq under the
Lcase-lend arrangement. These suspicions-are not confined to this country.

Mr, Deputy President (Mr. Akhil Chandra Datta): Your time is up.

Mr. K. 0. Neogy: Just one word, Sir. In the parliamentary debates of
the House of Commons on the 6th December 1944, a well known Member cf
Parliament, Bir William Wakefield who is a prominent businessman, gave
expression to these suspicions, and I beg leave to quote one or two sentences
«from his speech. He says: ) e

“I actually came across an instance anly the dther day of certain materials which were
obtained from the United States but were sold to another foreign country at about half the
Pprice. .

Again he says: i

‘‘American machines were costing, either under Lease-Lend or for cash payment, twice or
‘three times as much under war conditions as the British machines, but the prices being
-quoted for post-war trade were lower than Britﬁs!‘! prices.”’ ,

Then he said, :“Where are we?'’. That is the question with which 1 would
like to end my speech—'‘Where are we''?

Mr, Deputy President (Mr. Akhil Chandra Datta): Sir Yamin Khan: after
him Sir Cowasjee Jehangir. '

Sir Muhammad Yamin Khan: Sir, personally I will be sorry that my
friend Sir Jeremy Raisman' will be going soon, but I have to confine myself
very briefly about the Budiget that has been presented this year. '

The total defence expenditure in six years’ time has come, I find, to 17,00
.crores of rupees: and during the last two yeals and this present Budget year,
the total amount is to be 12,64 crores 49 lakhs and 50,443 rupees; and out of
. this T find that within these three years the capital expenditure is intended
40 be Rs. 114,62,60,431. These figures will show what has been going on
about the war budget, and what control has been put on this. 12,84} crores
is a big amount to be budgeted in three years. 1 find that the Honourable
‘Member refused the advice of th's House which had been given by a great
‘majority, to appoint.a committee of the House to scrutinise the expend.ture.
year after year, and day by day, and the Honourable Member had admitted
that such a kind of committee will be very useful; but_in spite of that he
refused {o act upon ‘the advice of this House. What was %the result? Within
a month we find that the budget of 1948-44 rose, including the capital amount,
by more than Rs. 1,33,86.21,443; though it is made out that extra expenditure
was only of Rs. 98 crores, but if we include the capital amount alsn, even the
extra amount comes te Rs. 1,33,86 lakhs. Again, what do we find? That the
Honourable Member budgets in 1944-45 for the defence budget Rs. 301 crores,
including capital expenditure; and the result comes to Rs.,4,56,68,88,000
-pltogether. All this might have been checked if proper control had been put
-and vigilance had been exercised by a tommittee which we had on this side pro-
posed, and the Honourable Member ignored that advice, and he is making us
face this huge budget.

Another thing that we find-is that Rs. 833 crores is the amount of loans up
to January 1945, Now, Sir, I do not know how the two loans which are

- -
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maturing in 1948-52 and 195855 will be paid ? Where will the money for this
come from? How will the loans which come to be repaid within 10 years be
repaid ? ) ,

PI cannot conceive thet aftef the war this inflation will cont'nue and the
taxation will remain as it is. = Besides this, we find thas the figure of the loan
is 838 crores of rupees and I do not know where this capital expenditure of
114.62 crores will be coming from. This will probably be found by borrowing
the .money. It will not be easy for this poor country to pay this  huge sum
unless it is taxed beyond its limits. '

Again, there are many Railway lines which have been built exclusively for
war purposes and the Standing Finance Committee pressed that this amount
should be debited to defence expenditure and not to railways, because railways
are-a commercial concern. If this whole amount is also debited to defence
expenditure, I think a large amount will be found.for this purpose. .

Then there are several items of expenditure and we do not know how the
money will be paid back. Sardar Mangal Singh raised a pertinent question—
how .the expenditure we are meeting on behalf of the Government of Burma
and the United Nations in this country will be repaid? Where will this come
from? No explanation has been given by the Honourable the Finance Membey
us to in what way this money willjbe paid back.

Then & lot of concessions have been given in the name of war to people who
are not residents of India but people really hijt are not provided for. For
instance, the families of people who are prisoners of war in the hands of Japan
are allowed only what they were allowed before they embarked for the war.
Increment in salary has been given to many people but because these people
are prisoners their families have been ignored and they are out of the.mind
of the Government. On the other hand, preference is given to evacuees from
Burma who are not Indian nationals but are Anglo-Burmauns or Europeans.
Even Austrians and Austrian Jews who have been shut up in camps, they have
been given the King's Commission and they have been employed as med:cal
officers. One of these men whom I had seen in one of the concentratien camps
which T went to visit as a member of the Aliens Advisory .Committee hailed
me in the train. I found from him that many of ‘these people who were not
British subjects had become Commissioned Office® as doctors. I found that
Austrians and German nationals had been provided . for, while_ Indians have
been ignored in this country. * L

Annther preferential freatment is that people who were business men,
non-Indians, non-Asiatics in Burma and other places have been found jobs in
the Supply Department, the War Department and the Defence Department,
in the Becretariat and elsewhere. An Indian who is an M.A., LL.B., gets
only Rs. 80, whilg a man who is 4n evacuee gets Rs. 1,000 or Rs. 2,700 in
Government service. This kind of injustice has been done. My friends on
this side have heen egrestly responsible for having allowed this kind of
condition to come in. But for their absence Government would not have dared
to do what they have done and I hope that préssure will now come in, to get
& redress in this dffection. T

As regards the Supplv Department, I find that most of the purchasing sides
are corrupt from top to bottom and there have been complaints and it is an
~pen secret that a contractor has to pay to so many people before he can get
‘a contract or before he can get his goods passed. Tf this is going on, where
is it coming from? What vigilance has been exeroised®and what is the check
excrcised by the Government? T think Government has not been able to put
A proper exerdise of control over these people who are squandering public money
and we are asked to pay through taxation in order to make payment to this
elass of people. There is not one case but there are thousands of cases which:
1 ean quote when the- proper opportunity comes.

I find that women typists are given more salary in the Defence Department
than men tvpists or men dlerks. This is another preferential treatment.

Then I find that non-Asiatics who are above 55 years arg employed in this
eountry and are given overseas allowance. Why is this? When a man is:

-
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past 55 and he is re-employed, then he can be re-employed under new condi-
tions, He will not be considered to have been appointed by the Becretary of
State and his appointment cannot be taken as having been made in England.
He should be treated as hdving been appointed in India on & new basis under
pew conditions and under a new contract. There can be a lot of saving under
this head and this ought to be done. Indians have got a great grievance in this
respect. : '

I find that the Honourable Member has not given any kind of explanation
whafsoever under the head which we have got in this Appendix to Demands
for Grants for payments to the Crown Representative. The expenditure was
1,39,13,536 last year and this yeax it has risen to 1,75,86,000. This means &’
net. increase of over 86 lakhs. What is this due to? Does the Honourable
Member think that this House does not want an explanation as to how the
Crown Representative is squandering this money in the manner as he likes?
This ought to be stopped. If the Civil List is increased even by one rupee,
the Parliament has to be given an explanation but here we find an increase of
364 lakhs and yet not a word of explanation is forthcoming before this House.
I find in the whole Budget that Defence gets 412 crores, the Crown Represen-
tutive gets one crore 75 lakhs—this is all’'non-voted. The entire civil expendi-
ture comes to only one.cror® 23 lakhs, out of which nearly half is non-voted.
Then what are we here for? What vote axe we expected to record? We are
called here to discuss this Budget and to give our vote. When we are not
given the freedom to vote, he can as well budget whatever he likes and spend
whatever he likes. Why should #he ask us to tax our people and give him
money? .Is it possible for us to do what he wants? Under these circum-
stances, if we do not have this explanation as to how thid increase. has come,
there js no use of our discussing this Budget. Last year, I propcsed and the
House also supported it, that there should be a Committee appointed. But
this. Committee was not appointed. Now, on the other hand”1 find there are
many useless Departments which ought to be abolished at once because they
are doing no useful work of any kind.. T think the Department of Post-war
Planning is absolutely unnecessary. We do not want this, Tt should be rabo-
lished at once. The other Department which should go is the Food Depart-
ment. It is quite unnecessary, because it has not improved the food position
in the country. The next Department which should he abolished is the Civil
Defence Department. T do not know what this Department is doing now?

Mr, N. M. Joshi (Nominated Non-Official): Running canteens.

8ir Muhammad Yamin Khan: Yes, they are running canteens. I do not
find any kind .of civil defence from them, nor is there any Member present
from that Department to defend it in this House. Therefore I think the Civil
Defence Department.should be abolished at once” It is absolutely unnecessary

Then, I come to the Department of my Honourable friend Mr. Khare. The.
House is aware that the post of High Commissioner for South Africa was re-
commended by this House to be abolished. In spite of the urfanimous wish
"of elected Members of this House in that respect, the Honourable Member
thought it worth his while to appoint a new High Commissioner and send him
to South Africa. He has flouted the unanimous wishr of the non-officials of
th's House. He would be well advised to recall the High Commigsioner, other-
wise the House will have to reject the' provision under the head ‘High Com-
missioner for South Africa’. -

The next thing to which I wish to refer is this. I hope I will be excused if
1 say that I do not find there is any necessity for a representative of this
Government attached to the Government of Burma. The Honourable Member
says, ‘‘attached to the Government of Burma’’. I'do not know what kind
of attachment subsists between that representative and the Government of
Burma, because I find he is only attached to this House, much more than to
the Government of Burma. '

The Honourable Dr. N. B. Khare (Member for Commonwealth Relations):
There is a detachment in hie attachment to this House.

L N -
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Sir Muhammad Yamin Khan: That is a detachment which the Honourable
Member finds enly in his brain. ' .

The next point which I wish to refer is the abol'tion of National War ¥ront.
In spite of the distinct assurance given to this, House that the National War
Front will be abolished, I find provision made for the same in the Budget under
the Depariment of Information and Broadcasting. I do not know why this

is done. ' R

An Honourable Member: That is more for the Provinces. .

Sir Muhammad Yamin Khan: It may be. In spite of the assurance given
a few days back that this will not find a place in the Budget and that the
wishes of the House will be given effect 10,"I find an item appearing in Budget.
Even the name is not changed. Therefere, I submit that this provision should
be deleted and the National War Front abolished. '

Mr. Deputy Pregident (Mr. Akhil Chandra Datta). The Honourable Member’
has got one m’nute more. -

_Sir Muhammad Yamin Khan: I shall conclude soon, Sir. I find that pro-
vision is made for salaries and pensions for the evacuees from Burma who are
not Indians. I submit that no non-Indian evacuee should be employed if an
Indian is available to fill the place. Even if am evacuee is appointed, he
should not be given more than two-thirds of the salury which you will give to
an Indian. I submit this huge expenditure shown under this head can be .
greatly curtailed and saved- I think if the Honourable Member works on these
lines and puts a check.on the spending Repartments, he will make a lot of
saving. _ ..

One more word about the provision of ten crores for Bombay explosion from
Indian budget. I think the entire responsibility for this unfortunate incident
rests on the British Goverument, because it is the Brit'sh Governmem repre-
sentatives thatewere in control over that area. It is therefore the British
Government and not the Government of Ind'a that was responsible for this
explosion. Therefore the relief that ‘s proposed to be given to people who
suffered damage in this explosion should come from the British exchequer or
from the United Nations and not from the Indian budget. As for mcom-tax”
proposals I find that the relief proposed -under this schewe is not equitable.

" A man who is getting Rs. 2,500 will pay instead of Rs. 51 only Rs. 34, i.e..
“Rs. 17 less, while a man who is getting salary up to Rs. 50,000 a year will
also get relief under this scheme. This has been put in only as a camouflage.
A poor man’'s widow "who has only a property of Rs. 2,500 a vear will suffer
the most, while a man who has <alary of Rs. 50,000 will get more relief.. This
is a scheme which has been put in only to throw dust into the eyes of this
House. We cannot support this scheme. It may be that this is a scheme
which may appeal to my Honotrable friends of the Furopean Group.  They
have probably not examined this scheme thoroughly or theyv have their own
interest to gerve. T find a gaeat differentiation made. Therefore we have to
oppose this Budget and we cannot support this Grant.  There is nothing for
us to vote in this Budget and so we have to oppose the whole Budget.

Sir Cowasjes Je! (Bombay City: Non-Muhammadan Urban): S8ir,
the Honourable the Finanee Member is to be .congrutulated that in a year of
war he has produced what might be character'sed as a humdrum Budget. Tf
one has to confine one’s remarks strictly to this Budget, the speech also must
be of o humdrum character. There is one new feature which did not appear
in any past Budgets and that is the relief given to earned incomes.

hBir Muhammad Yamin Khan: Not only that, but throwing burdens on
others, . _ : ' .

8ir Cowasjes Jehangir: The relief given to earned  incomes, I am sure
- whether it is the low paid Government servant or a servant in private employ,
will be accepted with some gratitude. But ‘then to compensate the treasury,
he has done nothing-very unusual, he has put up the income-tax. I am afraid
we have got accustomed to these increases during the:last s'x years, but the
reason for the increase is different from past vears. T may be excused for
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bringing to the attention of this Honourable House one or two matters which
have engaged the attention of this House in the past and which deserve their
aitention again.

One of these points is the ullotment of war expenditure between India and
the Allies, and 1 repeat that I am not satisfidd that, the constitution of this
House being what it is, it has a sufficient chesk on this allotment, according to
the settlement made by the Finance Member. &Ve have had occasion to express
satisfaction at the manner in which the Finance Member represented the
interests of this country in negotiating this settlement with men—may I say—
of great influence. But the settlement once having been fixed, there is no -
machine whereby we can test how the allotment of expenditure between India
and the Allies takes place and whether it is strictly according to that gettle-
ment or not. I fully recollect the explanations given by the Finance Member;
logically they may be correct but in theory they are not satisfactory. We
have a.committee which is supposed to examine it; it was called a post-mortem
examination by my Honourable friend Mr. Krishnamachari. Now considering
that this Government is an autocratic Government, I think we are just'fied
in asking that we must be satisfied that this alloiment is at least according to
this settlement: but we have no means of satisfying ourselves-and it is up to
Govermgment to invent some machine—have & committee if you like—whereby
not only this House but public opinion may be satisfied with regard to this
very important point in war time.

Now, Sir, it is nothing”unusual during these last six years to see the war
”expanditure jump up. We are getting rather accustomed to it and so are other
parts of - the world who are at war. But one point has been raised
ingside this House and outside it which requires some explanation.
There has been a big jump in the previous year and in the current
year over and above  the estimates; and, as every one knows, the
reason given is that the. war was within the boundaries of Indis,
and according to the settlement India would have to pay a greater
proportien of the expenditure. It wae for the defence of India; there is no
doubt that an enemy country attacked India, and naturally we have to defend
ourselves, and in domg so the expenditure should be higher. But as there
is no longer s threat of invasion some explanation is due as to why the esti-
mates for the next year are practically as high as for the last year and the year
before. I am unable to understand it nor have I been able to find anything
that explans it. Probably the Honourable Member will make that point
clear because % has been raised in so many quarters. )

Now, Sijr, one word with regard to India’s sterling balances. Wa are in
the same position as we were last year. We were told then that some move
would be made with H.M.G. to go a little further than we were.by means of
negotiations. I fully realise that a great deal will depend upon the quastity
and value of suitable mater‘als that England can supply to India and India’s
capacity to absorb them. But we are not going to depend entirely upon
England for our future requirements; we shall have to go to the U.S.A. and
perhaps to other .continental countries. Therefors it is disappointing that no
uegotiations have started and that there are-even no prospects of negotiations
until the war is over. T think that is not a very satisfactory posit'on, consider-
ing that the very life-blood of India is concerned. These balances are of a
huge character. They are growing; they are our assets., We believe them
1o be our assets, we believe in the honesty of Great Brita'n to pay back this
money. : :

Mr. Badri Dutt Pande: Ready money!. :

8ir Oowasjee Jehangir: The less the Honourable Member says the better;
we have heard him speak.

Sir, we expect that negotiations will open as soon as possible and that we
should at least get some idea of where we stand. ' , :

_MMr. Manu Subedhr: Don’t you want delay which the Finance Member says
will not be prejudicial to this country? '
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Sir Cowasjee Jehangir: I have expressed my view that negotiations should
-start immediately. '

Now, Sir, just, one word withi regard to the encouragement that Government
ate giving to the expansion of_the old industries and the establishment of
new industries —this 10 p. c. depreciation allowance on buildings and 20 p. e.
on machinery. Naturally we are grateful for small mercies. But we cannot
erect buildings because they sfe under control. Machinery we cannot get;
and this- depreciation is coming into existence from 81st March. Where ure
the buildings and the machinery to be depreciated?

The Honoprable Sir Jeremy Ralsman: The idea -is that this would be
abvg\lltlable at any time at which the machinery is obtained or the buildings are

uilt.»

Sir Cowasjee Jehangir: Any time up to how many years? =

The Honourable Sir Jeremy Raigman: Until the concession 1 exhausted.

8ir Cowasjee Jehangir: The point is that we are not able t® build just now
on account of contral and we cannot get any machinery. If this concession
is withdrawn by his successor next year where are we? There is no oon-
cession. We cannot benefit unless the Honourable Member will give un
assurance that this concession will continue for at least the next 15 years, Then
it may.be of some value; without that it can be of no value to us. ™I will
repeat that I may be able to build buildings and get machinery five or six
years hence, but this concession may not' be in existence then. Then I am
nowhere ‘and this concession will mean nothing to me. If the Honourable
Member would guarantee the import of machinery and the supply of mnaterial®
to build, the mattér would be different. Therefore I think that fome-assurance
that this concession is going to last for a period of years, at least till such
time and a few years afterwards as we can build and get machinery shou'd be
given; otherwise, there is not much in the concession, unless I.am very much
mistaken. '

Now, Sir, I will refer finally to the point raised by my Honourable friend
Sir Henry Richardson. Instead of the collection of income-t.x having improved
it has decreased and that is inexplicable. People’s incomes have not gone
down. DPeople are earning as much as they did before. How does he explain
the decreased collection? Now, Sir, he Fas said that he has been merciful
to us and he has not increased the income-tax more than three pies, but that
*‘there would be greater efforts to combat evasion and enforcement of existing
tax obligation’’, What does he propose to do to bring that into effect? What
are the executive orders that he means to pass before he leaves? What is he
going to do to effect this excellent sentiment of his?

Mr. Deputy President (Mr. Akhil Chandra Datta):» You have one minute
more.

Sir Oowasjee Jehangir: Last year we pointed out to him that it would
‘pay him to have a larger and a more efficient staff. " Evasion is going on. How
is it possible for men to become multi-millionaries in war time with h’'s income-
tax, his super-tax and his excess profits tax if there were no evasion? And
does he mean to tell me that he has not h8ard of men ha%ing become miilionaries
in this war within the last twe or three years and who did not earn much before?
How did they do it? Can he explain? T cannot. Well, it was evasion. On
the other hand the honest man is subject to a certain amount of harassment
due to inefficiency, due to his best paid officers not knowing the law.

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is up.

Bir Oowasjee Jehangir: These things are taking place in India today. We
are losing money and if this evasion can~be stopped, I make hold {o assert
that the income-tax and excess profits tax could be considerably reduced if the
Honourable the Finance Member could so' assert himself as to make it not
possible .for evasion to the extent that it is going on today, and if he eould
send some of fhese notorious evaders for a few months' rigorous imprisonment,
he would be doing a greater service to India than anybody else.



- GENERAL BUDGET—GENERAL DISCUSSION 116

Mr. Sami Vencatachelam Chetty (Madras:-Indian Commerce): I have three
{scts as the background for my speech. This is the last budget of the Honour-
sble Sir Jeremy Raisman. The whole tenure of his office has been covered
by the war period and lastly I have heard from one or two distinguighed non-
fficial Indians who accompanied him to the Bretton Woods Conference and’
London and that the case for India could not have been better put than by the-
Honourable the Finance Member, and if Tndia failed in this matter it was not
the fault of the Honourable the Finance Member. '

At the same time I cannot be blind to facts that so far as the Indian side
ie concerned, the whole of his period is marked by hesitation and by failure
to take strong meusures either in respect of inflation or in respect -of the
increase of expenditure both on the civil side and on the dgfence side whick
again reacted on inflation.” If one looks into the figures of the civil administra-
tion expenditure and the number of departments created, particularly what are-
called the Miscellaneous departments, and if one reads through the budget
speeches and the accountings between the civil and the defence side, the nura-
ber of items which are kept away from the public eye and even from the eye
of the Assembly. one is staggered at the enormous expenditure that is being.
now incurred. The expenditure on the defence side at any rate is now nearly
Re. 400 crores apart from those other concealed items, the magnitude of which:
it is impossible for us laymen to assess. Whatever it is, I am astonished again-
to find wore than Res. 300 crores and more being provided for next year though
the Honourable the Finance Member pernaps said in his speech that the warr
activities would hereafter be beyond the borders of India, in which case the
expenditure must be debited to the United Kingdom and elsewhere. I do no&
kuow what exsplanation he has got for the provision of this further Rs. 800
crores and more. At any rate the Honourable the Finance Member must have
realized that even a fraction of that amount is beyond the capacity of this
country to pay. If you take into account the substantive value of the large-
amount of money which is being converted inte paper money by way of inflaticn,
1 am sure the Honourable the Finance Member in his generous moments would
agree that India is being famished for at least another six generations of her
essential goods and productivity and that ahe cannot recover to her normal
conditions at least for another fifty years. All the advertised talk of improving-
the foodgrain position and other things is fictitious. There are not in fact any
improvements in the food supply nor in your plans for the betterment. of the-
_ economic condition of this country. ' ‘ '

Sir, I wish to draw the attention of the Finance Member that he-has thrown-
bombshells even with regard to our prospects of improving the industrial side of
this country by the fact that either he or he in conjunction With the Honourabls
‘Member of Civil Supplies, is importing large quantities of consumer goods intos
the coumtry for civilian use and in the Honourable the Finahce Member saying

* that the post-war development is entirely that and could not be advanced. Tliese
two are enough to kill any prospect of industries being raised in' this country.
1 do not know what this country has done fo deserve such cruel treatment from
successive Finance- Members and how the present Finance Member, having
regard to his experience of the economic life of this céuntry, could have agreed
to such large expenditure being incurred and so many things being kept hidden
from the public eye. I wonder if it would not be possible for him to institute
a committee to scrutinise the expenditure while being incurred and whether-
it is not possible for this coufy to come to a more reasonable setflement i
regard to the share in the expenditure for the defence of this country. I have-
heard some of my honourable friends in this House twitting us for not enthu-
siastically supporting the war effort. But we believe that we must come to a _-
definite understanding as to what .expenditure this country must bear. Tts-
economic interests come first. Tt would be folly to parade insincere loyalty tos
these war efforts at the expense of the people and beyond their capacity..



4152 LEGISLATIVE ASSEMBLY [7TE Mar. 1043
Mr. Sami Vencatachelam Chetty ]
he questiun of sterling balances seems to be clouded in great mystery. I
suke it that the United Kingdom as a Government does not owe us any money
and that the sterling balances are in the shape of oredit to the Indian Government
and that once we are able to get goods from England, it would be possible to
cash in those sterling balances. But if England is not willing to supply goods,
-except at her own rates and conveniences, what is the good of these locked up
sterling balances or credit entries? Why should: they not be loaned to the
United Kingdom Government at a certaih rate of interest because thére is no
chance of your cashing in this amount immediately? Would it not reduce
inflation? Ts it the intention of the Finance Member that we ghould he sufferers
in interest as well in this matter? Will it not be possible to lend on a t:rm
- of 15/20 years the whole amount and be sble to get some money by way of
interest? I know' some industrialists in this country are fondly attached to the
sterling balances. But whether they are doing it knowing that it is impossible
to get these balances, or whether it is a shrewd business venture, it is difficult
tc say. Whatever it is T have got the-belief that it is not possible either for
+pyu Endland to cash in the sterling balances por for India to be able. to
“7"  receive it. The former course would cause inflation in England which
they have taken particular care to avoid. Therefore we have got to make the
“best out of the worst bargain we have got into. I would therefore suggest that
if it is possible for the Honourable the Finance Member he should insist upon
. this amount carrying interest up to the time of paymant. So far as the Lease-
Tend arrangements with the: United States of America and the United Kingdom
are concerned, there is no doubt of the fact that we are getting these things at
«a very high cost, whereas we have te supply our own goods at controlled rates
-and at a sacrifice for the Indian consumer. _

There is some sort of complacency in the second paragraph of the Honour-

‘able Member's Budget speech. He has said that the food situstion is improving.

¢ is far from improving. There does not seem to be anv change either in the

surplus or deficit areas just as there has been no change in the anatomy of the
- Food Member.

1 understand that even cloth is very scarce in Bengal. There is something..
wrong in that part of the country. T would suggest that the whole supericr
secretariat of Bengal be transferr®d to some other Province and another secre-
tariat put in there, in order that there may be no corruption and people may
receive their quota of food and cloth. Otherwise the Honourable the Finance-
Member and his colleagues would be responsible as they have been for the
deaths of 5 million people in Bengal and some more miilions in Malabar, Cochin,
‘Travancore and Ganjam and Vizagapatam on whose behalf my Honourable friend
Mr. Gupta has sacrificed his life. e _ )

There is snother question' which I would mention before I conclude. What
are the plans by which he would absorb these increased estabhs_hments in the
Civil Departments and also with regard to the demobilised soldiers. T undcr-
.sband that there are far too many temporary staff that are being n'mmt.mnuc!.
‘Ae a matter of fact as my Honourable 4riend Mr. Manu Subedar said there is
not a single man who having.failed in the matriculation examination has not
-found appointment in the Secretariat of the Central Government. And T knew
.as ‘s matter of fact that ordinary graduates who have just come ont of the
“University and who have been drawing Rs. 30 or 40 have been drafted to t-e
Central Secretariat at Rs. 200 and 250 a month. It may be that the cost
of living in Delhi is very high but on that account there is no use of increasing
the staf® who are inefficient. Has the Honouggble the Finance Member cver
.g%ne into the Secretariat Departments and found out what is the work that is
'being turned out? Has he considered whether in view of the fuct that at least
.one sector of the defence has been reduced, it would be possible to decrease
4the establishment to that. extent and provide for the displaced staff in suitabls
Ppiaces? - ' '

With these few words T resume my seat.
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The Homourabble BSir Jeremy Raisman: Sir, this has been a somewhat
chequered debate and it was marred by a tragedy of a very unusual kind, an
unprecedented happening in my experience in this House. That upset the
course of the dcbate and has cast sometaing of a cloud over the whole proceed-

‘ings. 1 also feel that the tone of the debate was somewhat chequered. It
started off on what I, at any rate, must regard as a somewhat unfortunate note-
and from my point of view, at any rate, it improved as it went on.

It will not be possible for me in the course of my reply to this debate to
answer all the points that have been raised by various Members and I shall not
attempt to do so in this speech, though, I hope, I may have opportunities to
provide replies to the more important points at some time during the course of
the next two or three weeks. _

I realise, Sir, that ‘when I made my Budget speech, I was, 8o to speak,
asking for trouble when T declined to give a review of my own administration
and left it to the judgment of the historian and the economist. However, more
than one speaker has nobly stepped into the breach. Mr. Manu Subedar started
off and took up the challenge, as he called it, and I must admit............... :

Mr. Manu Subedar: It was an invitation.

The Honourable Sir Jeremy Raisman: Very well. If vituperation is his- ,
torical record, he is avery fine historian and if venomous vindictiveness is econo-
mic judgment, then T award him the title of an economist. I shall also add to
Lie knowledge of English idioms on which he prides himself. He mentioned
two phrases, one of which did not strike me as being particularly English: I
thought it was Trans-Atlantic. But to his two phrases I would add a third
“‘hitting below the belt’’. '

[At this stage, Mr. President (The Honouraple Sir Abdur Rahim) resumed
the Chair.] 3

I would not have dealt with the speech of Mr. Manu Subedar at any length;
1 must admit that being on the whole a man of peace, my ingtinct was to ignore
_it. DBut the subject matter of his speech, apart entirely fyorh its personal
offensiveness, revealed the defect—what one speaker referred to as the un-
reality,—of his arguments. You can only argue with a man, if you have some
common ground. It would be impossible, for instance, in my opinion, for Mr.
Churchill to argue with Hitler, although if that were taking place in any parti-
cular room, I should like to be a fly upon the wall. It is impossible for me to
argue with Mr. Manu Subedar upon the footing which he chose, because, in my
opinion, it is as directly contrary to my view of the course of events'as is ‘Adolf
Hitler’s. In fact, I should say that- his point of view is guch more nearly
that of Goebbels and Hitler's and that a great deal of his speech was redolent,
and some of his phrases were redolent, of their pet obsessions.

The fundamental point surely is whether one is assisting the participation of
India in the war or not. Now I quite realise that there ia closely linkéd up a
political issue of the first magnitude. Nevertheless, in dealing with the actual
conduct of the war and the conduct of Indian administration in relation to it,
what we have to make up our minds about is the criterion which we should
apply : was the Government of this country to facilitate the proper participation
of India in the war, or was it to act as a neutral or a non-belligerent? It seems
to me that there is only one possible answer to that question. Mr. Manu
Subedar will no doubt answer it in  different way, and that being so, there is,
as I ha‘je sal'd, no common ground on which he and I can discuss these matters.
From his point of view the Government of India is comparable with the Vich
Government. That is exactly what Dr. Goebbels would say, and in fact it

merely illustrates what I said a little while ugo, that his standpoint is that of the
enemy. '

. There is only one other matter. I have always understood that Mr. Manu
Subedar was a »epresentadive of the Indian Merchants Chamber in this House,

- -
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1 trust he will correct me if I am wrong. Well, 1 do not wish to cast any:
Yeflection on any trading community, but it is somewhat surprising that a
representative of the trading and commercial community should not only depre-
cate, but sneer ut the qualities which after all make for their own success. I
should not have thought that he at any rate would choose that particular ground.

Now, Sir, it has been, shall I suy, my ill luck to have beep the Finunce
Member of the country during a period which was almost entirely a period of
awar. 1 hope the Budget speech which I delivered the other day is the last war
budget speech which will be delivered in this House: 1 may not be right, but
I hope that will be so. It is obvious that the financial administration of &
country during a period of war is an entirely different thing from its administra-
tion during peace. In peace time the business of the Finance Minister is so to
distribute the resources of the Government as to promote the best advantage
of the country as & whole, and to see, as far as he can, that the objects which
the country most needs and desires—education, health, economic upliff and
80 on—are catered for from the resources of the country which he is able to
handle and is going to distribute. In time of war there intervenes one over-all
crushing factor which he cagnot possibly disregard. He is bound, whether he
dikes it or not, to endeavour to adjust the resources and the economy of the
country to the prosecution of this single purpose. I would claim that the
-sphere of activitysof even the Finance Minister of a neutral country is almost
equally restricted. Tt is not possible to pursue the even tencr of peace time
‘finance in time of war, no matter whether you are directly engaged or whether
you are merely one of the countries on whom these terrific blows fall from out-
side, when there is a tremendous upheaval in the economic structure of the
‘whole world. Of the countries. which have remained neutral until the othcr
day, in Turkey, for instance. 1 do not know if the Members of this House are
familiar with the economic developments there in recent years. I should be
surprised to find that they were very different from those of India. T should be
surprised to find that many of the problems which we have to face here today
are not pressing, for instance, in n country like Tuskey. Egypt was a neutral,
and of course we know that they have exactly the same problems as we have.
‘Countries like Traq, Tran, ete., which occupy slightly differing positions in rela-
tion to the conduct of the war, have all undergone similar experiences. A country
like China which is of course a complete belligerent as well as an independent
countrv, has perhaps undergone the worst economic experience of sll. Greece
has aleo been {hrough terrible difficultits and in fact has gone through-a pericd
of completely uncontrolled inflation. :

An Honourable®™Member: What about SBwitzerland?

The Honourable Sir Jeremy Raisman: Switzerland is perhaps the single
country which has been able to maintain a comparative equilibrium during these
dificnlttimes. but T should think even Switzerland has to face problems of
Yerrific economic adjustment at the'present time, and so certainly Sweden, Spain
and Portugal. * ' ' )

Now, in the various general criticisms which have been made of my admis
ristration, T find it difficult to piece together a consistent or a consecutive picture
of what the critics bave in mind. On the one hand, it is urged, it is protested.
that the burden of Defence expenditure on India has been grossly excessive.
‘On the other hand, simultaneously and some timer from the same lipr. it is
argued that the accumulation.of the ‘sterling balances is a dreadful thing. Tt is -
curious that critics do not seem to realise that if war is taking place and if.
expenditure is taking place.in Tndia, it must ultimately fall into one or the other -
category.,It must either fall directly ‘upon India, or, if it does not fall upon
India, it takes the form of a credit which is the sterling balance. Again., wa
tave_ this dilemma. On the one hand it is urged that the demands on India’s
physical resources have been enormous and grossly excessive. On the other

- L4
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Land, it is simultaneously argued that the Indian economy has not been afforded
the opportunities which 1t should have been afforded in war time. The Hydari
Mission, for instance, which has now gone to England in order to investigate the
possibilities of a diversion of the strain which has been placed on India and to
some_ extent of compensation, is criticised as being aimed at Indian industry.
The critics do not seem to realise the inconsistency of these two lines of criticism.
1 know that these things are not easy to understand; but 1 should have thought
it,was obvious that you could not at the same time protest against the use of .
Indian resources for war purposes and also object to attempts to divert the
strain upon India. Again, L have critics like my friend, P’rofessor Banerjea, for
whom I havo the hignest respect, who pointed out that in his view taxaticn
had reached the highest limit to which it could go. Then he turned to the
sphere of borrowing and 1 understood that he objected to the lutge scale of
burrowing to which we were resorting. At the same time he assured us that
he was not opposed to India’s participation in the war or to India’s war effort......

Dr. P. N. Banerjea: To the extent of her ability to pay.

The Honourable Sir Jeremy Raisman: Well, Sir, I find it difficult to
construct—and here I am dealing with a highly intellisent and if I wnay say so
competent critics—to construct a picture, so to speak. I find it difficult to sce
exactly how DR Banerjea would have handled these problems: he would rnot
increase taxation, he would not increase borrowing: and above all of course, as I
lnow, he would not resort to inflation; so that I am not clear how these figures
tot up, as it were, to the fina] sum......... :

Sir Oowasjee Jehangir: Result: do not fight the war!

Dr. P. N. Banerjea: Nothing of the sort. ) h

The Homnourable 8ir Jeremy Raisman: That in my opinion is the conclusion
to wh{ch I and you could come: therefore my Honourable friends are more
logieal...... .

Dr, P, N. Banerjea: On a point of personal explanation, this is not correct.
1 would not unbalance the budget, but I would pay something like 250 crores
for the next year’s war expenditure—not beyond that: that is my position.

The Honourable Sir Jeremy Raisman: I understand that; but then again
we still remain in this position; it is not merely a question of whether Dr.
Banerjea would pay Rs. 250 crores. Supposing 750 crores of war expenditure.
occurred in the country, what would he do about the other 500 crores, since he
also objects to borrowing? How would he counteract the effect of the other
war: expenditure which took place? What would he do? Would he reduce
the scale of the war in Imia to thateextent? o

Dr. P. N, Banerjea: No:- I would modify the inequities of the finarfial
settlement of 1940. I have made that clear.

The Honourable Sir Jeremy Raisman: He would modify that settlement.
That would mean that out of the 750 crores or 800 crores or whatever it may be, .
he would pay only 200 or 250 crores. . . .

Dr. P. M. Bangrjea: For the conling year, yes.

The Honourable Sir Jeremy Raisman: But that would still leave him in the
dilemma that another 700 crores or so of expenditure’ was coming on, because
the war was continuing. That would be beyond his power, and.therefore I must,
in spite of Dr. Banerjea’s superior economic knowledge, point out to him that
his -inflationary gap would be of the order of 700 crores of rupees.

Dr. P. N, Banerjea: Not at all.

The Honourable 8ir Jeremy Ralsman: The price level would go up to three
or four or even ten times what it is now. Oh yes; he cannot escape from the
iron bounds of that argument; he cannot get away from that; the fact is there.

" If the war goes on, the expenditure goes on; the money is poured out; then
you must either by taxation or by borrowing neutralise it, or the resuls is
inflation.

Mr. 8ri Prakasa: He wants vou to fight up to your ability. .



(1156 ) LEGISLATIVE ASSBENBLY [7m Mar. 1945

The Honourabe Sir Jeremy Ralsman: Yes; if I could control the scale of
the war as it took place in and around India, then that would be an entirely
different matter. But unfortunatety that is not within the scope of the Finance
Minister. 'The business of the Finance Member is to be the object of odium.
While military leaders may be national heroes in war time, finance ministers
never are. |

Now, I come to some of the specific questions which have beea put to me
and 1 will try to deal with the main ones. The first is how it happens thet
there was such an enormous increase in the defence expenditure towards the
end of the year 1948-44; and here 1 find, as seo .often, that people take a
curiously detached view of the war—so curiously detached a view that
they even forget chronology and the ordinary course of events. The
budget which 18 presented at the end of February is based on figures
which are compiled up to about the end . of December. It - does not pur-
port to give the exact position as at 5 ».M. on. the last duy of
Felyuary. That is hardly possible; it has to be compiled some time before. It
also cannot purport at any time to be an accurate prediction of what will take
place in the next thirteen months, and not even in the month which stjll
remains before the end of the year. Moreover, at the end of the year and
before the accounts are finally made up, there are always ‘certéin adjustments
relating to the whole year which have to be brought to account.

As 1 mentioned in my Budget speech, the main reasoans for the large increase
at the end of last yvear were, tirst, that the Japanese chose to invade India just
about the time or shortly after I delivered my Budget speech. Now, it is argued
"by some critics that that should not really have made any difference. They
say, what does it matter whether these hostilities took place on this side of the
border or the othet? I am faumiliar with those words from critics in England.
They have suid, if these operations dre connected with the defence of India,
‘““What does it matter whether they take place ten miles further forward or
ten miles further back? Surely in either case your concermn and your interest
is the same’’. The answer is ‘tlhat when vou allot a sector of war expenditure
to a country, there must be some point—a line somewhere: it must have a
boundary; and you are bound to get anomalies when that boundary is either
just crossed or when you just stop this side of it. In the present case the
Japanese. . . . . ' < - _

Maulana Zatar Ali Khan (East Central Punjab:. Muhammadan): What is the
maximum limit of that boundary? .~

‘The Honourable Sir Jeremy Raisman: That bLoungdary is the geographical
limigg of India. So, as I say; the argumeft seems to be couched in the same
terms both from this side and from the other, but of course the intention is
diametrically opposite. .

The other reason for that large increase was that an item relating to motor
vehicles from Canada which had been in suspense and had been under discussion
for some time was finally adjusted in the accounts of that year; and it waa a
very large item. ' )

" The next question that is asked is, if the expenditure o#ethe current”year *
was 80 large because of the operations which took place inside India’s borders,
why is there litfle or no change in the expendifure of the next year in the
forecast? I said A4 little while ago that the estimate is based on conditions
usually in December or in January and there is no doubt that the war has
undergone some rather -startling develJopments since then. We actually did
provide for a difference of 45 crores in the total defence expenditure for 1948-46
as compared with 1944-45. This difference is the result of an aggregate
decrease of about 66 crores but 22 crores of this is neutralised by increases
largely arising from tie operation for a full year of certain increases in pay. The
total decrease would have been 66 trores but actually sbout a third of that is
‘ neutralised and so the net decreage, taking- into account both revenue and
capital, is of the order of 44-45 crores. It is not the case, as my Honourable
friend Mr. Neogy suggested, that I was catering for another Japanese invasion
of Tndis, for ‘nothing is further from my thoughts, but I also cannot predict

.
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what the course of events will be. " 1t is conceivable that they may be-even
more favourable than what we took as the basis of our estimates. In fact,
since the estimate was framed, events have gone’ very well. When (ermany
cracks dnd caves in, it is. concewable that the other Axis parinér may- think
that it is the best moment to get out. That, as I say, is anybody's guess.
8ir Cawasjee Jehangir: May I put one question which will clear the matter?
- Why is the decrease so little on the  revenue side?’ On the capital side, you
reduced it for néxt year. Why is the decrease so little: on the revenue slde.
considering that there is no war on the frontiers? Thap is the point. - You have
- mentioned a total decrease of about 40 crores—capital and- revenue. The
- oapital expenditure has been reduced but not the revenue side. What. ls' the
explanation for that?

The Honourable Sir Jeremy Ralsman: What you have to cater for is the
maintenance of the forces which will be retained in India for the defence of
India. As I once explained in this House, the total number.of forces is deter-
mined by His. Excellency the Commander-in-Chief. Now, if those forces are
‘maintained in India, during the year, then the whole of the cost of those forces
is debitable to India. - N

Sir Cowasjee Jehangir: Maintained for what purpose?
* The Honourable Sir Jeremy Raisman: For the local defence of India.

Sir Cowasjee Jehangir; There is no defence Ba\pendlture required to that
extent.

The Honourable Sir Jeremy Raisman: That conceptlon is absurd. You
cannot suddenly say—The war has gone. So, all the soldiers who were required
yesterday for my defence now cease to be -my soldiers. They cannot be
demobilised with that degree of rapidity. Suppose therq is an army of & million
or two million soldiers here standing on your territory. for the defence of "your
territory. - Even if the war ends tomorrow; you do not cease expendlture The
expenditure does not cease to be incurred. It goes on.
~ Bir Cowasjee Jehangir: The war is taking place outside tha borders Are
not the soldiers now for that purpose?

. The Honourable Sir Jeremy Raisman: It is a matter of mlhtary judgment
‘at each stage, as to what forces the country should entertain. It must be a
difficult matter.” It is not possible for me to isolate the defence problem of the

. country from the total defence operations of a number of Allies. "Ehat. nmsb
.be a difficult matter.

Dr, P. N. Baner{ea: Come back to the Financial Settlement.

The Honourable Sir Jeremy Ralsman: That is a matter over whi eh I have °
no control. Similarly, I have no control over the actual allocation of the cost
of defence measures between India and Britain ahd neither have His Majesty's
Government. 8o long as the Financial Settlement stands, then the applieation
of that Settlement is something which is done by people over whom wneither
the Government of India nor His Majesty’s Government have any contrel.- .It.
is done by auditors. It is done by the Auditor General a'ld his Slaff as.- T have.

pointed ou time and again.
Dr. P. N. Banerjea: It should be modified. It ought not to st.and

The Honourahle Sir Jeremy Raisman: You can say—So long as the Financial
BSettlement is what it’is, the Auditor General can continue to carry out his
functions. He can check whether the allocation - which ia made in the first
instance by the aucwntmg gtaffs has been correct. . I should have said the
original allocation. is' made by the accounting establishments. ~ The audit of
that is done by the Auditor General. Now, it is open to him to say that so
long as the Financial Settlement stands this - item has -not been correctly
accounted for, it should have been accounted for on the other gide and his-
objection has either to be ‘complied with or altermatively ‘some modification

woulcl have o be made in the Settlement.

"Dr. P. N. Banerjea: Certainly.  That is what we desire.
The Honourable Sir Jeremy Raisman: Professor Benerjea desires a modi-
fication of the Settlemant but T am very deubtful whether he would be well

(- S
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advised. That is all I can say. The Auditor Genera& then makes & report ‘0.

the Public Accounts Commitige. , Having gone through the whole of the ex-

penditure, the Auditor General rpport.s whether the allocation was mude jn.

accordance with the Financial Settlement. That is his function-and. similarly

the Controller and Auditor General in England reports to Parliament on the basis.

of that same report He reports to the Public Accounts Committee of
Parliament.

In dealing with this question of defence expendltu.re I constantly find the.
most persistent misapprehengions about the items which are debited to India.
'}or instance, although I have already replied to a question on the subject in this.
House, I find it assumed that the capital outlay on the doubling of certain
railway lines in Assam has been charged to the indian Railway budget. That
is not the case. The entire capital outlay in this respect is being .borne by
‘His Majesty’s Government.

Sir Muhammad Yamin Ehan: That has not been settled yet.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Is it still under consideration in the Finance Department and the Rail--
way Departmenp?

The Honourable Sir Jeremy Raisman: The information that 1 am given is
that the cost of the doubling of certain railway' lines in Assam is debited to. .
His Majesty's. Government and I gave a reply in this House once to that effect.
The Honourable Member may be thinking of certain other types of expenditure..

Sir ‘Muhammad Yamin Khan: There are lines which are newly built for the:’
purpose of defence there.

The Honourable Sir Jeremy Railmln I am talking of the cost of doubling.-
That is actually an item which was mentioned in the Press Communiqué of the
Federation of Indian Chambers of Commerce. That is why I have taken it.

8ir Qowasjee Jehangir: That is correct. That is mentioned there.

. Sir Muhammad Yamin Khan: It might have happened gince we last met in
the Finance Committee.

The" Honourable Sir Jeremy Raisman: My Hcmourable fnend Mr. Krishna-
machari 'pointed out a propos the Hydari Mission that U. X. and U. 8. A. were-
already switching over to peace production and so he wanted to know what
was the decision of tlit Government of India in that respect. That is exactly -
ond of the nrain objects of the Hydari Mission, that is to-find out how much
of the war production that is going on in Indis can be released so that it can.
be switched over to peace produotion. Thege things have to be dovetailed

. together and I hope most earnestly that we shall secure at least a proportionate’
_relief, the same degree of relief as is anticipated in U. K. and I would person-
ally claim that we should be entitled to even greater relief.

Mr. T. T. Krishnamachari: Am I to understand that there will be a switching
over to peace production in this country on the same percentage as U. 8. A.
and U. K.? Will there be én agreement to that uffect similar to the agreement.
entered into between U. K. and U. 8. A.?

The Honourable Sir- Jeremy Raisman: I say that the target should bé at
least the same degree of release of war production for civil purposes and as
“far as I am concerned, I should like to see it a'good desl hlghar But you do

find that when you endeavour to pursue these matters there are' always vegted
interests which do a0t entirely agree with the ‘object of your policy.

My Honourable friend Mr. Krishnamachari touched on the questior of dollars
and T have no doubt that'we shall hear more of this during the Session. He
quoted the case of Egypt where an arrangement has.been made for 40 million
dollars a year of expenditure in terms of foreign currency and he contrasted
these with the 20 million dollars for each of the “years 1044, 1945 which the
Government of India have agreed to accept for.post-war purposes. Well, Sir,
the position is entirely different as I tried to explain to him at that moment.
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In the case of Egypt, 40 million dollars represents the total amount of expendi-
ture both in America and in other countries requiring foreign exchange for the
ear. .
v Mr. T, T. Krishnamaéhari: Only two currencies, the Swiss francs and the
Bwedish!kroners. - o T ‘
The Honourable Sir Jeremy Raisman: And the Portuguese escudo, if I and
not mistaken. My impression was that there were at.Jeast four foreign curren-
cies which were included in that. _

Mr. T. T. Krishnamachari: The report I saw was different.

The Honourable Sir Jeremy Raisman: The point is that in the case of India
we are entitled to obtain our essential current requirements_during the war
and -that 20 million dollars for each of these years is an earmarked amcunt;’

“which will be available after the war. So that the position is entirely different.
I cannot give a detailed explanation of the current-use of dollars by India. X
can only say that it is a figure far larger than that which Egypt employs.

Moré than one Honouruble Member touched upon the question of prices im
connection with Lend-Lease supplies from America and has contrasted them with
controlled prices from India. As I understand it, these supplies are mostly made
at prices which are controlled by the respective governments. In the case of
locomotives from America, I am afraid thab the position is not generally urdes-
stood. As far as I remember, quite a larde number of these locomotives a¥e
provided on Lend-Lease, but the fact that they are provided on Lend-Lease does
not mean that the cost of these capital goods is not to be .Jebited to the railway
budget. Lend-Lease cannot be brought into railway accounts;'it has te be
brought into the accounts of Government as a whole and the Railways being a
commercial department are charged the cost of Lend-Leased articles. But evem
where locomotives are not Lend-Leased or Lease-Lent, the war time use of them
~is. THhat is to say, thdt the depreciation which occcurs during the period .df
war, whilst they are being used for military purposes, -is an item which is

deductable from the cost of capital equjpment. '

Mr. T. T. Krishnamachari: But where is the credit for that amount?

The -Honourable Sir Jeremy Raisman: The credit is shown in the defenge
‘estimates. _ )

Then, my Honourable friend Mr. Nebgy asked several questions .abowd
Lend-Lease. I cannot pretent that st this moment I sfould be able to give .a
complete answer {o his questions, though, I hope that I shall be able to do wo
in the course of this Session. He'gave a brief history of the arrangements with
America. I think it is now no secret that the reason why the Government .of
India weré not prepared to enter into an actual agreement with U. S. A. was
on’ account of Article 7 which used some vague phraseology about the remotal
of tariff barriers. The Government of India felt that that might unduly restriet
their future freetlom of action in regard to their fiscal policy and they were not
prepared to undertake a categorical commitment in that respect. For that
reason, it was decided not to enter into a formal agreement, but to proceed -on
the same  basis without actually signing s mutual aid agreement. His first
question, as far as I remember was, to what extent India is now treatefl
separately, to what’ extentx arrangements were, 86 to speak, via England. The
object has been as far as possible to separate our position, but the difficulty
is ‘that war stores particularly are at the dispossal of Britain and it allocates them
to different theatres and also to India for her own local defence purposes. .And
it is not possible to entirely separate these two types of relation. My Honouy-

. able friend complained of our not taking this House into confidence in regard
to Lend-Lease-matters. In the first instance, I must say that it has been very
difficult indeed for us to clear up many of the matters about which he has had

. difficulties; and secondly, even when we have put out material it does not always
seem to have attracted &he notice of Members of this House. For instance,
1 actually laid on the table a ¢opy of the mutual aid agreement with Canada,

- regarding which also he complained that we had not taken him into confidenae.
The agreement was, laid-almost as-soon as it was signed by the Governmepnt of

-

a2
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M.T'T I.rhhnuuc.hul Why was it not circulated to Members?
" The Honourable- Sir Jeremy Raisman: I suppose it forms part of the pro
ceedings and is therefore available.

MrT. 8. Avinuhﬂhlgm Ohettiar_ (Salem and Coimbatore cum North Arcot.

tlion-Muhsmmadan Rural): It should ba circulated instead of bemg laid on- the
ble

The Honourable - Sir Jeremy Raisman: The next question, as far as I was
able to get it, was in relation to the restrlctlon of the scope of Lease-Lend aid
to Britain, gnd he ‘asked” whether reciprocal aid from Indig would be similarly
restricted. The position is that. in regard to Lend-Lease arrangements after the
termination of the war with. Gérmany—and some of these modifications I believe
take place even before that—there have been certain modifications and I do
~expect that there will dlso be some restriction of the scope of mutual aid;
slthough the field of remprocal aid from India will remain very- much the same
as it was-before. But owing to certain changes it is possible that there may
be some reduction in the scale of reciprocal aid. He asked whether the
United States could demand, for instance, certain raw materials -and
get them . without Tndia exercising an option in the .. matter. The
answer to that is definitely in the negative. It is not the position in any
mutual aid- arrangement that the United States can demand and expect these
demands to be.automatically complied with. These demands are always subject
to the availability of goods and to the country granting reciprocal aid being in a
position to spare them. His other point was. about the pnee factor on whlch_
I have already touched: :

. 1 do not koow if there are any- other questaons which he asked which I have
not answered. I realise that I have not been able to give a complete or precise
answer to his question about restriction of the scope of Lease- Lend. Buﬁ 1 shn‘!ﬂd
like' some opportunity to study the matter a little further.

My Honourable fgjend Sir Yamin Khan complained about the refusal of
Government to set up a committee to .scrutinise expenditure. 1 would remind
him that when this subject was discussed last year I did undertake to cagsider
what T could do. I do not say that what I did was_necessarily satisfactory to
my Honourable friend; but I wish to point out that I was not, guilty of the -
discourtesy of ignoring the demand which he voiced. When I moved for the
. election of the Btanding Finance' Committee I explamed to. the House that I
had then come to the conclusion that the best way in which Government could
meet the demand of the House was to utilise the Standing Finanée Cqmmittee -
in a wider capacity than it had yet been utilised. - I explained the difficulties
which Government felt in setting up ‘an entirely new committee, an additional -
committee to those which already exist, namely, the Public Accounts Committee
.and the Standing Finance Committee; and 1 said that I saw no reason why
the Standing Finance Committee should not undertake these wider functions.
During, the course of the year we have had some meetings. Unfortunately I
was away for a good deal of the year and it was not possible to begin these
activities of the SBtanding Finance Committee until after my return. Neverthe-
“less we have had at least two meetings and I think. we are shortly due to have
. & third in which T have invited the Standing Finange Committee to indicate
the lines which it would like to pursue. The object has been to see in what
" way the committee can, help with suggestions for dealing with waste, extra-
wagance and corruption. We have had very free and full discussions in the
Committee and I feel that the Commiittee is capable of rendering' great assist-
.ance in this matter. I also feel that it is possible to put before the Committee
material which it would be difficult to put béfore the House.

Sir Henry Richardson also complamed that I did not deal with.the matter
of retrenchment and economy. It is because I feel that the activities of the
Committee have not yet advanced to the point at which I could have made
any detailed reference to their work, although, now that I think of i, I regret
that I omitted to include some reference to it in my Budget speech, Buf it is
.a fact—and I think the rhembers of that Committee Will -agree—that we have
taken up matters and endeavoured fo'thrash them ouﬁ to 'the utmost extent that

\



‘ . GENERAL BUDGET—@BNRRAL D1SOUBSION 1181
was possible. - For instasce, on ‘the question of uorruphion!.l invited the Uom-
mittee to speak on the matter in the freest possible manper and to make any
suggestions which they liked. 1 told them fhat 1 bhad an absolutely open mind,
that I could not pretend that. 1 was unaware ot what was going on in the
country. I laid before them a description of the steps that (Government were
taking; I produced before them as witnessés the officers of the departments
which are dealing with the matter, and I invited the Committee to make sugges-
tions—whatever suggestions it ocould—for the line that Governthent should
pursue in dealing with this matter at any level. I capnot say that the Com-
mittee were able to think of much more than Government had thought of, %
at any rate they were not able to agree to any practical course of action whic
Government should follow other than that which they had followed. They did
make certajn suggestions, but the problem is of course one of appalling diffi-
culty; and when members get round the table. and really discuss this, speukin
a8 man to man and not in a public forum, then they do reslise how .extremel
difficult it is to-get on the track of this particular evil. :

There are other matters which have been taken up in the Committee, and
a certain amount of material has been put before the Committee which we-have
not yet discussed; but I did indicate to the Committee that I was prepared,
as for as possible, to assist them to investigate anir line which they thought
they would like to pursue, anything in which they felt that they desired futthey
information than they would get in the ordinary course. I offered to ignove,
as far as possible, the distinction between voted and non-voted expenditure
and, if it were possible without infringing security .rules, %o .produce before them -
witnesses who can explain what had happened, evgn in ocertain spheres of
defence expenditure. - z )

Sir Yamin Khan also asked how Governméhnt will meet the maturities of thuse
large war flotations. . He seemed to think that that would involve emormous
future Taxation. Well, that—is not the cage. The scale of public borrowings;

" does not tend to contract in the case of any country. As it growe

5® % vou get a larger and larger security market. You get a larger seale

of operations and in the year in which these maturities fall due, the mere

fact that that money has to be put out in the market again means that so

much money is available and the usual thing that happens is that there is a con-
version loan. In other wotds long term loans tend fo be carried on.

Dr. P. N. Banerjea: That will merely postpone the evil day.

The Honourable Sir Jeremy Raisman: To talk of postponing the evil day is
to talk as though to incur national debt is necessarily an evil: Tt is not entitely
an evil. It performs a very useful purpose. The whole question is whether
the interest charge on the budget is excessively burdensome. You have to
be prepared to incur a national debt for a purpose which is either vital to your
gurvival or which will so improve your national income that you.will- in future.
be in. n position to serve that additional debt. That is the modern. way of
producing what is called an expansionist economy, of trying to ensure full em-
ployment. You have to be prepared to face up to an increase of national debt -
it you want to neutralize the-factors militating against full employment.

Sir Muhammad Yamin Khan: Where will the interest come from?

The Honourable Hir Jeremy.Raisman: It comes from taxation. But as ¥
said if the expenditure which resulted in the debt results in an increase in the
national income then the capacity of the country is thereby increased. 1t is
true that there is an increase of taxation but it does not mean that when fhe
maturities fall due in those particular years, the amounts have to be met by
taxation. : - _

Sir Muhammad Yamin Khan: That will remain unproductive debt.

_ Thé Honourable Sir Jeremy Raisman: It is undoubtedly unproductive. At
the same time it has been found that war expenditure has eertain compensating
effects. Tt does seem at any rate to have taught countries how %o deal with
the evik of unemployment and it is usual, following in the wake of enormous
war expenditure, that at that time people get down to asking how they can
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maintain the benefits, the good effects of war expenditure, without the horrible
neceasity of waging war. t is what is at the root of the Beveridge Plan and
various other plans. They realise that the effect on the domestic economy in
terms of employment and maintenance of national income is-good. What they
want to find out is how to secure those results without having to slay millions

of men. I believe that they are finding the answer and that will apply to India
as it does elsewhere.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Tha$
is, exploit the colonies! ‘

The Honmourable Sir Jeremy Ralsman: I was surprised that Bir Cowasjee
Jehangir ghould regard as a humdrum budget a budget in which I consider cer-
tainly on_the taxation side certain revolutionary changes have been made. But
they may not have struck him -particularly: yet those same changes when
announced in the United Kingdom, at any rate produced a very widespread
effact. He asked me certain questions about the depreciation allowance. I
think perbaps I had better deal with that matter when I come to the Income-
tax Bill. ' ' .

I have endeavoured, I am afraid not very comprehensively, to deal with
some of the main points that were raised in the course of this debate. I said
at an earlier stage that the duties of a Finance Member in the time of war are not
very happy ones and I cannot pretend that it has been a pleasure to have to
undertake these emormous adjustments which are necessary in order to adjust

the economy of the country to the shocks of war. It would have been far more

exhilarating and stimulafing if my six years had been a period of peace, when
1 could have had a hand in developiag and uplifting this country. It would have
- been far more satisfactory to me to have done something for the cultivator and
the countryside in which I spent the first two or three years of my service, to
which I still look back ds the happiest period of my time in India. But un-
fortunately that was not to be. My lot was cast, as I said once before, in
less happy days, and the only thing I claim—it is a modest claim—is that in
making these enormous adjustments I have endeavoured to preserve the
weonomy of this country to the maximum extent. I have en&eavoumd to leave
i6 as well off as it possibly could be having regard to the tremendous shocks
which world events were inflicting upon it.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
8th March, 1945. :
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